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LOK SABHA

Thuraday, April 6, 1967/Chaitra 16,
1889 (Scoka)

The Lok Sabha met gt Eleven of
the Clock

[Mr SreARER n the Chair)
MEMBERS SWORN

1 Shri Brasmo de Jesus Sequeira
(Goa, Daman and Diuv)

2 Shri Devapp2 Gurulingappa
Patil (Myscre)

GQRAL ANSWERS TO0 QUESTIONS

Poduction of Fertilisers, Pesticides
and Agriculiural Implements

*283 Shrl P C Sharma: Will the
Minister of Finance be pleased to state!

(a) whether there is any proposal to
Tiberalise th: 1mport of raw materials
and equipment need d for stepping up
production of fertilisers, pesticides and
agricultural implements, and

(b) If s0, the details thereof?

The Deputy Prim¢ Minister and
Minisier of Finance (Shrl Morarji
Desai): (a) and (b) Imports of raw
wmaterials, componints and spares for
production of £ rtlisers pesticides and
agncultural implements, both in the
public and private sectors, have al-
ready been liberalised from June, 1868
treating these 8s priorty indusines.
Under the Liberalised Scheme as app~
Ueable to prior tv industnies, import
Mcences are granted to cover the full
wequirements for an initial peried of

months and thereafter ag soon a3
$ units have opend Letters of Credit

r 90 per cent or made shipments for
Y0 per cent of the valve of the initisl
Meenoe, they can apply for supplemen-
tary licence.

188 (si) LSD~-L

o4

Shri D. C. Sharma: May [ know
what {s the quantum in terms of per~
centage of lberahisation which has
been given to these wndustries as re=-
ferred to by the hen Deputy Prime
Minister?

8Shri Mararjl Desal: There ig no
question of any quantum of 1t, Under
this scheme licences are granted to
cover the full requirements Therelore,
there 1s no question of giving any per-
centage

Shrl D C Sharma: May I know if
it has been seen {p that thege licences
are not disposed of in the black mare
ket, if so, what steps have the Govern.
ment taken to see to 1t that the
licences are given to the persons who
really fabricate these things and who
make these fertiisers and pesticides?

8brl Morarji Desal: T cannot guaran-
tee that there will be no misapplca-
tion whatsoever, but we &re trying (o
see that there {s none. That s all
that I can say

Shrl Krishna Kuomar Chatterfl: Is the
hon Minister aware that governmens
undertaxings producing nsecticides
and pestiades are not properly en-
couraged and the result 1s that there
hag been s’ow production, if go, will
the Minister enl'ghten us as to what
steps are being taken to make producs
Lon-oriented atlempts there?

g8hri Morarji Deaai: I can look into
it only o such nstances are brought
to my notice On a genera] statement
it is dificult for me t0 snswer,

Shrl Baburag Patel: There is anather
aspect of this question of pesticides
which I want %o bring to the notice of
this House These pesticides are made
from very dangerous chemicals lLike
carbon dimilphide, ealcium cyanide,
methyl bromide and the most notord-
ous DDT, Latest researches in the we
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of pesticides have come from America.
Independent scientists who are not
employed by chemical cartely have
given the following opinion, which I
sm quoting.

Mr. Spoaker: The hon. Member
should ask a supplementary.

Shri Bsburao Patel: This is a very
sma'l quotation and this is very im-
portant.

Mr. Speaker: I know. But please ask
the supplem:ntary. No explanation
ig necesaary.

8hri Baburao Patel: All right. Shall
I come to the gquestion?

Me. Speaker: Yes, please.

Shri Baburao Patel: 1s the Govern-
ment prepared to appoint a committee
to investigate the extent of poisonous
contemination of fruits and foodgrains
by the we of variows pesticideg and”
the consequent danger to public health
before blindly importing expensive
equipments and raw materialg for the
manufacture of pesticides in our
country?

Skrl Morarji Desal: Sir, I understand
that a committee was appointed and
its recommendations have been imple-
mented. But if any details are wanted,
T cannot give them today because that
does not relate to this Ministry.

Shri Chengalrays Naldu: Will the
hon. Minister please consider the ques~
tion of reducing the excise duty on
the import of agricultural implements
such 8s tractors?

Shri Morarji Desai: That does not
arise out of this question because this
is not a question on import duties

Shrl Shivaji Rao 8. Deshmukh: Im-
port duty naturally comes out of im-
ports.

Mr. Speaker: The juestion iz about
the import of raw matcrials.

Anri Shivajl Rao 8. Desdmwkh: But
import duty is indivisible from imports.
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Wr. Speaker: He may give notice of
a separate question, The details av@
not available with the Minister,

8hri 8. Kandabpun: It is a metter
of common knowl:dge that quite a
large number of tractorg are lying
idle due to want of spare pa-ts. In
view of that while jmporting equip-
mentg for agricultural purposes will
Covernment give priority to spare
parts of tractors?

Shri Morarji Desgi: May I request
the hon. Member to gddress this ques-
tion to the Ministry of Agriculture?

Shrl 8. Kandappan: This question
specifically deals with  agriculturak
implementsy and My guestion ako
deals with the same subject

8hri Morarji Desaj; 1¢ it is addresz=2
%o the Agriculture Ministry he will
get the information.

Shri 8. Kandappan: Then, Sir, how
did the Minister answer the riim
question?

Mr, Spesker: Evidently, he has no
information with him, That informa=

tion hag to be supplied by the Agr¥
culture Ministry.

Shri Morarjl Destj: The question of
the hon. Member wag about the import
of spare parts. I do not know if they
are required. Even if thoy are re-
quired, I have no objection. But it is
for them to say what js required and
what is not requireq,

Shri Shashi Ranjan: in actual prac-
tice what happns ig whi'e the licence
for the import of necessary raw mate=
rials for the manufacture of fertili-
zers and pesticides are issued by the
Central Governmen; the actual exe-
cution of the projects lieg with the
State Governments. Our actual un-
fortunate experience ig that the States
take 2 very long time to set up the
units for the manufacture of these
things. Will the Minister periodicaily
check up whether the import licences
that are issued are properly utilized
in time and ithers i3 no Inordinadw
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delzy on the part of the State Govern-
mentsy

Shri Morarfi Desal: The Finance
Ministry's powers are limited. They
do not extend o supervision.

Shri Jyothrmoy Basu: Hag the
Finance Ministry asked the Agricul-
tmllmm:-ytonndoutthepouibility
of manufacturing organic manure from
the locally available resources?

Shry Morarji Desal: We ere trying
to manufscture whatever we can here.
It any suggestions are given in this re-
gard we shall be very grateful to the
hon. Members.

Shri Jyottrmoy Basu: The resources
are very great in thig country.

Shri Morarj] Desai: I am, therefore,
requesting for specific ons,

Shri R. Barua: How many, of the
import Licences issued were either gur-
rendered or not utilised on thig account
after devaluation?

Shri Morarjl Desai: I have not got
the details. If a separate notice is
given, I may furnish the information.

L]

Prof. R. K. Amin: In view of the
higher value of the foreign exchange
in terms of rupees and the possibility
of black-marketing or sellng of licen-
ces at premium prices, will he consi-
der auctioning of licences and giving
subsidies from the returns on the
licences to the farmers?

Shri Morarji Demal: Thiy will egain
increase the prices.

Shri Tennetl Viswanatham: Ane
swering a question the Finance Minis-
ter said that he cannot guarantee whe-
ther these things will not be sold in
the black market. May I know what
he can guarantee in regard to these
imported materialg which admittedly
ere going into the black market? To
what extent can he give the guarantee
that thess things will not travel into
the black market? Have the Govern-
ment any machinery to see that thess
things do not trevel lhto the black
market? In the lght of experience of
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these 15 years have the Governmemd
set up any machinery or do they not
Propose to do so?

Shed Morar) Demal: Governmant are
trying to look into it as much as it is
possible within the capability of the
Government to do so.

Prof. R. K. Amin: Thatis why I
gave the suggestion of auctioning the
licences.

Shri Jyotirmoy Basu: ] asked about
organic manures.

Shri Morarfi Desai: The hon. Mem-
ber wantg to know from me what o
being done by the Agriculture Minis-~
try in the matter of organic manure.
It is not the Finance Ministry’s busi-
ness to deal with this.

Shei Jyolirmoy Basu: Has the
Pinance Ministry asked the Agricul-
ture Ministry to explore the possibi-
lity? Your answer is, “No.” That i»
what I understand.

Shri K. Suryanarsyana: Will the
raw materials and equipment needed
for stepping up production of fertili-
zers, pesticides and agricultural imple-
ments be imported by private agencies
or by Government agencies?

Shri Merarji Demi: Thewe licences
are given to private agencies and also
to public sector agencies.

Shri Indrajit Gupte: In view of the
numeroug statements which have ap-
peared from time to time, by people
connected with the fertiliser industry
and the Fertiliser Corporation of India
in this country, may I know speci®-
cally what are the raw materia's for
manufacture of fertilisers whose im-
port Government wants to stimulate
by liberalising imports when it I»
being said that the essential basic raw
matesial resources are avai'able In
this country?

Shrt Morarji Desal:
list of these with me.

Shri P. Venkstasubbaiah: What
the decision of Government in the

I have not &
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matter of import of liguid ammonia
in preference to naphtha?
Shri Morarji Desmsi: This question
#M replied by my colleague.

SAr Vasndevan Nair: This Finance
Minister ig ignorant of everything.

ofy ®o w0 forurQy : wEqm APy,
oW g T G O fE uw A
ax fad o aftew gt | s &
aaed F Y oy A freedt &
Qi g € gy 1 Afew fae
A WAIEITAGE!
Mr. Speaker: Even after 15 ques-

tions, still so many of them are stand-

fng up I agree with you, but there is
no point of order.

Shri Pashabhal Patel: Does the hon.
Finance Minister know that the pri-
vate sector set up many factories to
manufacture tractors and agricultural
implements and before their capacity
is zeached, while they are gtarved for
Jeek of components and raw materials,
sou are importing complete tractors
from Europe and America? Has Gov-

ernment got anything to say about
that?

Shri Morarjl Desai: I can only say
that I shall go into this question and
examine it, -~

faxrf wraht forgwey o wfafe w
b b

+
*290. ot finyfir formr :
sft wo wro flardy :

v fawrd site fargey et ag avy
!ty w4 e o oo w ¥
¥ ¥ Fawk syaewt o1 wsqaT WX
¥ far Frgwa wsaow o o Faerfoudt
o fanfa sy & fay goerc &
wsdafr ¥ § ?
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The Minister of Irrigation and Power
(Dr. K. L. Ra0) A statement giving
the information is laid on-the Table
of the House.

STATEMENT

Thirumael Rao Committee known as
‘Minor Irrigation Team’ was appointed
in 1958 by the Committee on Plan Pro-
jects, Planning Commission, to make a
study of minor irrigation works in
different States of India with regard
to their efficiency in respect of their
construction, maintenance and op2ra-
tion, as also their financial aspects.
Based on fie'd studies in different
States of India, an All-India review of
minor irrigation works was brought
out. This as well as the reports on
individual States, have been s=ent to
the concerned State Governments, for
further action.

One of the recommendations of this
committee, which pertains to the
Ministry of Irrigation and Power also,
is about setting up of a High-level All-
Indin izrigation Commission.  This
Commission iz to~study the problems
relating to  lkocation, quantitative
assessment of resources, creation of
jrrigation potential and possibilities of
its speedy utilisation along with agro-
economic, administrative, financial
and other aspects from an Al'-India
point of view. This recommendation
is under considcration, and is being
placed before the Conference of Irriga-
tion and Power Ministers which is
programmed to be held in the next
month.

it fesyfy frst : 1959 ¥ widw
# daer gur fr e foew ¥
T ¥ orf wwEr 1 1050 W
Q& %2 o faad Iqoia A feerw
AT A3 1w WS X
25 AT 1966 W1 wuAr Fedvd & o
¥ feaar wog w T MaT | YA 1966
# Fea¥E frwely YT wwr gy v 6 ity
1967 1 ¥¥ ¢ ¥ ¥« & demre
R wediftgefrr §
e O i warwglfe
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Hefuw v & Wk ¥ wowrn §
ey wxfugr N § vy
.oy urh R Tt
foi? & ..

wfid fs ag =iz & B | Ighr
Rt N sw A fmr fis:

“One of the recommendations of
this Committee, which pertains to
the Ministry of Irngation and
Power also, is about setting up of
a High-level All India Irrigation
Commission. Thig Commiss.on 18
to gtudy the problems relating 10
location, quantitative assessment
of resources, creation of :rrigation
Potential and possibilities of its
sp2edy uti'isation along with agro-
economic, administrative, financial
and other aspects from an all-
India point of view. This recom-
mendation ig under consideration
end is being placed before tho
Conference of Irrigation and
Power Ministers which 13 pro-
grammed to be held in the next
month.”

T & =i s & Wy wer
fear 1 fead ok 1 fex xfaier W
qra fufaeet & qgr @1 1 v xEh
TSGR G | W ag ¥ g Ay
wi o 7Y xw foid F A vy H 4
e v g U g gfew § 1
& sor & e g § e wm ag
ey ¥ ¥ % S W g gh
§ & e sfcive & wwew W
s oft § 1 fanr & & warw qev §
s S fear a1

Dr. K. L. Rae: The hon. Member
should have addressed the question to
the Miniatry of Food end Agriculture
irrigation is under the charge
t Ministry. The Ministry of 1r-
dealds with only major aed
Inrigation.

i

you accept it then?

Dr. K L. Rao: So far ag the major
frrigation schemey are concerned,
there is Only one recommendstion with'
which we are concerned, that is, the
Setting up of a High-level Ali-India
Irnigation Commission. As the hon.
Member may be eaware, we had
similar commission as far back ®s
1801-1903. To set up a commission
hike that, we have got to get together
various Ministries and see how far this
is feasible. It also involves financial
commitments and so on. The Commia»
sion will have to go all over India.
Ag the first step, I thought we would
discuss it at the forthcoming meeting
of the Irrigation Ministers which I am
going to call in the middle of next
month,

gfrweax g ofgd, xFomT She
g §rr wifgd faad ot fag
e Wi Giwowt Tl
wifgd fad fr ooy fa® ar w
fay | e arag fe @t oy
w 1w § ¥ feifaw wr ) Wit &
awy & A gur g gur, Afew ag Q@
e W R § oA Ry
¥ A dzrarT WER
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oft frnfix fowe sE fcdidag . .

Dr. K L, Bao: I do not understand
the hon. Member as to where js the
tnistake. I am very clear.

oft firwfic firwr @ gRIX Fifreee W
afy oy e T wifgd fs ag v §
qr gt el wad § o v i
fo oty ok 1« Fd? Hag

Mr. Speaker: I do not know what
you asked and what he replied, So, it
s all right for both. Shri K. N. Tiwarl

oft furafer forwy : weawt e, o
aezasait ) v ag l oo
foqrd % § s ol v O gy
srrenT siifoge 7 s Wy aifog2e
g §f gAra i A § oy frdfay
§ 7 fr aafae ) wiad & wg § B
Wl agiRT WA ¥ ) &

Dr. K. L. Rao: The hon. Member
Mmay be awars that the Government
of india has taken every step in order
1o praceed with the largest number
< irrigation projects in this country.
Actually, the irrigation potential that
hes been built up in this country is
more than what any other nation in
the world has done in the last 1§
years. Therefore, 1 do not gee what
more the Government can do except
to proceed with the various projects

oft faqfic fwt @ %3 qor v fis
T W ot L L

Mr, Speaker: I would suggest that
%ioth of you discuss the problem out-
side the House.

Shri Bibhwii Mishra: He hag -ot
replied my question. He says that so
many irrigation projects are there. I
want {0 know whether irrigation pro-
jects are revenue-oriented or produc-
tion-oriented.

Pr. K, L, Rao: Production-oriented.
80 far &s irrigation projecty are cos-
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cerned, we know that they do not give
sppreciable direct revenue, as mes-
sured by any standard. Irrigetion is
entirely Intended only for f00d.

Wt wo wre fiurdt: W& w ¥
foar }:

* . . . to make a study of
minor irrigation works in diffe-
rent States of India with regard
to their efficiency in respect of
their construction, maintenance
and operation, as also their finan.
cial aspects.”

Ferx fagre 3 zymaew Y o I
g ® A gf O § W I ¥ g anly
a§ war § 1 gad o qywde W §
T 3§ A aro e g § ag g1 A
g &, ® weT aQr vk X o
& s wrgan ¢ fe s e &
T Br-argw foan sqar wd foay
wr § ot 3N fegn qowerw
srwm T § ? W e o

_ﬂitmaﬂﬁﬂit?nﬁ:ﬁv{&

Dr. K L. Bso: I am sorry to say
once again that tubewells come under
minor irrigation scheme which is un-
der the Ministry of Food & Agricul-
ture; we have nothing to do with it.
{Interruptions).

Shri K. N. Tiwary: He has given
this in the statement which he has
placed on the Table of the House,

Dr. K. L. Bao: The hon. Member
has asked a question with regard to
tubewells and their performance, how
they are going on and what amount
of money has been spent on that.
Naturally it is a question which has
10 be answered by the Ministry of
Food & Agriculture because it comr.cs
under the Ministry of Food & Agri-
culture.

Shry K. N. Tiwary: What I have
Tead is mentioned in the statement
which has been piased on the Tsble
of the House. Tubewslls conss undar
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minor frrigation, Why is he shirking
to give a reply?! Why is he telling
that it concerns the Ministry of Foud
and Agriculture! If that concerns the
Ministry of Food & Agriculture, this
question should have been addresecd
to the Ministry of Food & Agricul-
ture. Why is he replying?

Mr, Spraker: He ought not to have
accepted it, if that did not concern
him.

ot wy forrd : oY Fo 0 Rrarl
NMamAs ) wawee @
@ ¥ 1wy § wrw e ? g e A
g g

Mr. Speaker: T have already told
hum. if it is not hig concern, he cught
to have ref rred it to the Ministry of
Pood & Acgriculture. I have alrcady
said it. What else can be done now?

ot g W Ty : I & L
ggongar
Shri Hem Barua: It was reported
that in Bihar the funds allocated for
minor irrigation projects, instead of
being channe'led into the field, w.re
channelled into somebody's pockets.
1f this is so, may I know whether
sovernment have inguired inin ihese
allegations and if they have, what is
the conclusion that they have arrived
at?

8hri P. Venkatasubbaish: How can
water be channelled into somebody’s

pockets?

Dr. K. L. Rao; I have already ans-
wered that mnor irrigation does not
pertsin to my Ministry. 1 the hon.
Member asks me a question about
major or medium irrigation projects
in Bibar or elswhere, 1 will be able
to answer, 1 am very sorry that ths
question was accepted by my Minls-
try. 1 do not know how this has come
sbout. I was not aware of it. It was
a mistake,

Mr. Speaker: Let us g9 to the pext
Question.
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Shri Thiramala Rao: May I make it
clear . . ,

Mr. Speaker: It ig about Thirumala
Rap Committee’s Report. He will be
able to exp ain better,

Shri Bal Raj Madhok: This ig an
important question. Something about
him, about his Ministry, can be asked.

Mr. Speaker: How can we ask?

Shri Bal Raj Madhok: Something
about the report which he has given.

Shri Thirumaly Rao: I am not a
party to this question and I have not
aought to raise this question. 1 saw
only from the order paper that
this qu stion had been put. It reters
to me. So, T want some clarification
from the Minister concerned. This 1
a Committee of Plan Projects of thi
Planning Commission, appointed by
the Chairman of th: Plan Projects,
the former Home Minister, What is
the connection between the Ministry
of Irrigation and Power and tiis Com-
mittee, that he hasg taken this question
on hand for answer? Another
thing he aays Is that these as
well as the reports of the individual
States have been sent to the concern-
ed Sta'e Governments for furthep
action. Have the Ministry passed their
remarks on these reports and then
asked the State Government to con-
sider those remarks or have they
merely invited their opinion before
they could make up their minds on
these things? With regard to the other
one . . .

Mr. Speaker: Since it i{s by mistake
that it has been referred to this Minis-
try, what is the point in asking sup-
plementary questions now? Let us
pass on to the other questions. The
hon. Minister has clearly stated that
minor irrigation is the concern of some
other Ministry. So, I would suggest
that we might go over to the mext
question 30 that we may elicit soma
useful information.

8bri D. N. Tiwary: This question
eoncerns also major irrigation.
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Shri Thirnmala Rao: What is the
difficulty in answering my question?

Shri D. N. Tiwary: If it concerns
the Food Ministry, he may collect the
information and supply it to us during
the next session.

Mr. Speaker: That may be done.

Shri Shasi Ranjan: An important
question like this should not have been
neglected in this manner.

Prices of Essential Comm~dities

+
¢291. Shri S. C. Samanta:

Shri C. C. Desai:

Shri Chintamani Panigrahi:
Shri M. Sudarsanam:

Shri C. Janardhanan:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Khagapathi Pradhani:
Shri Hirji Bhai:

Dr. Mahadeva Prasad:
Shri R. Barua:

Shri M. N. Naghnoor:
Shri D. C. Sharma:

Will the Minister of
pPleased to state:

Finance be

(a) whether it is a fact that there

has been a steady increase in the
prices of essential commodities
throughout the country during ‘he

last three months;

(b) if not, the States in which the
prices have fallen; and

(c) whether Government have taken
any concrete measures to stabilise the
prices of essential commodities in the
country?

The Deputy Prime Minister and
Minister of Finance, (Shri Morarji
Desai): (a) and (b). Wholesale prices
of essential commodities have gene-
rally increased during the past three
months. At certain centres prices of
a few commodities have, however,
.declined and a statement showing the
commodities and the centres where a
fall in prices has been reported is laid
on the Table of the House. [Placed
in the Library. See No, LT-265,67].
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(c) Measures taken by the Govem-
ment to contain the prices of essentiat
commodities include, among others,
subsidy on foodgrains, fertilisers and
petroleum products, liberalisation of
imports to stimulate production, ex-
pansion of the network of consumers
cocperatives opening of departmenia
stores in major cities and the appoint-
ment of the Civil Supp'ies Comiuis=
sioner to take corrective action in
regard to essential commodities as and
when necessary. Government has also
stressed the neeq for fiscal and mone-
tary restraint to check the pressure
of demand.

F sft oo &o &WFaAr ¢ HAEART
T & qed Gg4 T 4T A qH
T § AR SR &W FA &
fag 71 71 F=w sad Wd {7

Shrj Morarji Desai: I have not fol-
lowed the question.

Mr. Speaker:

He may translate it
into English.

Shri 8. C. Samanta: What are the
reasons for the increase in the prices
of essential goods and what steps have
been taken to check ijt?

Shri Morarji Desai: I have already
stated what steps have been takea
The causes for rise are mainly the
rise in food prices and the prices of
agricultural produce because of
scarcity and drought for two years
There may be other causes also, I
would not say that there are no other
causes, but the immediate causes are
these. The best remedy is to increase
production for which also action is
being taken. As regards the other
steps taken, I have indicated th:m
in my reply.

S qHo #Wo WWWT: IUA T
TTFA & fou Gis A d =wet
Farg g fom ar o A far
qr qt tfusa@ e Ffamm &«
TR FE F4  fod &t qaadE
® gId= g ?
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Shri 5. ©. Samanta: T am talking of
the cost of production.

Wt ARG 2T @ FRES MH
WFA 9z1d F fAq g7 wasr agwic
T SN | 8% X U dIS & &
@R @9 3 4md and afga s
TN F{ ao Il TIEFAT HT BT q3AT
& o ) Ay dEFwT Sy @
wg e gl g foaen sizama oF
TF3 WEMl § 98 SAET 92 a7 A
O ATH TRIAT W FIAT | ZH A
QWA AR T FIW S & fag
WHie § mad qare g d 1 9Ed
U dRIAD IFAAC gl FT
(@, 9 #1 fgam wfed §
R 3 gad fag A A= s@mr
$q g SIS @ &

Shri S. C. Samanta: May I know
whether any commitee is going to be

set up to fix the cost of production
of all commodities?

Shri Morarji Desal: To fix the cost
of prcduction by a committee will not
be a practical step. But to take steps
to see that the cost of production is
kept down is another matter. That
has constantly to be irquired into and
gone into and remedial steps taken.

Shri Chintamani Panigrahi: It was
suggested by the Foodgrains Inquiry
Committee that because of specula-
tion in the foodgrains trade, prices are
rising over which Government has no
control. Therefore, it was suggested
that greater social control over the
wholesale trade in foodgrains must
be enforced. Has Government done
anything in this respect or does it
propose to do anything in that direc-
tion?
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Shri Morarji Desai: One method of
tacklirg the question was the setting
up the Food Corporation.

Shri Chintamani Panigrahi rose—

Mr. Speaker: He has answered it.

Shri Chintamani Panigrahi: He has
not explained it. Notices had appeared
in Calcu‘ta papers for the auction of
damaged foodgrains by the Food Cor-
poration. What was the quantity
damaged?

Mr. Speaker: How can the Finance
Minister answer that?

Shri Chintamani
extent of damage.

Mr. Speaker: No.

Shri M. Sudarsanam: What about

giving some incentives for larger pro-
duction?

Panigrahi: The

Shri Morarji Desai: All steps are
being considered, and if there are any
suggestions in this direction, they will
be welcome.

Shri R Barua: Apart from the
question of low production excessive
money supply and the utilisation of
PI, 480 rupee funds have got a direct
bearing on the prices of essential com-
modities. Are Government consider-
ing measures to put a stop to these
things at least partially?

Shri Morarji Desai: The question
of excessive money supply is consi-
dered and the supply is curtailed as
far as it is possikle to do it. The
question of PL 480 funds utilisation
is also considered. Those funds are
being utilised. They also add to in-
jecting more funds; that is quite true.
But we have got to get the PL 480
grains because we require them.

Shri M, N. Naghnoor: Government
were pleased to state that they have
taken measures to open departmental
and consumer stores. These institu-
tions will serve only the urban re-
quirements. Will Government take

similar steps to cater to the needs e?
the rural areas?
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Shri Morarfi Desai: It is possible
to open these co-operative stores, for
Government, in urban areas. In rural
areas, this should be done only
through cooperative societies. If co-
operative societies take them up, Gov-
ernment would certainly encourage
them and help them

Shri D. C. Sharma: I em afraid
the hon. Deputy Prime Ménister has
over simplified the question. The rise
in prices of esssential commodities
is due not only to below-rormal pro-
duction but also due to the inflation-
ary process we have set up on account
of excessive government sprnding and
also due to lack of controi of hoard-
ers, blackmarketeers and anti-social
elements. Therefore, I would like to
ask the hon. Deputy Prime Minister-—
1 am very happy that he is Deputy
Prime Minister—to give us a compre-
hensiv: answer as t0 what steps he
is taking to curb the prices .if essential
commodities, because I find that the
prices are going up and coming down
and again going up, How coes it hap-
Pn? What ig the mechanism which
makeg the prices rise 80 quickly and
fall! so quickly and again rise so
quickly? Has the hon. Mini.ter sgtudi-
ed it?

Shri Morar}i Desal: The factors
given by the hon. Mcmber for the rise
of prices are there. I have no dispute
with that, and whatever steps, Gov-
ernment can take, are being tiken, and
some of the steps taken are men‘ioned
n the reply which I already read out.

Shri D. C. Sharma: What is the
net result of those steps?

Shri Morarjli Desal: Not yet very
appreciable,

oft Qo Qmo wielY :war Uy W
aft ¢ e g w1 Pedw Iw
mréez wril Fgw ¥ § Iwr www
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Shrimati Jyotsna Chanda; Do the
Government propose to constitute a
high-power committee to go into the
causeg of the rise in Prices anid also to
find out ways and means to controi
the prices?

8hri Morarji Desail: I do not know
whether a committee can be useful
for this purpose but iz a suggesiaon
which certainly will receive careful
consideration.

P ot gew wx wuar ;W AR
W aI@ W Jwra ¢ fe Wy
TN wmmEwE Tl e W

oft sireronfy dend : 3 arw QA A€
fawrgg aff wrf 1 v w?

Shri Shivaji Rao S. Deshmukh: Will
the hon. Deputy Prime Minister be
pleased to take the House into confi-
dence as to what is the basis of Gove
ernment’s assumption that the rise in
prices is primarily due to the rise in
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the price of foodgrains and agricullu~-
ral products, when consistently for
years together studies and researches
conducted by the market advisers of
the Government of India are highlight-
ing this point that the rise in prices of
sgricultural produce bears absolutely
no relation to the rise in prices of
other manufactured commodities, and
in fact, the prices are much loss whnile
compared to them” How does he pro-
pose to reconcile the statement which
he has laid on the Table of the House
that there hag been fall in pricss of 50
many agricultural commodities not ac-
companied by a fall in the prices of
manufactured articles?

Shri Morar}i Desal: I stick to the
statem~nt that I have made in spits
of what my hon. friend has sid. It
ig obvious, it does not require anything
more than common sense to know that
when food prices increase, other prices

also increase, and food prices
increase because of scarcity., They
have increased during the last

three years and a half when we have
got all th 'se factors coming into force.
©O1f course, injection of more moncy on
account of the Plan and defeacc ex-
penditure and other things are also
responsivle for it but all these factors
can be countered by greater produc-
tion. If th re is greater production,
then fall in prices will come, Then
there is a'so a demand by friends like
my hon. friend that prices should go
on increasing for foodgraing all the
while. That is also a reason for the
increase in prices.

Shri Shivajirao 8, Deshmakh: The
latter part of the question hat not
been answered. He himself has laid
a statement before the House detailing
the fall in prices of agricultural com-
modities which unrelated to the fall
in the price of manufactured goods.

Shri Morarji Desal: These are tem-
porary fluctuations and only in some
places, not in a'l places. Some are
seasonal.

o wen qin : afi oww
www wd A wly Yy
tfs v Orolt et T R}
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Sitri Hemn Baroa: Whatever the hon,
Deputy Prime Minister might say, the
prices have reportedly come down
Pparticularly in the States with non-
Congres; Governments and the Con-
gress States had only followed suit,
That shows that the hoarders who had
been basking so0 long in the sunshine
of Congrtss patronage had played a
redoubtable part lir creating artificial
scarcity conditions in the country. In
the light of these facts, what steps is
be going to take to see that the hoar-
ders are not allowed to play g part in
creating scarcity conditions in the
country?

Shri Morarji Desal: May I say that
the insinuation in the question is not
carrect,

Me. Speaker: It is a repetition of
the same question,

8hrl Morarji Desal: His facts are
not correct. He says that it first
started in non-Congress S ates. It is
not so. It wassimuitaneousin ajl the
States. Therefore, it is not true to say
that this was followed by them. I
may even say that the non-Congress
States followed the Congress States.
That also would not be correct. I do
oot claim that either. My hon. friend
does not give facts. I give the true
facts which he does not take.

WITw §Tw Qow I Wpheator sl
(wreiz) fufads

*292. wituy forsd : W Ag¥fom
v e wot o wwrT 1066 @
aifer TR gt 185 TN &
N ¥ ag v W g s
T amaw wTriey ¥ i dww
¥ 3 Apdenfor welt ()
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fafedy ¥ st gt & st SR
#wr wrbod Y &7

The Minister of Stale in the Mink-
try of Petroleum and Chemicals and
of Planning and Social Weltare (Shrd
Razbhu Ramalah): The connected matt~
ers are still sub judice. Government
will await court decisions before con-
sidering any further gction. It moy,
however, be added that, although the
Ministry following the agreement with
the various undertakings passed ordets
in February 1966 that all those undere
takings should follow the standardiied
code of procedure for black'isting,
until May 19668 orders were being
Placed on this blacklisted firm by the
Indian Oil Corporation Limited. Soms
explanation is on record ay fo how
this happened. But this requires fur-
ther examination and that ijs Dbeing
done.

ol 1964 welt g F
T )RR Qv wOT wOT
B W T R A
WO SRTRET Y A
iR g e gy &

Shri Ragbn Ramatah: I may explain
the position which is as follows: this
firm was blacklisted in 1964. The let-
ter went from this Ministry to the
Indian Oi] Corporation in 1964 itself
showing that this firm also was black-
listed. 1 am giving the facts as are
availabje in the file,

@t wg ok : fsw orfiw B

(wwa)... et § W Wi
fow orilw R}
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Mr, Speaker: Date is demanded

Shri Raghu Bamaish: The dalte on
which it was sent was 21st May 1934.
It is true that until 1968 there was no
order that & firm blacklisted by any
‘Government department ghould auto-
‘matically be blacklisted by any pablic
undertaking. That decision was ar-
rived at in 1986, but still even earlier
information regarding blacklisting
was being sent to them on the ex-
poctation that they would act on it
but they did not act on it, Another
fact is that on further looking into the
files we now notice the exp'anation
which is as follows: the Indian Oul
Corporation sayz there is an entry in
the remster cancelling the receipt of
this ietter but that letter was not trace-
abl2 z0 thai the officers who placed the
‘ordersg after February 1866 had no
knowledge of this order. Further-
more, the Indian Oil Corporation says
that in that entry reiating to the re-
ceipt of this letter the name “Bharat
Barrels” was not there. All ‘hes= arc
circumstances which must be investi-
gated and we are going to do that.

st w1 fomi : waw @A
i3 w fF aas? wererdl § Qg
¢ ¥ FrAF0 FFIIT OF WY
£7 & ¥ favrs € # ok Qs
foz ur wff g7 &7 &N FER &
fatrs dmx g #E 3 ¥ ooAr
wrgnd feam daa grf ¥ ANk
qar widw o fegr 8 fs *relt ger
¥ ©7 w4 wrw@y o frdggar
g3aac wna A fear org 1 x7 WA F
AW FE R T fEIA 5w F
8% fzq mr o ze1 T AT & w2
o fag wQ? gn oI YA AT AR
W LN FAIEN Wy oA gEN
5““‘&“ i' [}

Shrl Raghu Ranmmiah: On 17-6-1068
telegraphic ordars were received from
the High Court, Punjab, ordering that
the black'isting order 0f January 1064
be stayed up to 12th July, 1966, Lawr
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on, on 18-7-1966, the High Court, Pun.
jab, directed the suspension of the
blackiisting order till further orders.
But I m2y say so far as this Ministry
is concerned, no orders have been
placed after May, 1966 on this firm.
The value of the orders placed on this
firm between 1964 and 1968 is of the
order of Rs, 77.26 lakhs.

R vy "WT : womw WA AT
e o1 Ay fawt g wmvem o
o ¥ A9 @IE | wfEaTw qeet
® gragKAr & o aA
E = o OO - | (14
1 gl §E wEw @A wifed fe
frcar wrT fomr wwr @ W TR
e frear T, A w7 <A
faerTr v 8, 77 A w, F wE faer
aqr § WA W W W el ¥
gMHIME wawg AL¥ W
TF A @ & 59 9 AT FC WY
£ 9 %7 §T% JaTq wrw Aufgd o
The Minister of Planning, Petro-
leum and Chemicaly and Social
Welfare (Shri Asoka Mehta); We are
giving all the information. [
do not understand his saying—
¥ &9 ¥ e H aw oW AT
1 am afraiq it is not possible to give

information if this kind of insinuation
Is going on.

st 77 fawd : cfmowy T
WG 77 AT@ T ATET &1 W ¥ Fav
g T@uRiwE o Fwm T
Shri Asoka Mehta: May I know

whether the Question Hour ig the time
for g7 to be made?

Mr. Speaker: The Question Hour
is intended to elicit informatton. Mr.
Bancrjee?

oy fomd : A W w7 IO
wgid? wsReTgucwYaf iy

Mr Speaker: No, please. He has
declined to answer it.
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oft g fwwd : W12 o7 FER
wT gy iy ?

Mr. Speaker: Not that. What is the
use? He is not prepared to answer
insinuations.

! w3 frg : womw W
qg A g ok Wy wivg §,
AW A 7 gax W G wmr ?
W 99X I 6T &7 Towd a8 &
g Ty AR A am g
% I ¥ 7 A9 @ ¢ 9w
A T T AR I FE GE I
) firamy wrer seyr o faay aqr ?

Mr, Speaker: It may be so, but not
in the Question Hour.

Bhri{ 8, M. Banerjee: This Bharat
Barrel and Drum Manufacturing Com-
pany is headed by a very big industria-
list Mr Jalan. When this firm was
blacklisted, how isg it that between
1964 and 1866 all the materialy were
{zssued, quotas and licences were also
issued and they got orders through the
D.G.S.&D.? I would like to know whe-
ther it ig a fact that though this firm
was blacklisted, and they are facing
trial and investigation, they were
shown some leniency because they
donated a huge amount to the coffers
of the Congress during the 1967 elec-
tions,

Mr. Speaker: Shri Indrajit Gupta.

Shrd S. M. Banerjeo: I rise on a
point of order under Rule 376. A
question is asked to elicit certain infor-
mation; it is not for joke's sake....

Mr Speaker: It is noj information
that i3 sought. Some insinuation
should not be made.

it xy feord
aft WAy § P wrT g

Mr. Speaker: Not in question time
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Shrt S. M. Banerjee: It is an admi.
ated fact. Last time thig question was
asked and Mr L. N. Mishrs was repiye
ing. One of the ministerg said that
they had no information at that time.
I want to know whether, it is a fact
that after the investigation, conces-
sions were shown to this firm peca=
use Mr. Jalan had given g handsome
amount to the Congress Party? Let
them say, no.

Mr Speaker: Shri Indrajit Gupta.

oft wy femq : oW W W
# war A § 7w oW1 ST whr
RE1 W N Wg g
YT AT AT Y vy A ?

Mr. Speaker; I have absolutely o
Objection to allegations being made.
But he must take some other opportu-
nity for that; not in question time.
This is not the opportunity to ask
whether some body has contributed to
the Congress party or to some other
party fund.

Shri 8. M. Banerjee: This will have
to be investigated by the CBI.

Shri Indrajit Gupta: If I heard him
correctly, he said that between 1984
and 1966 orders worth about Rs. 77
lakhs were placed by the Indian Ofil
Corporation with thig company.

May 1 know whether these entire
orders were duly fulfilled and ths
complete payment of Rs. 77 lakhg was
made to this company or whether, sub-
sequently, when it came to light that
the Indian Oil Corporation was ignor-
ing the earli:x circular, any step was
taken to freeze this position and try
to save some of that money at least?

Shri Raghu Rammaiah: Tn April 1968
a complaint was received that in spite
of the fact that this company waa
blacklisted orders were being placed
by the Indian Oil Company., So we
drew the attention of the Indian Oil
Company to that fact and after 6th
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May onwards they stopped placing
any orders. Ag to whether there was
ful] execution of those orders or not,
I have no information at present. I
presume it was done, but I woulq like
to check up.

Shri Asoka Mebta: Sir, I would like
to explain one point. The Indian Oil
Company, as you know, is a public
corporation. It took some time for us
to reach a reciprotal agreement with
the public Corporations. If we black-
listed someone the corporation was not
prepared to blacklist them automati-
cally. The question they put was whe-
ther if they blacklisted some firm the
Government wag willing to do the
same thing. All these things needed
to be straightened out and that was
the reason why any automatic black-
listing arrangement could not be made.
Automatic blacklisting arrangement
hag now been made so that any black-
listing done by government is also
automatically applicable to the public
undertakings.

Shri Tennet] Viswanatham: The hon,
Minister admitted that, after blacklist-
ing, orders were placed. We want to
know the reasons. There is no in-
sinuation, no allegation. Let the MI-
nister give the answer.

8hri Raghu Ramsaiah: I have already
explained that the explanation given
by the Indian O11 Corporation is not
considered, at the moment, satisfac-
tory by us, and we are going to investi~
gate the matter further. (Interruption)

off gwaTe fog : WO XW A
1w wif T amrt § fe fore arda
7 forg ¥ % ww Avnfady v R,
ot ardw # 9@ w1 Wi Ty fear
ag wfe @ grmETd T FT AR ?

Shri Raghu Ramaiah: This has al-
ready been explained by Shri Asoka
Mehta, that until 1966 there wag no
arrangement whereby once 2 firm was
blacklisted by Government automati-
cally that blacklisting was binding de-
finitely on the Indian Oil Company or
sy other public undertaking On this

CHAITRA 18, 1889 (SAKA)
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an agreement was artived at in 1968
and thereafter, after that was cor
municated to thtm—that is, after 6th
May onwards there were no further

orders ®leced on this firm by the
Indian Oil Company.
Shri S, M. Banerjee: Sir, I want

to seek a clarification. Thig i« a very
serious matter. The hon Minister,
8Shri Asoka Mehta said that tnis hrm
was black isted and automatically it
did not follow that the irm was also
blacklisted by the Corporaiion. Thus
particular firm was blackiisted because
of certain nefarious activities where
the Government was convinced that
the firm must be blacklisted Now.
the Indian Oi' Corporation is an autu=
nomous corporation but it i« a Gov-
ernment corporation. Orders were
placed on this firm even after it was
blacklisted by Goverament. I would
like to know whether sny action was
taken against the officecs of the Indian
Oil Company who were responsidle
to ignore or flout the urders of the
Government of India and give them
further orders? That has not been
made clear by the Minister.

Shri Asoka Mehia: Everything has
been made clear. Firsiiy. the Ind.an
Oil Corporation was not bound auto-
matically to blacklist them till this kind
of an agreement was mades with them,
because they are an autonomous cor-
poration. This agreement between the
ministries and corporations has now
been made. Secondly, it has Leen
pointed out that the letter that ‘vas
sent from here was not on the flle.
We are looking into the matter. We
are not satisfied with the explanation.
The concerned parties will be asked
to explain and necessary action taken.
All this has been explained ear'ler.

Shri K. K. Nayar: When the Gov-
ernment blacklists a irm, I think 1t
does it foyr a certain purpose, namely,
to secure or ensure that the firm will
not be in a position to do that kind of
nefarious activities for which black-
listing has been done. Tn the pretent
case, it appears that after black'isting
the firm was able to cortinue $ts
nefarious activities for two yemry
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What is the procedure under which
blacklisting has been made eflective
by the Government so far and how did
ft fail in thig particulay case?

Shri K. Raghuramsiah: Since ‘his
agreement of 1966 all the public under-
takings are bound gautomatically to
take action on the b’aclhlisting of firms
and not to give orders to those firms,
That is the procedure now. -

! YR am T i1 IE 6
wE 5g 9% 7 a<g ¥ argdw Wi wEy
femr T g @ H N H I W
wieagory d9edt @1 wgiw AR
4 U 9F SY B F|WY I¥ Y IV
1 = I 1 wgde, @ & qAAN
wo® § fe 3w 3 farh w1 W
feax A= A w7 & site fow fow
g AR FT G I ?

Shri K. Raghuramatih: The main
question relates to th2 Indian Oil Cor-

poration while the supplementary re-
lates to fertilizer licences.-

st where ety @ear : SFTE A
¥ a1 7E ¥ o § afew Fx A 7y
WAAT |12 2 foF Srer Y FeAet gt
quyg aaa wc s R aa g7
Mr. Speaker; The question hour is
over. Now, the Short Notice Question.

aft §o firo wifew : s FWeww
T ¥ 2% ¥ fag s0 wew ¥ Afww
®aT 3, 4 § TS 7 ¥ § av ¥av owY
AEACF U A Faw 47 S ET Y
@R ot afy dar @y A foz A= & fag
T § afas a9 @A T G
a¥?

SHORT NOTICE QUESTION
Generation of Electricity in States

8N.Q. 7. Shrl G. 8. Reddi: Wil
the Minister of Ekrigation and FPower
be pleased to stale:
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(a) the names of States where elec.
tricity generated per person is less
than the average; and

(b) the steps taken to rectify the
imbalance specially in the States
where power generation per capita 1»
the lowest?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
A statement giving the requisite in-
formation is laid on the Table of the
House. [Placed in the Library. See
No. LT-266/67.]

8hri G, §. Reddl: May I know how
much of loan was advanced to rectily
the imbalance?

pr. K. L. Rag: Substantial finan-
cial assistance is being given for the
power projects,

WRITTEN ANSWERS TO
QUESTIONS

Quarters for Lahourers in Delbi

*293. 8Shri Kanwar Lai Gupta: Will
the Minister of Works, Yousing and
Supply be pleased to state:

(a) whether any subsidy or loan
has been given to Delhi Administra-
tion for the construction of labour
quarters in the Capital;

(b) if so, the number of quarters
required and how many of them have
been cons.ructed;

(c) whether the mill owners of
Delhi have also been asked to cons-
truct labour quarters for their em-
ployees; and

(d) if so, the result thereof?

The Minister of Works, Housing and
Supply (Bhrl Jaganath Rao): (@) A
sum of Rs. 153.32 lakhs was made
available to the following agencies up~
to the year 1986-87 for construction of
houses in Delhd for industral
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workers—under the Subsidised Industrial Housing Scheme:—

(i) Delhi Administration
(i) Bmployers . .
(i) Co-operstives . . .

Rs. 243-81 lakhs.
Rs. 8-36 lakhs.
Rs.  1-05 lakh-,
Rs. 153-22 lakhs.

(b) The estimated requirement of
bouses for eligible indusrtia}] workers
in Delhi is 75,000. 3167 houses have
been constructed =o far.

(c) and (d). There is no statutory
obligation on industrial employers to
construct houses for their industrial
workers. Under the Subsidised In-
dustrial Housing Scheme they can,
Sowever, utilise Central financial as-
sitance upto 75 pér cent (50 per cent
as loan and 25 per cent as subsidy, to
the approved cost of projects for cons-
truction of houses for their industrial
workers. Out of 3167 houses, 4435
houses have been constructed by in-
fustrial employers under the Scheme,

{.okur Committee on Scheduled Castes
and Scheduled Tribes

*294, Shri 8. M. Banerjee:
Shri D. S. Patil:
Shri A, V. Patil:

Will the Minister of Social Welfare
be pleased (o state:

(a) whether the Report of the
Lokur Committee on the Scheduled
Castes and Scheduled Tribes has been
considered,

(b) if so, the main recommenda-
tions thereof; and

(c) the reaction of Government.

thereto?

The Minister of State in the Depart-
ment of Social Weifare (Shrimati
Phulrenu Guhba): (a) to (c). A state-
ment showing the recommendations
made by the Lokur Committee is laid
on the Table of the House. [Placed
én the Library. See No. LT-287/8%7).
The whole question of the revision of
the lists of Scheduled Castes and

133 (ai) LsD—2.

Scheduled Tribes is now in an ad-
vanced stage of consideration and is
likely to be finalised soon.

Delhi Master Plan

*295, Shri N. C, Chatterji: Will the
Minister of Works, Housing and Supp-
ly be pleased to state:

(a) the progress made in the imple-

mentation of the Master Plan for
Delhi;
{b) whether it is a fact that the

Master Plan for Delhi was prepared
more on theoretical grounds ignoring
the realities of the existence of prac-
tical difficulties of the people who are
settled; and

(c) if so, the steps taken to revise
the Master Plan in the light of practi-
cal difficulties encountered?

The Minister of Works, Housing and
Supply (Shri Jaganath Rao): (a)
Copies of the Master Plan for Delhi
Development Act, 1857 (Act 81 of
1957) are available in the Library of
the House. A statement showing the
progress made in the implementation
of the Master Plan is being prepared
and will be laid on the Table of the
Sabha.

(b) No. The Master Plan for Delhi
was prepared after extensive physical,
social and economie surveys of the
city and its surrounding areas. Due
regard was paid to the existing land
uses and other factors such as traffic
and transportation, public utilities and
community facilities having a bearing
on the life and well-being of the com-
munity. The draft Master Plan was
published for public objectiona and
suggestiongs and an ad hoo Board con-
sisting of Members of Parllament,
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Municipal Councillors, eminent mem-
bers of the public and officials exa-
mined nearly 600 objections and sug-
gestions and also carried out local
mspections before making its report.
‘Thereafter an Advisory Council as
provided in the Act examined all the
proposals and made mod:fications in
the Master Plan before it was fina~
lised.

(c) Does not arise; but the Delh
Development Act, 1957 provides under
Section 11-A for mod:fications to the
Master Plan and the Zonal Develop-
ment Plans

Committee on Essential Drugs

*296. Shri Yashpal Singh:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Khagapathl Pradhani:
Shri Heerjl Bhal:

Will the Minister of Health and
Family Planning be pleased tv refer
to the reply given to Starred Question
No 613 on the 7st Deccmber, 1966 and
state*

(a) whether the Report of the Com-
mittee on FEssential Drugs has since
been submitted;

(b) if so, the main features thereof,
and

(c) the reaction of Governmint

thereto?
The Minister of Health and Family

Planning (Dr. S. Chandrasekhar):
(a) No, Sir.
(b) and (¢). Do not arse.

Gold Smuggling in Bombay

*297. Shrl Hukam Chand Kachba-
valya: Will the Minister of Finance
be pleased to refer to the reply given
to Starred Question No 73 on the 3rd
November, 1966 and state:

(a) the progress made so far in un.
earthing gold smuggling racket in
Bombay with its national and inter-
national links in September, 1966; and
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(b) the action taken against the
18 persons arrested in this connection?

The Minister of State in the Minis-
try of Finance (Shri K. C. Pant): (a)
Eight more persons have been arrested
bringing the total of those arrested to
26. The investigation, which is com-
plicated, spread over the States of
Maharashtra, Mysore, Madras, West
Bengal & Delhi, is being pursued by
the Central Bureau of Investigation,

(b) The 18 persons previously
arrested have been released on bail
under the orders of the Chief Preeci-
dency Magist: ale, Bombay

PL 480 Funds

*298. Shri Chintamani Panigrahi:
Shri Indnla]l ‘Yajnik:

Will the Mmister of Finance be
pleassed to state

(a) the tot i amount of money de-
posited 1 terms of Rupees 1in PL 480
Funds in India till March, 1967,

(b) the withdrawais from thus fund
during the periog fiom October 1966
to February 1967 and

(¢} the diffetent heads under which
the withdrawals have been made?

The Deputy Prime Minister
Munister of Finance (Shri Morarji
Desai): (a) The total amount of
money deposited in PL 480 Funds 1)}
1st March, 1967, was about Rs. 1652
crores

(b) The withd:iawals from this Funa
during the period October 1966 to Feb-
ruary 1967 were as follows:

(Rs. crores)

Octobe: ’66 . 245
November ’66 412
Decembor '66 . 34¢
January 67 .. 300
February '67 . 6-85

Total: -. 19-62

(c) Rs. 1°68 crores were withdrawn
for Cooley Loans and Rs. 17°84 crores
for US Government expenditures.
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A frem USA, snil USSR, for Pro-
Jecis in Fourth Plan

#299. 8hri Ramachandra Ulaka:
Shri Dhuljeshwar Meena:

Will the Minister of Finance be
pleased to state:

(a) the projects under the Fourth
Five Year Plan for which the Govern-
ment of India have approached U.S.A.
and USSR. Governments for aid;
and

(b) the progress made so far in
that direction?

The Deputy Prime Minister and
Minister of’ Finance (Shri Morarji
Desai): (a) and (b). A list of pro-

jects under the Fourth Five Year Plan
for which loan asrcements have been
signed so far with the Governments
of US.A. and USSR. is laid on the
Table ¢of the House [Placed in the
Library. See No. LT-268/87].

Improving of Data-Collecting
Machinery

*300. Shri N. K. Somani: Will the
Mints'er of Finance be pleased to
statae:

(2) whether the statistics relating to
the 1ndustrial production, economic
and fiscal matters available at a given
time are wholly inadequate and out of
date which do not help to obtain the
current situation correctly and objec-
tively;

(b) whether there are any plans
under consideration io improve the
data collecting machinery and timely
analysts of various trends; and

(¢) 1f so, the detatls thureof?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) to (c). There 1s no general
inadequacy of statistics as such, al-
though difficulties are sometimes en-
countered in certain fields. 1t is the
constant endeavour of the Govern-
ment to improve the statistical machi-
nery and special provisions are made
for the improvement of statistics under
the Five Year Plans.

Punjabb National Bank Lid.

*301. Shri Abdul- Ghanl Dar: Will
the Minister of Finance be pleased to
state:

(a) whether 1t 1s a fact that the
Central Government have ordered an
inquiry into the irregularities com-
mitted by the Directors and top offi-
cers of the Punjab National Bank Ltd;

(b) it so, when the inquiry was
ordercd and when it was actually held
and whether any report has been sub-
mitted to Gavernment: and

{c) the result of the inquiry?

The Minister of State in the Minis-
try of Finance (Shri K. C. Pant): (a)
to (¢) The CGovernment decided in
May, 1965 to investigate certain comp-
laints against somc officers of the
Punjab National Bank. The investi-
gations are still 1n progress.

Financial Aid to Meet Drought Situa-
tion in Bihar

*302. Shri Yogindra Sharma:
Shri Bhogendra Jha:
Shri Chandra Shekhar Singh:
Shrimati Tarkeshwarl Sinha:

Will the Minisier of Finance be
pleasced to state:

(a) whether the Government of
Bihar have asked for special financial
aid from the Centre to meet the situa.
tion created by unprecedented drought
in the State;

(b) if so, the nature and extent of
aid askeg for; and

(c) the action taken thereon?

The Minister of State in the Minis-
try of Finance (Shri K. C. Pant): (a)
Yes, Sir.

(b) and (c). A statement is laid on
the Table of the House. [Placed in
the Library. See No. LT-289/67).
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Forign Ospital Investuent

*383. Shri 8. 8. Kothart:
8hri D. N. Patodlis:
Shri Solanki:
Will the Minister of Fingnce be
pleased to state:

(a) the quantumof inflow of foreign
investment capital into the country
during the past five years;

(b} whether it shows a  deciining
trend;

(¢) if s0, the reasons therefor; and

(d) the steps being taken to stimu-
late such inflow?

The Deputy Prime Minjster and
Minister of Finance (Shrl Morarfi
Desal): (a) The inflow of foreign
Business Investments in the Private
Sector since 1st January, 18g1 is indi-
cated below. Information subsequent
to 81st March, 1885 is not yet avail-
uble.

(RS, Crores)
As at the end of
1961 1962 1962~ ¢ > -(§
1. ﬂl;rcsh in-
w 4.9 SI.3 94, .2
2. Retsined 449 o
earnings 15.8 7.8 74 21.1
Gross inflow - T
(1432) 60.7 59.1 102, 116.3

Note 1. There has been g change in
the statistical period from
colender yoar 8o  fnencial
year.

2. Thig informatio, is com-
piled by the Reserve Bank
after conducting a survey
by issuing a questionnaire.
There is always g time lag
involved in such compilation
and, as such, jinformation
for the years 1985.86 on-
wards is not yet available,

(b) No, Sir.

(¢) Does not arise.

(d) Government has been taking
various steps from time to time to
encourage inflow of foreign invest-
ment, such as free repatriability of
profits subject to payment of income
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tax and of capital invested in approved

projects, non-discrimination agsinst

{foreign investors in regard to the ap-

plication of Indian lsws relating to

industrial and import licensing, taxa-

fion etec. Government had also

announced some measures {0 encourage

foreign investment in private sector

fertiliser projects,

Gold Seleures by Customg and Excise
Departinents

*304. Shrl S. K. Sambandhan: Will
the Minister of Finance be pleased to
state:

(a) whether it is a fact that the

amuggling of gold is on the increase
and

{b) if s0, the steps taken to tighten
smuggling of gold?

The Minister of State in the Ministry
of Finance (Shri K. C. Pant):
It 1s not possible to make a pre-
cise estimate of the quantity of gold
smuggled into India. There is also no
material before the Government to
indicate that smuggling of gold is on
the increase.

(b) Does not stiictly arise. How-
ever, a statement showing the impor-
tant sieps taken to check smugghng is
placed on the table of the Sabha.

Statement

Among th: waportant steps taken to
check smuggling are systematic collec-
tion and follow-up of information,
rummaging of suspected vessels and
aircraft, patrolling of vulnerable sec-
tions of the coastline and land fron-
tiers and launching of prosecution in
suitable cases in addition to depart-
mental adjudication. In the field of
legislation the Customs Act now pro-
vides for imposition of heavier sen-
tences of imprisonment by courts of
law. In the case of seizures of gold,
diamonds and watches provision has
also been made in the Customs Act
for placing the burden of proof that
these goods are not smuggled on the
persons from whom they are selzed,
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Among the mportant economic mea-
sures taken, the two significant ones
are: (i) replacing by a special cur-

in 1969 of the Indian currency
notes circullating in the Persian Gulf
area which provided an easy means
of financing illegal geld transactions
and (il) introduction of the Gold Con-
trol,

Narmada Valley Project

*305. Shri Indulal Yajnik:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Khagapathi Pradhani:
Shri Hirji Bhai:
Sthiri Shashi Bhushan:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the latest steps that have been
taken by Govermrment to setile the
differences between the Government
of Gujarat and other States concerned
regarding the details of the Narmada
river project as recommended by the
Khosla Committee;

{b) the nature of the differences
that remain to be settled between the
Governments concerned;

(c) whether the Central Govern-
ment have decided tg implement the
Narmada Velley scheme as a Central
scheme along with some others, as
finally settled in consultation with all
State Governments concerned; and

(d) whether any practical steps have
been taken by the Maharashtra Gov-
ernment to carry out the Jalasindh
Dam scheme without waiting for the
final settlement of the dispute by the
Central (jovernment?

The Minister of Irrigation and Power
(Dr. K. L. Rao): (a) and (b). After
separate dispute discussions with the
Chief Ministers of Gujarat, Madhya
Pradesh, Maharashtra and Rajasthan
at the respective State Capitals during
May-June, 1966, further jdiscussions
were held by the Union Minister of
Irrigation and Power at a joint meet-

ing on the 22nd August, 1966. In the
intervening period, the Chief Engin-
eers and other officers of the concer-
ned States and the Chairman and the
concerneqd officers of the Central Water
and Power Commission and the Minis-
try of Irrigation and Power discussed
the technical aspects. At the joint
meeting of the Chief Ministers, some
suggestions emerged and it was de-
cided that these should be discussed
later among the Chief Ministers con-
cerned, particularly the Chief Minis-
ters of Madhya Pradesh and Gujarat,
to arrive at an amicable settlement
of the problem. Further action will
be taken to settle the issire.

(c) As the scheme has not been
sanctioned as yet the question has not
been considered.

(d) No.

M/s. Bird & Co.

306. Shri A K. Gopalar:
Shri C. K. Chakrapani:
Shri Jyotirmoy Basu:
Shri Madihm Limaye:

Wil the Minister of Finance be
pleased to state:

(a) whether Government have taken
any action against Mis. Bird and Co.
Calcutta;

(b) if so, the nature of guch during
the last 8 years and the penalty im-
posed on the company;

(¢) whether Government have re-

ceived any further reports about the
irregularities of the said Company; and

(d) it so, whether Government
would investigate into the affairs of
the Company?

The Minister of State in the Minis-
try of Finance (Shri K. O. Pant):
(a) and (b). The nature of actions
taken and Dpenalties imposed on Mis.
Birqd & Co (P) Ltd, by the Customs,
Income Tax and the Enforcement
Directorate of the Ministry of Finance,
during the last § years are as detailed
in the Statement lald on the Table of
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the House. [Placed
See No. L.T.-270/67].

(¢) and (d). No fresh reports about
the irregularities on the part of Ms.
Rird & Co. have been received.
However, as mentaioned in the State-
ment referred to in the reply to paris
(a) and (b) of the Question, investi-
gations and scrutiny of documents
already seized are being carried out
by the three agencies mentioned
therein.

in the Library.

National Policies for Prices, Wages and
Dividends

+308. Shrimati Tarkeshwari Sinha:
Will the Minister of Finanee be
pleased to state:

(a) whether Government's attention
hag been drawn to the statement made
by the Governor of Reserve  Bank
wherein he hagd stated that fiscal and
monetary policies had to be changed
for fighting the evil of inflation in the
country; and

(b) if so, the step Goverrment pro-
pose to take to formulate national
policies for prices, wages and divi-
dends?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) Yes, Sir,

(b) A Steering Group appointed by
the Reserve Bank has 1ecently sub-
thitted a report on "A Framework for
Incomes And Pri:ces Policy”. The sug-
gestions made in the report are under
consideration of Government.

Consolidatlon of Banking Structure

*309. Shri Ram Kishan Gupta: will
the Minister of Finance be pleased to
state:

(a) whether the policy of consolida-
tion of the banking structure has been
actively pursued by the Reserve Bank
of Indie and

(b) it so, the result thereof?
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The Minkstor uf State in the Minis-
try of Finance (Shrt K. C. Pant): (a)
Yes, Sir.

(b) As a result of the policy adopt-
ed by the Reserve Bank of India tte
number of banks functioning has been
brought down from 342 at the begin-
ning of 1861 to 87 at the end of March
1987. The process has helped in the
growth of economically viable units,
thereby imparting strength and stabi-
lity to the banking structure and en-
hancig its capacity to cater to the
banking nceds of the country in a
more efficient manner

Promotion of Fertilizer production

*310. 8hri R, K Birla:
Shri K. P. Singp Deo:

Will the Minister of Petroleum and
Chemicals be pleased to state:

{a) the present policy of Govern-
ment in regard to the promotion of
fertiliser production in the country in
view of the urgent need to augment
food production;

(b) the Government's estimate of
total production of fertilisers in the
country at present and the total do-
mestic requirement; and

(¢) the steps taken to fill up the”
gap”

The Minister of Planning, Petroleum
and Chemicals and Social Welfare
and Chemicals and of Soclal Welfare
(Shri Asoka Mehta): (a) Fertilizer
production in the country is proposed
10 be increased by the establishment
of additional fertilier factories and
expansion of existing factories.

(b) During 19867-88, the produttion
of nitrogenous fertilizers is estimated
to be about 525,000 tonncs in terms of
nitrogen and of phosphatic fertilizers
275,000 tonnes in tertiis of P2 O8.
The total domestic requirements are
expected to be of the order of 1,38
million tonnes of nitrogen and 0:8
milljon tonnes of P2 O5.
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(¢) Four new plants are under con-
struction et present besides expan-
sion of an existing plant. This will
add 309,000 tonnes of yearly nitrogen
capacity in 1967-68 to the existing
capacity of 585,000 tonnes. Three
other new planis and expansion of two
existing plants will add 334,000 ton-
nes of yearly nitrogen capacity in
1969-70

Further capacity of over 1.3 million
tonnes of yearly nitrogen 1s in vari-
oug stages of implementation and is
likely to be installed before the end
of the Fourth Plan, taking the total
installed capacity to about 28 million
tonnes.

Contraceptivey

*311. Shri 8. KX Tapurizh:
Shri Meetha Lal:

Will the Minister of Health and
Family Planaing be pleased to state:

(a) whether th. existing produc-
tion of all types of contraceptives is
able to meet the total requirements;

(d) if not, what is the shortfall bet-
ween the demand and supply and when
will Government b in a position to
meet the entire demand: and

(c) whether Government are satis-
fied that the programme they have In
hand will be effective in arresting the
high growth-rate of population within
a measureable period of time

The Minister of Health and Family
Planning (Dr. 8 Chandrasekhar): (a)
Except for condoms, and diaphragms,
the production of other types of con-
traceptives like Jellys/Cream/Paste,
Foam Tablets, Loops and inserters is
sufficient tfo meet the requirements.
The diaphragms are not manufactur-
ed in the country but their require-
ment is very small.

(b) The gap between the annual
demand of 50 million pieces of con~
doms which was the maximum during
the last five years and the present
production in the country is 20 million
pieces, On the basis of the Fuxily
Planning Programme for 1967-68, the

demand 1s anticipated at about 180
million pieces. In subsequent years,
the demand is likely to go up still
turther and it may be about 300-400
million pieces annuall by 1970-71.
The shortfall will be met partlly by
increasing production in the country
and the balance by imports, as neces-
sary.

For ncrcasing production in the
country, the rated capacity in the pri-
vate sector has been increased and a
factory in the public sector is being
set up at Trivandrum in collaboration
with a Japanese firm which will go
into production in the later half of
1988.

(c) Yes, Sir. The Government are
anmmung at and working for reducing
the birth rate from the existing 4%
per thousand population to 25, as
expeditiously as possible,

Strike in the Hindustan Housing
Factory, New Delhi

*312 Shri Bal Raj Madhok: Will the
Minister of Works, Housing and Sapply
be pleased to state:

(a) Whether there was a strike in
the Hindustan Housing Factory, New
Delhi in December last;

(b) the reasong for the strike and
their demands of the workers; and

(c) the steps taken to meet their
demands?

The Minister of Works, Houslng and
Supply (Shri Jaganath Rao): (a)
and (b). Towards the end of Decem-
ber, 1966, a labour dispute arose in
the Hindustan Housing Factory on
account of a claim for the grant of
dearness allowance at the Central
Government rateg to the workers.
This developed into an illegal stay-in
strike which lasted from the 6th to
the 20th January, 1967.

(c) The dispute has been referred
to the Industrial Tribunal, Delhi for
adjudication,
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Foreigners Employed in Bauks l-l
Insurance Companies

*313. Shri Jyotismoy Basn: Will the
Minister of Finance be pleased to
state:

(a) the total nuxnber of foreigners
employed in India dQuring 1968-68 by
(i) the banks and (i) Insurance
companies;

(b) the reasons therefor;

(c) whether the Indian citizens were
available for thesc jobs; and

(d) if so, whether Government pro-
pose to take any steps to ensure prio-
rity to Indian citizens in guch jobs?

The Minister of State in the Minis-
try of Finance (Shrl K. C. Pant): (a)
A statement 1s laid on the table of the
House. [Placed in the Library. See
No. LT-271/87].

(b) & (c). Though Indians may be
available for these jobs, the foreign
companies would prefer to employ
persons of their own nationality in
higher supervisory posts.

(d) The position relating to the em-
ployment of foreigners is reviewed
every year and the forelgn companies
are requested to take adequate steps
in regard to the indianisation of the
supervisory cadre, werever neces-
sary. The proportion of foreigners in
thig cadres as compared to Indians has
been progressively brought down.

M|S. Bird and Co.

314, Shri Indrajit Gupta: Will
the Mimuster of Finance be pleased
to state:

(a) whether it is g fact that a
substantial reduction has been per-
mitted in the fines imposed on M]s.
Bird & Co, for violations of customs
ang foreign exchange regulations;

(b) if g0, the extent of such reduc-
tion and grounds for the same: and

(c) how much of the peryonal
fines imposed on certain ex-Direc-
tors of the Company have been
realised to date?
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The Minkiar of State in the
Minisiry of Fimance (Shrt K, O.
Pant): (a) and (b). Presumably the
reference is to the orders in apeal
passed by the Central Board - of
Excise and Customs in two cases in-
volving Mis. Bird & Co. (P) d.
Calcutta. In one of these cases,
penalty on Mis. Bird & Co., (Pvt.)
Itd, was reduced from Rs. 20 lakhs
to Rs. 3 lakhs and in the other, from
Rs. 1 crores to Rs. 30 lakhs. The
decisions of the Board are being
considered by Government,

(¢) Out of the personal penalties
of Rs. § lakhs each on Shri D, C. B
Pilkington and Shri W. H. S, Mich-
elmore amounts of Rs. 87,223.59 anéd

of Rs. 59,911.18 respectively have been
realised to date.
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Fertilizser Policy

¢316. Shri N. R. Laskar: Will the
Minister of Peiroleum and Chemicals
he pleased to state:

(a) whether Government’s policy
on the fertilizer industry has been
reviewed since the marketing and
pricing concessions granted to it was
upto March, 1967; and

(b) it so, the detaila thereof?
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The Minisier of Planning, Petroicum
and Chemicals and Social Welfare
(Bhri Asoka Mebia): (a) and (b). As
anpounced in the statement made in
Parlinment on the Slst March, 1067,
all proposals pending on the 3ilst
March, 1967 for the establishment of
fertilizer factories will be dealt with
under the policy of December, 1068,
provided negotiations with the con-
cerned parties culminate in the issue
of industrial licences by the 31st Dec-
ember, 1967 and the projects could be
expected to make a timely conmtribu-
tion to the increase in indigenous
production. Any new proposals re-
ceived will be dealt with in the same
manner, provided they satisfy the
same conditions.

Expansion of Money Supply

*317. Shri R. Barua: Will
Minister of Finance be
state:

(a) whether average expansion of
money supply during the past six
months following devaluation was on
the increase;

(b) if so. at what rate the money
supply went on; and

the
pleased to

(c) the steps taken or contemp-
1ated to be taken to check this
malady?

The Deputy Prime Minister and
Minjeter of Fingnce (Shri Merarji
Desai): (a) The money supply with
the public declined during the six
months’ period following devaluation.

(b) and (c). Do not arise.
Enquiry into Utllisation of Foreign
Funds

*318. Shri P. K, Deo: Will the
Minister of Finance be pleased to
state:

(a) whether he had made a state-
ment at g Press Conference held on
the 24th March, 1967 that the Central
Intelligence Bureau will be engaged
to inquire into all foreign funds uti-
lised in this country; and

(b) if 30, when the investigation is
likely to be completed and which are
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the foreign funds that are to be prob-
ed into?

The Deputly Prime Minister and
Minister of FMnance (Shri Morarjl
Desai): (a) and (b). It will be re-
called that during the half hour dis-
cussion in the Lok Sabha on March
23, the Foreign Minister announced that
an enquiry would be made into the
allegations that money from foreign
sources had been used in the recent
general clections, I was asked qu.s-
tions about this at my meeting with
the press the next day, March 24, and
I said I agreed that such an enquiry
should take place and that it should
cover the use of funds from any and
all foreign sources about which al-
legations had been made. As stated
by the Home Minister in this House
on March 29, the Government have
recently ordered the Intelligence
Bureau to make such an enquiry and
its findings are awaited.

Food Aid Consortium

Shri C. C. Desal:
Shrl A, K Gopalan:
Shri Umanath:

Shri R, Barna:

621

Will the Minister of Finfnoe be
pleased to state:

{a) whether it is a fact that a Con-
sortium consisting of some western
couatries and U.S.A. has been formed
at the suggestion of U.S.A. to coordi-
nate their food aid to India to tide
over the present Yood situation in the
country due to drought conditions;
and

(b) if so, the composition of the
Food Aid Consortium and how they
are helping India to meet the shortage
of foodgrains so far?

‘The Deputy Prime Minister and'
Minister of Finance (Shri Merarii
Demi): (a) and (b). No, Sir. The US.
Government have proposed that food"
ald, ke economic aid, to developing
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countries such has India should re-
ceive multilateral consideration from
developed countries. In the case of
Indin, a forum alreadv exists which
considers and discusses development
aid vz, the India Consor‘ium Meet-~
mgs of this Consortium are taking
place 1n Paris on th: 4th, 5th and 6th
April, 1967 and 1t has been agreed that
the question of tood a:d to India may
also be considered in these meetings.

Major Irrigation Projects in Orlssa

822. Shri Chintamani Panigrahi:
Will the Minister of Irrigation and
Power be pleased to state:

(a) the major jrrigation projects in
‘Onssa for which Central assistance is
likely to be granted or has been gran-
ted i the year 1967-68, angd

(b) the total amount allotted there-
for®

The Minister of Irrigation and
Power (Dr. K L. Rao): (a) and (b).
The allocation for major  irrigation
projects out of the Central assistance
to be granted in 1967-88 will depend
upon the sectur-wise composition of
the State plan and the break up of
the Ceniral assistance among the
sectors This will be knuwn only after
the deotais of the State Plan are

received

Rural Water Supply Schemes in Orissa

623. Shri Chintamani Panigrahi:
Will the Minister of Health and Famu-

Iy Planning be pleased to state.

(a) whether the Orissa Government
have made any specific requests . to
1he Central Government for addition-
a} outlays for their rural piped water
supply schemes;

(b) 1f so, the amount which has begn
allotted for Orissa for this purpose in
ghe yesr 1067-68; and
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(c) the details thereof?

The Mimlster of Health and Family
Planaing (Br. 8. Ohandrasekhar): (a)
The Goveroment of Orissg had re-
quested for an g'localon of Rs. 25
lakhs during 1965-88 for their rural
piped water supply sihemes to be
executed under the Local Develop-
ment Works Piogramme In view of
the himiteq allotment of Rs 184 lakhs
only for the Local Deve'opment Warks
Programme, duning thal year, an allo-
cation of Rs. 10 lakhs only could be
made to Orissa,. How:ver, on the
basis of the actual expenditure re-
ported by the State Government, a
sum of Rs. 380 lakhs only was releas-
ed as Centra' assistance during that
year The Local Development Works
Programme in respect of piped rural
water supply schemes was discontinu-
ed from 1966-67 and no further allot-
ments werc made to Orissa or any
other State fo rthis programme,

No specific request has been receiv-
ed from the Government of Orissa for
additional outlays dupng 1967-68 for
then rural piped water supply sche-
mes under the rural phase of the Na-
tional Wate: Supply and Samtation
Propramme

(b} and (¢) The Goveinment of
Ornissa proposed an outlay of Rs. 25
lakhs for rural water supply schemes
for 1967-68 The Working Group on
Water Supply and Sanitation recom-
mended Rs 150 lakhs keeping in view
the problems to be tackled on the
rural water supply front, especially in
regard to the very difficuilt and scar-
city areas However. the amount ac-
{ually provided by the State Govern-
ment is not known. It may be stated
that the Water Supply and Sanitation
Programme 15 a (Centrally-Aided
Schem for whjch necessary provision
has to be made in the State Plans. It
is primarily for the State Govern-
ments to make suitable provision for
rural water supply schemes in their
Plans. Central assistance is admis.
sible on the basis of 80 per cent grants.
in-ald,



3125 Written Anstoers CHAITRA 16, 1889 (SAKA)

L1C. Investment in Orissa

624. Shri Dhuleshwar Meena:
Shri Ramachandra Ulaka:

Will the Minister of Finance be
Pleased to state:

(a) the amount of investment made
by the Life Insurance Corporation of
India in Orissa State during the Third
Tive Year period, year-wise, either in
Industry or in other sectors;

Written Answers 3126

(b) whether any scheme has been
submitted by Orissa Government to
the Corporation for further investment
in the State; and

(c) f so, the details thereof?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) The investment made by
the Life Insurance Corporation in the
industrial and aon-industrial sectors in
the State of Omssa during each of the
vears of the Third Plan period is as
follows

“in lakhs of rupees)

Amount of investments made

Industrial

Year Non-tndustrial Sector
Sector  (mcluding 1nyest-
ments 1in State Govt
loans)
1961-62 . 26 3 2.10 6
1962-63 . 33 0 4,65 o
1963-64 . ) 937 104 0
1964-65 . 13 4 9:37 2
1965-66 . 37 ¢ 489 9
(b) No Sir (b) 386 (As on 31-12-66) In addi-

{c) Does not arise

Accountant-General’'s Office at
Bhubaneshwar

Shri Dhuleshwar Mieena:
Shri Ramachandra Ulska:

Will the Mimister of Finamce be
pleased o state.

(a) the number of persons of all
categories working at present in the
Accountant-General’s Office at Bhu-
baneshwar;

(b) the number of employees from
the said office who were provided
with family quarters till the end of
December, 1966; and

{c) the steps taken to provide family
Quarters to the remaining employees?

623.

The Deputy Prime Minister and
Minkter of Finanee (Shri Moraril

Desal): (a) 1043, (As on $1.12-1966).

tion, 83 quarters %are utilised for ac-
commodating staff without famlies

{¢) Additional staff quarters num-
bermng 256 are under construction and
there 18 a proposal to construct another
256 quarters for which cstimates are
under preparation by the Central
Public Works Department.

Income-tax evasion Cases pending in
Orissa

628. Shri Dhuleshwar Meena:

Shri Ramachandry Ulaka:

Will the Minister of Finance be
pleased to state the number of cases
regarding the evasion of Income-tax
in Orissa which are pending at
present?

The Deputy Prime Minister and
Minister of Finance (Shri Morari
Desal): 219 as on 15-3-1067,
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Supply of Keroseme Off to Orissa

627, Shri Dhuleshwar Meena :
Shri Ramuchatdra Ulaka:

Will the Minister of Petroleum and
be pleased to state:

(a) the normal monthly require-
ment of kerosene oil of Orissa State;

(b) the quantity now available for
distribution; and

(c) the plans for meeting the nor-
mal kerosene requirement of Orissa
State?

The Minister of State in the Minjs-
try of Petroleum and Chemicals and
of Planning ang Socis} Welfare (Shrl
Raghuramaiab): (a) o (¢). On the
basis of sales during July, 1988 to
January, 1967, when there were *no
complaints of shortage, and the Stat-
es requirement of Kerosene Qil was
being met in full, the normal monthly
requirements come to 4,700 tonnes.
The existing quota of 5,730 tonnes per
month, is adequate to meet the re-
quirements of Origsa in full.

Dams for irrigation in Orissa

628. Sbri A, Dipa: Will the Min-
ister of Irrigation and Power be pleas-
ed to state:

(a) whether the Central Govern-
ment have received any proposal from
the Orissa Government for the cons-
truction of dams for irrigation purposes
on the rivers Bag Nadi, Khadang,
Sagadia, Satighat and Laksminal; and

(b) if so, what stepes Government
are going to take in the matter and
when?

The Minister of Irrigation and
Power (Dr. K. L. BRao): (a) No.

(b) Does not arise.
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Surplug Credited to Foreigm Govern-
ments Accounts

€30. Shrl Manubbai Amersey: Will
the Minister of Fimance be pleased
to state the total surplus credited to
the Accounts of Foreign Governments
with whom India has Rupee Payment
Agreement?

The Deputy Prime Minister and Min-
ister of Finance (Shri Morarjl Desal):
A statement showing Credit balances
of Rupee Payment Countries as on
28th February 1867 is placed at the
Table of the House. [Placed in the
Library. See No. LT-272/67)

doeneif & wwenfer owdt W O ok
furely  engraen
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Development of Rouse Avenue Aren,
Now Delh}

632, 8hri Eswara Reddy: Will the
Mnister of Works, Housing and Bup-
ply be pleased to state:

(a) whether the area in Rouse
Avenue, New Delh: is being develop-
ed and plots allotted to the various
cultural] and educational organsa-
tions;

(b) it so, whether the plots have
been handeq over to the various orga-

nisations t6 whom the allotments have
been made; and

(o) if not, the reasons for the delay?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) Yes. An area
of about 4 acres has been added for
institutional use in Rouse Avenue
under the Master Plan

(b) Onily one plot has so far been
handeg over to the allottee orgamisa-
tion.

(c) It will take some time to get the
existing houses 1n the area vacated,
to demolish the structures and to re-
develop the area by providing roads
and gervices.

Family Planning Programme

633. shri Baburao Patel: Wil the
Minister of Health and Family Pian-
ning be pleased to state:

(a) the precise monetary incentives
‘Government propose to offer to pri-
~vate medical practitioners in the
family planning programmes,

(b) the acale and amount payable
1o the medical practitioners;

(c) other cash insentiveg to the
people willing to undergo vasectomy
and stenlisation,

(d) the hospital facilities that
would be made available to those

desiring any kind of bdirth control
measure;

(e) the names of cities and hospitals
where such facilities would be made
available,

(f) whether these facilities would
be free; and

(g) if not, the charges to be levied?

The Minister of Health and Family
Planning (Dr. 8. Chandrasekhar): (a)
Detailed discussions in this regard
have recently been held with the re-
presentatives of the India Medical
Association, The matter is under
active consideration and is likely to
be finalised wery soon.

(b) The required information is as
Yollows*

1 Amount payable to doctors-——
A sum of Rs 100 pm. s payable
to private medical practitioners work-
ing on part time basit in a regular
Family Welfare Planning Centre for
a minimum period of six hours per
week.

2 For Stenlization —(1) An hono-
rarium of Rs 10 for vasectomy ope-
ration and Rs. 100 for ten operations
(including fees for professional ser-
vices, transport and other expenses)
while assisting in Stemlization camps
arranged by State Governments.

(1i) Rs 100 for § Salpingectomy
operations in a hospital.

8. For IUCD —Rs 2 for each case of
insertion—~The amount varies from
State to State according to the pat-
tern adopted by the State.

(c) The Government of India pay
at the rate of over-all amount of
Rs. 30 and Rs. 40 for each case of
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vasectomy and tubectomy respective-
ly. These amounts cover the pay-
ment of out of pocket expeases {0 Lhe
individual concerned, to the moti-
vator, to the doctor, for transport and
for drugs and dressings. The discre-
tion to decide the break-up of . hese
amounts has been left to the States
concerned.

¢d) and (e). Necessary hospital faci-
lities are made available for steriliza-
tion operations in almost a‘l hospitals
throughout the country, and for loop
insertions in many of the hospitals
where lady doctors are posted.

(f) Yes.

(g) Does not arise.

Foreign Exchamge Violation Cases

6€34. Shri Baburao Patel: Wil
Mirster of Finance be pleased
state:

ithe
to

(a) the number of foreign exchange
violation cases apprehended in 1966
till the 31st December, 19G6,

(b) the names of first hundred vio-
lators and the amounts of foreign cx-
change involved therein;

(c) the stpes taken by Government
to punish the offenders;

(d) the number out of them who
have been actuailly pumished so far;
and

(¢) the details of the fines or pro-
secutions lodged against the offenders
and their names?

The Deputy Prime Minister and
Minis'er of Finance (Shri Morarji
Desal): (a) During the year 1966
2660 cases of suspected violation of
the provisions of Foreign Exchange
Regulation Act, 1947 were registered
for investimation by the Enforcement
Directorate;

(b) to (e). The information is being
collected.
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Exchange Vickation by Shri
B. 8, Toiani of Eastern Machivery
Trading Ltd.

835. Shri Baburao Patel; Will the
Minister of Finamce be p eased to
state:

(a) the stepg taken and penalty
levied for wviolation of foreign ex-
change regulations in the case of
Shri B. S. Tolani of the Eastern
Machinery Tiading Ltd. of Bombay;

(b) the stage at which the prosecu-
tion instituted against Shri B. S.
Tolani by the Enforcement Directo-
rate stands;

(c) the reasons for the delay; and

(d) the rcasons why the files of
Shrt B, S. Tolani have not been 1ie-
turned to him so far by the Enforce-
ment Directorate?

The Deputy Prime Minister and

Minister of Finance (Shri Morarji
Desal): (a) The premises of the firms
of Messrs. Eastern Machinery &

Trading Co. of Bombay, of which Shn
B. S. Tolani is a Partner, were first
searched in July, 1956 and in the ad-
judication proceedings that followed
the Director of Enforcement imposed
a penalty of Rs 5000 on the firm.
The premises of the said firm were
again searched by the Directorate of
Enforcement in June, 1962 ang as a
result of adjudication proceedings tne
Director imposed a penaity  of
Rs. 50,000 on the firm in July, 1965.
Once again in August, 1965 the pre-
mises of this firm were searched by
th officers of the Enforcement Direc-
torate Four show-cause notices have
so far been issued and the adjudication
proceedings ate in progress.

(b} and (c) The firm paid up the
penalty of Rs. 5000 imposed in the
first case. The penaty of Rs. 50.000
however, still remains unpaid.
Accordingly. for non-payment of this
penalty prosecution was launched
against this irm and its two Partners
under Section 23F of the Foreign Ex-
change Regulation Act, 1047. In the
meantime the party went in appeal to
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the Foreign Dxchange Regulation
Appellate Board ageinst the order of
the Director of Enforcement passed
1in this case. The Appellate Board
Board allowed the appeliants time to
deposit the penalty within one week
of the service of the notice of the
hearing of the appeal. In view of this
direction of the Appellate Board the
prosecution case before the court had
to be withdrawn. No date so far has
been fixed for the hearing of the case
by the Foreign Exchangce Regulation
Appellate Board.

(d) The seized documents in the
case at present under appea] will be
returned to the party only on com-
pletion of the appellate process. n
so far as the third case 1s concerned, it
is at present under adjudication and
the documents relating to it cannot be
returned at this stage.

Palai Cen(ral Bank L¢d

837, Shri Tenneti Viswanatham:
Will the Minister of Finance be
pleased to state

(a) whether the Official Liquidator
of the Palai Central Bank (under
liquidation) 1s still Jooking after some
liquid assets of the Palar Central
Bank;

{b) if so, the approximate value of
such assets and the recurring expen-
diture on the maintenance of the
Office and staff of the Official Liquida-
tor; and

(c) when it 1s proposed to declare
the next dividend?

The Deputy Prime Minister and
Minister of Finance (Shri Morarjl
Desal): (a) Yes.

(b) On the 28th March 1987, ¢he
liquidator held liquid assets amount-
ing to Rs. 36-80 lakhs, comprising of
cash, bank balances and Government
securities. The monthly recurring ex-
penditure on the pay and allowances
of the liquidator and his staff and on
the maintenance of his office amounts
to about Rs. 7600,

{c) An application has been flled
before the High Court of Kerala,
under whose supervision and direction

the liquidation proceedings are bemng
conducted, for permission to declare a
further dividend of 3 paise por rupee.
If the Court agrees, the payment of
the dividend will commence in June
this year,

Menta} Patients of Manipur

638. Shri M. Megha Chandra: Will
the Ministey of Health ang Family
Planning be pleased to state:

(a) the number of mental patients
of Manipur getting treatment in  the
varrous mental c'inics in the country,

(b) the expenseg involved in therr
ticatment during the year 1986-67;

(c) whether the proposed scheme
for setting up a psychiatric clinic for
mental patients in Manipui has ee.
shelved; and

(d) 1if so, the reasons thercof’

The Minister of Health and Famlly
Planning (Dr. 8. Chandrasekkhar):
(a) At present 37 mental patient~ of
Manipur are getting treatment in
various Mental Hospitals in the coun-
try.

(b) The total expenditure incurred
on the:r treatment during the yea:
1966-67 is Rs 68,800

(c) Funds for the purpose¢ have.
fact, been provided 1n the aniual
Plan for 1967-68.

(d) Does not arise

Relled to Goldsmiths in Manipur

639. Shri M Megha Chandra: Will
the Minister of Finance be pleased
to state:

(a) thc amount sanctioneq to give
relieg to the goldsmiths of Manipur
upto March 1867, year-wise,

(b) the number of goldsmithg wh»
have been given the relief so far; ard

(c) whether Government are con-
templating to give them further relief
either in terms of grant or loan?

The Deputy Prime Minister and
Minister of Finanoe (Skri Morarji
Desal): (a) and (b). The information
is being collected.
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(c) The policy of the Goverament is
to continue to alliow the goidsmiths
who elect not to revert to their pro-
fession, to enjoy the loan assistance
and other benefits under the various

Commiites on Untouchability

640, Shrl 8. M. siddayya: Will the
Minister of Soclal Welfare be pleased
to state:

(a) the recommendations made by
the Committee on Untouchability in
its interim report submitted in Decem-
ber, 1948;

(b) whether all or any of the re-
<ommendations have been implement-
ed so far;

(c) the financial implications of
those recommendatinna. and

(d) it the re
be in the negat
tor?

The Minister of State in the Depart-
ment of Social Wellare (Shrimati
Phulrenu Guha): (a) A statement
giving the main recommendations
made by the Committee in its interim
report is laid on the Table of the
House. {Placed in the Iabrary. See
No. LT-273/67].

¢(b) to (d). The recommcndations
of the Committee are being examined
It will take some time for decisions to
be taken as consultations will have
to be held with State Governments
and other authonties. Financial im-
plivations can be worked out only
after decisions on the recommendations
have been taken,

Revision of List of Scheduled Castes
andl Scheduled Tribes

#41, Shrl 8 M. Siddayya: Wil the
Minister of Social Welfare be pleased
1o state:

¢(a) whether any decision regarding
the revision of the ‘iste of Scheduled
Castes and Scheduled Tribes in the
-countiry has been taken:

APRIL 6, 1967
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(b) it 30, the nature thereuf; and

(c) when the Bill to reviss the lists
of Scheduled Castes and Scheduled
Tribes will by introduced?

The Minister of Btate in the Depart-
ment of Soclal Welfare (Shrimat
Phulrenu Guba): (a) to (c). The
matter is undepy consideration, snd is
likely to be finalised soon.

Special Funds for Improvement of
Greater Bombay

642. Shri George Fermandes: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) whether any promise was made
by the Prime Minister to the Presi-
dent of the Bombay Pradesh Congress
Committee to provide special funds
for the improvement of Greater
Bombay, four weeks before the Fourth
General Elections;

(b) if so, the nature thereof; and

(c) whether the said promise has
been fulfilled?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Iqbal Singh): (a) No.

(b) and (c). Do not arise.
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Uniformity in Pay and Allewances of
Ocutral and State Government
employees

645, Shri Bibhuti Mishra:
Shri K, N. Tiwary:
Shri 8hri Chand Goel:

Wil the Minister of
pleased to state:

Finance be

(a) whether Government are con-
sidering over the question of bringing
uniformity 1in the pay and allowances
of Central Government employees and
State Government employees;

(b) 1f so, the amount of additional
expenditure to be incurreq by the
Central Government to bring the em-
ployees of different States at par with
those at the Centre?

The Deputy Prime Minisier and
Minister of Finance (Shri Morarjl
Desai): (a) No, Sir.

(b) Does not arise.
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Quartery builit by Dethi Develop-
ment Aunthority

64%. Shri Kanway Lal Gupta: Will
the Minister of Works, Housing and
Supply be pleased to state:

(a) the number of quarters com-
pleted by the Delhi Development
Authority so far;

(b) thc number of plots fully deve-
Joped and how many of them have
been actually allotted;

(c) the annual cxpenditure on the
administration of the Delhi Develop-
ment Authority; and

td) the steps taken by Government
to increase the pace of development?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) 180.

{b) 6,660 residential plots had been
developed upto the 31st January, 1967
and 4,018 plots had been disposed of
by auction or allotment.

(c) A statement is laid on the
Table of the House. [Placed in Li-
brary. See No. LT-275/67].

(d) The main difficulty has been
about the provision of services, e.g.,
water, sewerage and electricity by the
Delhi Municipal Corporation. Ways
and means are being explored by
which these services could be provid-
ed by the Delhi Development Autho-
rity itself, where the Delhi Munici-
pal Corporation are not in a position
to provide them in the near future.

Pay Bcales of State Bank Employees

648. Shri S.M. Banerjee: Will the
Minister of Finance be plcased to
state:

(a) whether the State Bank Emp-
loyees including class 1 and II OM-
cers have demanded better pay scales;
and

(b) if so, the reaction of Gevern-
ment thereto?

APRIL, 6. 1867
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Desal): (a) Yes, Str.

(b) The demands are presently
under negotiation between the State
Bank and its staf®. There are no
circumstances warranting any action
by Government at this stage.
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Income-tax Arrears against s
Kanpur Industriatist.

651, Shri Hukam Chand Kachha-

valya: Will the Minister of Fluamce

be pleased to refer to the reply given
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to Unstarred Question No. 310 on the
8rd November, 1968 and state:

(a) the action asince taken by
Government against a Kanpur indus-
trialist in respect of whom Income-
tax arrears amounting to Rs. 31 lakhs
were written off; and

(b) the details of assets concealed
by him?

The Deputy Prime Minister and
Minister of Finance (S8hri Morarji
Desai): (a) The Tax Recovery Officer
has issued notices for payment
of dues to the assessees, who have
filed a writ petition against the same.
For the balance, a civil suit has been
filed,

(b) As the matter is before Courts
of law it would not be desirable to go
into the details of the case at this
stage.

Gold Smuggling by Post

652. Shri Hukam Chang Kachha-
valya: Will the Minister of Fin-
ance be ©pleased to refer to
the reply given ‘o Unstarred
Question No. 384 on the 3rd
November, 1966 and state:

(a) the further action taken against
two persons who were apprehended
by the Bombay Customs in the month
of September, 19668 for sending gold
bars by post; and

(b) the country from which
gold was smuggled?

that

The Deputy Prime Minister and
Minister of Filnance (Shri Morarjl
Desal): (a) Departmental adjudi-
cation proceedings in the cases
have been initiated and show cause
notices have been issued to the parties
concerned. Further action wil] be
considered after adjudication proceed-
ings are completed.

(b) No information ig available re-
garding the country from which the
gold was smuggled.
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Loop Factory, Kanpur

653. Shri Hukam OChand Kachha.
vaiya: Will the Minister of Health

and Family Planuning be pleased to
state:

(a) whether it is a fact that State

ent have decided to hand

over the loop factory at Kanpur to the
Central Government;

(b) if so, the reaction of the Cen-
tral Government in this regard; and

(c) the amount spent on this fac-
tory?

The Minister of Health and Fami-
ly Planning (Dr. 8. Chandrasekhar):
(a) The Government of Uttar Pra-
desh agreed in principle to the trans-
fer of the IL.U.C.D. Factory, Xanpur
to the Hindustan Latex Ltd. (A Pub-
lic sector undertaking under the Mi--
nistry of Health and Family Plann-
ing).

(b) The Government of India have
also approved the taking over of the
ILUCD. Factory, Kanpur by the
Hindustan Latex Ltd.

(¢) The capital investment on the
factory is about Rs. 6 lakhs.

Smugsling in Foreign Exchange

654. Shri Hukam Chand XKachha-
vaiya: Will the Minister of Finance
be pleased to refer to the reply given
to Unstarred Question No. 408 of the
3rd November, 1966 and state:

(a) whether the inquiry against
the smugglers of foreign exchange ap-
prehended in Punjab and Maharashtra
has geen completed;

(b) if so, the details thereof; gnd

(e) it not, the further time likely
to be taken in the matter?

The Deputy Prime Ministor and
Minister of Finance (Shri Morarji
Desai): (a) and (b). The enquiries
are still in progress, and show cause
notices have been issued on thirteen
persons,
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(c) Every effort is being made to
complete the investigation as early
as possible,

Irrigation ang Power Schemes of
Orissa

655. Shri Chintamani Panigrahi:
Shri Dhuleshwar Meena:
Shri Ramachandrs Ulaka:

Will the Minister of Irrigation and
Power be pleased to state the number
of irrigation and power schemes of the
Government of Orissa pending at pre-
sent with the Central Government for
sanction, with their details in terms
of money involved and the benefits
likely to be accrued therefrom?

The Minister of Irrigation and
Power (Dr. K. L. Ra0): A statement
contamning the requisite information
is laid on the Table of the
House. [Placed in Library. See No
LT-276/67].

Capacity of Power Generation in
Orissa

656. Shri Chintamani Panigrahi:
Will the Minister of Irrigation and
Power be pleased to state:

(a) the present capacity of Orissa
for generating electricity;

(b) whether there is any proposal
to increase the quantum of power in
that State during 1987-68; °

(c) if so, the details thereof; and

(d) the amount of money that the
Central Government have proposed to
advance for assisting these projects?

The Minister of Irrigation and Power
(Or. K, L, Rao): (a). The installed
generating capacity in Orissa at pre-
sent is 314.5 MW comprising 3044
MW Hydro, 43 MW Diesel and 5.8
MW Thermal installations,

(b) and (c). Yes; four 62.5 MW ther-
mal generating sets are under instal.
lation at the Talcher power station.
Of these three units are expected to
be commissioned during 1067-68.

(d) No earmarked assistance is be-
ing given to Orissg State for Talcher
Project. However, this project is in-
cluded in the list of power projects
proposed by the State Government
for miscellaneous loan assistance.

Consignment of cloves of 8 repa-
triate from Zapzibar

657. Shri Madhu Limaye: Will the
Minister of Finance be pleased ¢o
state:

(a) whether the attention of
Government has been drawp to the
injustice, done in the matter of with-
holding the consignment of cloves of
a repatriate from Zanzibar despite
the High Commission's written assu-
rance to the party (Mr, R, D. Bhim-
ii);

(b) whether Government have re-
viewed their decision in this regard
in the light of the representation
made to the Prime Minister by an
opposition Member of Parliament du-
ring the Winter Session of Third ok
Sabha; and

(c) if so, the result thereof?

The Deputy Prime Minister and
Minister of Finance (Shri
Morarji Desal): (a) Shri R. D.
Bhim)i, a repatriate from East Africa
imported two consignments of cloves
weighing in all about 135 tonnes. In
accordance with the concessions ap-
plicable to repatriates from Zanzibar
he was entitled to clear the first con-
signment which had arrived on 80th
December, 1964 but the second con-
signment which arrived after 3ist
December. 1984 had to dbe sold to the
State Trading Corporation at cl.f,
price to which Shri Bhimji was not
agreeable. The concession referred to in
the High Commiassion’s letter was not
applicable to the second consignment
which arrived after 31st December,
1964 and, therefore, the question of
any injustice to Shri R.D. Bhimji does
not arise,

(b) and (¢). The Govern-
ment reviewed the decision in this
regard in the light of the representa-
tion recelved from the Member dur-
ing the Winter Session of Third Lok
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Sebha and the Government saw no
justification for giving Skhri Bhimji
any concession which was not avail-
able to other repatriates.

Fertiliser Delegation to U.S.A.

658. Shri M. Sudarsanam: Will
the Minister ot Petroleum and Chemi-
cals be pleagsed to state:

(a) whether there is any proposal
to send a Fertiliser Delegation to the
United States shortly; and

(b) i so, the details thereo??

The Minister of State in the Minis-
try of Petroleum and Chemicals and
ot Planning and Social Welfare (Shri
Raghuramaiah): (a) No.

(b) Does not arise.

Property Douated by M/s. Ashoka
Marketing 144, to Sahn Jain Trust

660. Shri Madhu Limaye: Will the
Minister of Finance be pPleased to gtate:

(8) whether Government’s attention
has been drawn to the fact that M/s.
Ashoka Marketing Ltd. have donated
some property to the Sahy Jain Trust
in 1964-65;

(b) whether the value shown of this
property is much below the market

(¢) whether the Income-tax Depart-
ment suffered any loss as & result of
this transaction; and

(d) it so, the steps taken to recover
the Income-tax?

The Deputy Prime Minister and
Minister of Fimance (Shri Morarfi
Domsal): (a) Yes Sir. An examingtion
of the acoounts of M/s. Ashoka Mar-
keting 14d. shows that land and build-
ings were given as gift to Sahu Jain
Trust in August, 1964 and July, 1963;

(b) to (d). The assessments of the
sbove company for relevant years,
WAhich are 1965-66 and 1088-67, have
not yet been made. Al these matters
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will be considered when the assese-
menty are made.

Production of Antl-Bloticg

661. Shri Ramachandra Ulaka:
Shri Dhuleshwar Moena:

Will the Minister of Petroleusn and
Chemicals be pleased to state:

(a) the efforts made to increase the
Production of Anti-bloticg in the coun-
wy; and

(b) the results achieved go far?

The Minisier of State in the Mlnks-
ty of Petrolcum, Chemicals and of
Planning and Social Welfare (Shri
Raghuramaiah): (a) and (b). Steps
have been taken to increase the pro-
duction of antibiotics 30 as to make
the country self-sufficient in thig field
Based on trends in consumption, health
programmes undertaken by the Minis-
try of Heaith, development taking
place in the chemical industry to meet
the raw material requirement, targets
of production are drawn for jmple-
mentation. A statemoent showing the
hames of major antibjoticg that are
Pproduced or gomg to be produced in
the country along with their targets
Suggested by the Development Counci)
for drugs and pPharmaceuticals, for the
third and fourth five year plan periods,
their licensed/approved capacities as
on 31-3-1967, actual production and im.
ports for the last three years is laid
on the Table of the House. [Placed
in Library. See No, LT-227/87].

Production of amoninm sulphate at
Sindri Fertilizer Factory

662. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena;

Will the Minister of Petrolemm and
Chemicals be pleased to state:

(a) whether it i a fact that the
production of amonium sulphate at
the Sindri Fertilizer Factory has fallen
during recent months;

(b) if g0, the reasong therefor; and

(¢) the steps taken by Govermment
to maximise the production?
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The Minister of State in the Minis-
try of Petroleum and Chemicalg and of
Planning and Social Wellare (Bhrl
Raghuramaiah): (a) No.

(b) ang (¢). Do not arise.
Master Plans for Big Citles

663. Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Works, Housing
and Supply be pleased to state-

(a) the names of States to whom
assistance has been given for the pre-
paration of Master Plans for their big
citieg and towns since 19685-66 so far;
and

{b) for which of these cities and
towns Master Plans have been pre-
pared”®

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Singh): (a) Andhra Pra-
desh, Assam, Bihar, Gujarat, Jammu
and Kashmir, Kerala, Madhya Pra-

Nagaland, Orissa Punjab, Haryana,
Rajasthan, Uttar Pradesh and West
Bengal

(b) Gauhatj (Assam), Patna (Bihar),
Ahmedabad Metropolitan Area (Guja-
rat) and Faridabad (Haryana).

Mechanised Brick Plants

664 Shri Ramachandra Ulaka:
Shri Dhuleshwar Moena:

Will the Minuster of Works, Housing
and Supply be pleased to state:

(a) whcther Government propose w
set up mechanised brick plants in the
country mn the near future;

(b) 1f so, the detaily thereof; and

(c) the total expenditure likely to
be incurred thercon?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Igbal Simgh): (a) Four
mechanised brick plants have so far
been set up by the State Governments
and Central Government Public
Undcrtakings at the following places:

desh, Madras, Maharashtra, Mysore,
Agency settng up the plant, Location
(1) Brick and Tile Board, West Bengal, Government . Palta (West Bengal)
(2) Jammu and Kashmur Government . Pampore.
(3) Heavy Engineering Corporation Ltd. Ranchi Ranchu.
Sultanpur (Delhi)

(4} Nauonsl Buildings Construction Corporation Lid. Delln

The following authorities are aiso
contemplating to set up mechamsed
brick plants:

(1) Madras State Housing Board.

(ii) Mysore State Housing Board

(iii) The Capital Projects Circle,
PWD, Gurat Govern-
ment.

(b) and (c). The plant of National
Buildings Construction Corporation
Ltd. at Delhi 18 being set up in colla-
boration with a Rumanian concern.
The total cost of this project is esti-
mated to be about Rs. 35 lakhs. It is

expected to go into production shortly
and will produce about 4 crore bricks
per year. Similay information about
the plants at Palta, Pampore and
Ranchi 1s being collected and will be
laid on the Table of the Sabha m due
course.

T B. Clinics

665. Shri Dhuleshwar Meena:
Shri Ramachanilra Ulaka.

Will the Minister of Health and
Family Planning be pleased to state:

(a) the number of T. B. clinies
which have already besn opened and
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are functioning in the country at pre-
sent; and

(b) the form of aid offered to the
voluntary organisations which take
stepg in that direction?

The Minister of Health and Family
Planping (Dr. 8. Chandrasekhar): (a)
427,

(b) The following assistance is
given to voluntary organisations:

I. Grant for the purchase of
equipment like X-ray units,
microscopes and other hospi-
tal equipment required for
treatment of T. B. patients.

I1. Grant for improving buildings
by additions and alterations.

IIL. Free supply of Anti-TB drugs to
al TB clinics undertaking
domiciliary treatment of
Tuberculosis.

Power Generation

666. Shri P. K. Deo:
Shri G. C. Naik:
Shri K. P. Singh Deo:

Shri A. Dipa:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether recently Soviet Union
have been drilling holes ten miles deep
in the crust of the earth to extract heat
for purposes of power generation; and

(b) whether gimilar experiment is
proposed to be carried in this country
to mitigate the power shortage in this
country.

The Minister of Irrigation and Power
(Dr. K. L, Rao): (a) According to a
report submitted to the International
Oceanographic  Congress, Moscow,
1966, drilling down to 10 kilometres
was In progress in U.S.S.R.

(b) No. However, a Committee was
recently set up to study the prowec’c
of geothermal power generation in
India.
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Price of Geld

687, Bhri Yashpal Singh; Will the
mistero!lﬂﬂu, be pleased to

(a) whether prices of primary gold
have fallen considerably since the for-
mation of new Ministry at the Centre;

(b) if g0, the reasong therefore; and

(c) whether it will have any repes-
cusgions on the economic conditions of
the country?

The Deputy Prime Minister and
Minister of Finance (Shri Maoraril
Desal): (a) A fall in the unofficial quo-
tations for primary gold was reported
in March, 1967.

(b) Fluctuations in gold prices
refiect mainly supbly and demand and
expectations regarding them.

{c} No, Sir.

Indravati Project in Orissa

668, Shri P. K. Deo:
Shri G. C. Naik:
Shri K. P. Singh Deo:
Shri A. Dipa:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether the indravati project
in Kalahandi District in Orissa has
been recommended by the Orissa
Government t0 be included in the
Fourth Five Year Plan; and

(b) if so, the decision taken in the
matter?

The Minister of Irrigation and
Power (Dr. K L. Rao): (a) and (b).
The Government of Orissa had pro-
posed for investigations of the
Indravati Project in their Draft
Fourth Five Year Plan proposals
submitted to the Planning Commis-
sion. The State authorities have
been requested to furnish the
scheme-wise detajls in respect of
the various schemes proposed under
the Fourth Plan, which sre awaited.
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Bepatriation of Poreign Exchange
by Firms

689, Shri S, Supakar: Will the Mi-
nister of Finanoce he pleased to state
the number of firms liable to re-
patriate foreign exchange worth
more than one crores of rupees each
who have failed to do so beyond the
permissible time limit of six months?

The Deputy Prime Minister and

Minister of Finance (Shri Morarji
Desai): None, Sir.
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Malaria Eradication Programme

672. Shri Onkar Lal Berwa: Will
the Minister of Health and Family
Planning be pleased to state:

(a) whether it is a fact that the
malaria eradication programme in
the country has been completed in
its first phase; and

(b) it so, what is the follow-up
programme for the complete eradi-
cation of malaria?

The Minister of Health and Family
Planning (Dr. §. Chandrasekhbar): (a)
The phasing of the National Malaxia
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Eradication Programme during 1067-88 is as under:

Phasing

No. of Populstion Percentsge
units in

million
() Attack Phase . 44°SS st 10
(#) Consolidation Phase , 120-76 147 30
(i) Maintenance phase after eradication of malana 227°94 291 60
ToraL 393-25 439 100

It will thus be observed that the
malaria eradication programme has
been completed among 60 per cent
of the population while 40 per cent
of the population is still in the
earlier phases of attack and consolida-
tion of the programme,

(b) For the complete eradication
of malaria from the entire country,
the malaria programme is to be con-
tinued till such time as the entire
country enters the maintenance
phase. The follow-up action for the
maintenqence of malaria-free status
in areas which have entered the
maintenance phase will be entrusted
{0 the general health services for
carrying out vigilance activities
through Primary Health Centres

Narmada Project

673. Shri Vishwa Nath Pandey:
Shri Ram Kishen Gupta:
Shri Shashi Bhushan:

Will the Minister of Irrigation and
Power be pleased to state:

(a) whether it is a fact that the
Government of USSR, is willing
to assist financially and in other
ways the Narmada Project; and

(b) if B0, in what manner and the
reaction of Government thereto?

The Minister of Irrigation and
Power (Dr, K. L. Rao): (a) and (b).
The Narmada Project has not get
been sanctioned as no final gettiement
has yet been arrived at in the dispute
regarding Narmada Waters. This
question hag been discussed at va-
rious levels in the recent past and

is likely to come up again at a joint
meeting 10 be held with the Chief
Mimisters of Gujarat, Madhya Pra-
desh, Maharashtra and Rajasthan. It
1s only when this gues.ion has been
settled that the question of its sanc-
tion and posing for foreign  assis-
tance may be considered

Rura! Drinking Water Supply
Scheme

674.Shri N. K. Somani: Will the
Mimnister of Health and Family Plan-
ning be pleased to state-

(a) the current policy in the mat-
ter of providing drinking water faci-
iities in the villages;

{b) the number of additional wells
provided during the Third Plan in
villages and the cost thereof; and

(c) the percentage of rural and
urban population that still do not
en)oy reasonable drinking water
facilities, fit for human consumption,
in Rajasthan®

Thz Minister of Health and Family
Planning (Dr, S. Chandrasekhar):

(a) The broad objectives of the
Rural Water Supply Programme dur-
g the 4th Plan are (1) to eradicate
as far as possible endemicity to
Cholera and Filariasis in rural areas;
and (i1) to give a high priority for
rural water supply in the scarcity-
affect-

Upto the Third Plan, Central assis-
tance for rural water supply schmes
executed under the National Water
Supply and Sanitation Programme
which is 30 per cent Grant-in-aid
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was given to the rural areas with
population not exceeding 5,000. In
the Fourth Plan, this assstance is
proposed to0 be extended to areas
with a population upto 20,000,

(b) The required information 1s
given in the statement annexed.
{Placed in Library See No LT-279/
817.

(c) 98'2 percent of the rural popu-
lation and 28'S percent of the urban
population in Rajasthan do not have
protected water supply facilities.

Allocation in Fourth Plan for
Haryans State

635.Shri Abdul Ghani Dar: Will
the Minister of Planning be pleased
to state:

(a) the total amount under diffe-
rent heads tentatively allotted to
the State of Haryana under the
Fourth Five Year Plan; and

(b) the total amount under the
same heads asked for by the Govern-
ment of Haryana®

The Minister of Planning, Petro-
lenm and Chemicals and Social Wel-
fare (Shri Asoka Mehta): (a) and (b).
A statement 1s placed on the table
p{ the House indicating by heads of
development the Fourth Plan out-
lays proposed by the State Govern-
ment and as agreed to after discus-
sion with the former State Chief
Minister 1n November, 1086. [Placed
wn Library. See No, LT-280{87]

Enquiry Committee for Backward
Districts of Haryana

676.Shri Abdul Ghani Dar: Wil
the Minister of Planning be pleased to
state:

(a) whether there 1 any proposal
under consideration of the Planning
Commission to appoint an enquiry
committee to look into the backward-
ness of districts of Gurgaon, Mohin-
dergarh and Hissar in . Haryana on
the pattern of the Patel Commission
for eastern districts of U. P; and

(b) if so, the details thereof?

The Minister of Planning, Petre-
leum and Chemicals and Social Wel-
fare (Shri Asoka Mebta) (a) No, Sir.

(b) Does not arise
Crash Programme to reduce Birth
Rate

677.Shrl Yashpal Singh
Shri Vishwa Nath Pandey:
Will the Minister of Health and
Family Planning be pleased to state:

(a) whether a crash programme
for bringing down by 50 per cent the
present birth rate in India is envi-
saged; and

(b) if so, the details thereof?

The Minister of Health and Fa-
mily Planning (Dr. S. Chandrase-
khar (a) Yes. A crash programme is
envisaged for bringmmg down the
birth rate from the present 41 per
thousand to 25 per thousand as ex-
peditiously as possible.

(b) The reduction in birth rate as
mentioned above is to be achieved
by gradually increasing the number
of couples in the reproduclivity age
group practising various methods of
family planning including steriliza-
tion, IUCD insertion, conventional
contraceptives and other methods,
through extensive educational and
motivational efforts and increased
supphes and services.

Implementation of Plan Projects

678. Shri C. C. Desal: Will the
Minister of Plamning be pleased to
state:

(a) whether Government have
taken any concrete measures to en-
sure proper implementation of plan
projects, as per their schedule, in
States where non-Congress Minist-
ries have been formed;

(b) if so, the details of the mea-
sures taken; and

(c) whether there is any propossal to
consult the Chief Ministers of those
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States at the Conference
of Chiet Ministers of States to main-
tgin the process of implementation
of the Plan?

The Minister of Planning, Petro-
feum and Chemfcals and Social Wel-
fare (Shri Asoka Mehta): (a) to
(c): State Plans are drawn up in
consultation with the State Govern-
ments and their further review, es-
pecially of the progress of their im-
plementation is also undertaken
jointly with them. It is the respon-
sibility of the State Governments to
take measures for the proper imple-
mentation of their Plans. In the con-
text of this procedure the question
of taking any special measures in
this respect in the case of States
which have non-Congress Ministries,
does not arise. There is no proposal
to specifically discuss matters relat-
ing to the Five Year Plan at the
forthcoming Conference of Chief Mi-
nisters,

Debts owed by the States to the
Centre

679. Shri C. C. Desal:
Shri 8. 8. Kothari:

Will the Minister of Finance be
pleased to state:

(a) Whether it is a fact that some
State Governments have recently
asked the Central Government to
write off debts outstanding against
them including the amount of over-
drafts on the Reserve Bank of India;

(b) if s0, names of the States with
details of the amount involved in
each case; and

(c) the decision taken by Govern-
ment in that regard?

The Deputy Prime Minister and
Minister of Finance (Shri Morarii
Desal): (a) No such request has been
received by the Government of
India.

{b) and (¢) Do not arise.
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Irvigation in Mysore State.

682. Shri K, Lakkappa: Will the Mi-
nister of Irrigation and Power bhe
pleased to state:

(a) the Central assistance given to
Mysore Btate since 1864 up-to-date
for various irrigstion projects, major
and medium;
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(b) how many projects have been
started and completed;

(c) whether Centrsl assistance
given is adequate; and

(d) what are the proposals sent
by the State Government in respect
of irrigation projects?

The Mipister of Irrigation and
Power (Dr. K, L. Rao): (a) and (c)
No earmarked assistance for any
major or medium irrigation project
of Mysore has been given during the
Years 1964-85, 1965-68 and 1966-67.
Certain major and medium irriga-
tion schemes are, however, assisted
every year indirectly through the
Mascellaneous Development loan as-
sistance, which 13 sanctioned to the
State Government to cover the gap
between the Central assistance al--
located and that received under spe-
cific Heads of Development on the
basis of expenditure incurred. The
amount of Miscellaneous Develop-
ment Loans sanctioned to Mpysore
during each of these years is ina-
cated below:

(Rs. in lakhs)

1964-65 1844.27
1965-66 1568.80
1966-67 1575.08

{(b) Out of 8 major and 17 medium
schemes taken up during the three
Plans, one major and 8 medium
schemes were completed by the end
of Third Five Year Plan. Two more

medium scheme have been practi-
cally completed.
(d) 'The Government of Mysore

had proposed an outlay of Rs. 60 cro-
res for the Fourth Plan for major
and medium irrigation projects, out
of which 2 sum of Rs, 8:24 crores
was for new schemes fo be taken up
in the Fourth Plan.
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Electric connections to the Tube
Wells in Chandigarh

684, Shri Shri Chand Goel: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it 13 a fact that three
tube wells had been constructed in

village Maleya of the Union Terri-
tory of Chandigarh;
(b) whether the owners of these

tube wells had applied for the grant
of electric connections to the tube
wells more than an year ago: and

(c) the reasons for the non-grant
of electric connection so far?

The Minister of Irrigation
Power (Dr. K. L. Roa): (a) Yes.

(b) The applications for grant of

and

electric connections were received
on 19-8-1066;

(¢) Major portion of the work
was done by the end of Januaiy,

1987. The works could not be com-
pleted for want of 11 KX V. Pin In-
sulators which were not availab'e
in the stores of the Punjab State
Electricity Board. These have now
been arranged and the connections
are hkely to be given shortly, after
the same are inspected by the Elec-
trical Inspector

Exploration in Cambay Gulf

685. Shrl Yashpal Singh:
Shrimatl Tarkeshwari Sinha:
Will the Minister of Petrolenm
and Chemicals be pleased to state:

(a) whether 1t is a fact that ofi-
shore exploration of the Cambay
Gulf for crude oil is in jeopardy be-
cause of the last minute withdrawal
by one ur the two American O1} Com-
panies from the venture;

(b) it s0, the reasons which com-
pelled the company to back out; and

(c) the action contermnplated in the
matter?

APRIL 6, 1867
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The Minister of State tn the WMi-
nistry of Petrolum and Chemioalp
and of Planning and Social Welfare
(Shri Raghu Ramaiah): (a) One of
the group of two companies with
whom negotiations were initiated has
withdrawn from the negotiations.
Negotiations are however progressing
with the other company in that
group,

(b) The reason was reported to be
certain difficulties in forming an ade-
quate group to undertake the explo-
ration

(¢) Government is awaiting the
final outcome of the negotlations
now 1n progress

Opium seized on Delhi-U.P. Border

686. Shri Vishwa Nath Pandey:
Shri B. N. Shastri:
Shri K. M. Madhukar:

Will the Minister of Finance bhe
pleased to state:

(a) whether 1t is a fact that ninety
two seers of contraband opium
worth ncarly Rs 1 lakh was seized
from o truck on the Delhi-Uttar
Pradesh border on the 19.h March.
1967; and

(b) if so, the persons or parties
involved and the action Government
have taken so far in the matter®

The Deputy Prime Minister and
Minister of Finance (Shri Moraril
Desal): (a) Opium weighing 94
seers, 9 chhataks and 3 tolas (88°27
kg.) and valued at about Rs. 8,800
at the official ex-factory price was
seized by the Delhi Police from a
truck on Delhi-Uttar Pradesh border
on 19-3-87.

(b) The truck was also seized and
4 persons were arrested. A  case
under the Opium Act hag been re-
aistered at Police Station Shahadra
and is now under investigation.
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Seizmzre of Golg at Palam Airport

687, shri Vishwyg Nath Pandey: Will
the Minister of Finanoce be pleased
to state:

(a) whether it is a fact that the
Cugtoms authorities at Palm air-port
recovered 220 tolas of gold valued at
about Rs. 40,000 from a woman passen-
ger who arrived in Delhi on the 18th
March, 1987 from Bombay; and

(b) it so, the action Government
have taken so far Iin the matter?

The Deputy Prime Minister and
Ministey of Finance (Shrli Morarijl
Desai): (a) On 19th March, 1867 the
officers of the Delhi Central Excise
Collectorate apprehended a woman
passenger on her arrival at Palam
airport from Bombay and on search of
her purse as well as her person reco-
vered 220 tolas of gold bearing foreign
marking and valued at Rs 21,852 at
the international rate

(b) “The passenger was arrested and
subsequently released on bail Seven
other persons were also arrested. Some
residential and business premises 1n
Delhi and Bombay have since been
searched and a few incriminating
documents seized. The matter is
under 1nvestigation
Seizure of watches ang luxury goods

in Bombay

688. Shri Vishwa Nath Pandey: Will
the Minister of Finance be pleased to
state: v

(1) whether it 1s a fact that on the

19th March, 1867, the Customs officials
at Santa Cruz, Bombay seized 262

wrist watches and other luxury
good valued at Rs 32,000 from two
Indians who arrived by a  British

Overseas Airways Corporation plane
from Dhubai in Persian Gulf area;
and

(b) it so, the action Government
have taken in the matter?

The Deputy Prime Minister and
Minister of Finance, (Shri Morarji
Desal): (a) On the 19th March, 1967
Bombay Custoras authorities seized

282 wrist watches valueg at Rs. 20,800
approximately alongwith dutiable
goods valued at about Rs. 5,200 from
two Indians who arrived at Santa
Cruz Air Port, Bombay, by a British
Overseas Airways Corporation flight
from Dhuba:

(b) Both the persons were arrested
and presented before the Presidency
Magistrate who later released them on
bail. Further investigations are in
progress

Indian Embassy in Washington

688. Shri R. Barua:
Shri Indrajit Gupta:

Will the Minister of Finance be
pleased to state’

(a) whether Government have
entered i1nto a further contract with
Mr Ganju of ‘“Public Relations
Attaches International” in the matter
of publicity by the Indian Embassy in
Washington; ang

(b) 1if so, the special considerations
leading to the renewal of this contract?

The Deputy Prime Ministey and
Minister of Finance (Shri Morar}
Desai): (a) It has been decided to
renew the contract with Messrs.
Public Relations Attaches Interna-
tionil for one year with effect from
the Ist March, 1967;

(b) The considerations leading to
the renewal of the contract were:

(1) A specialised agency was re-
quired for meeting the pub-
licity requirement of the
Indian Embassy in Wash-
ington and Messrs PRAI
was considered to be the
most suitable;

(u) The terms offered by this fiim
were the cheapest; and

(a11) The performance of thiz firm

during the periog of the ori-

ginal contract has been good.
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698. 8hri Mohsin: Will the Minis-
ter of Irrigation and Power be pleased
to state:

(a) the present stages of construc-
tion of the Upper Krishna Irrigation
projects and the Malaprabha project;

(b) the reasons for the delay in the
construction of these projects over
such a length of time; and

(c) the number of years it will take
to complete these projects?

The Minister of Irrigation and
Power (Dr. K. L, Rao): (a) Upper
Krishna Project: The foundation
excavations for the Almatti Dam have
been done to the extent of 2,97,881
cum out of a total quantity of 5,11,668
cum.

Malaprabha Project: Out of & total
quantity of 97,987 cum, excavations of
foundation to the extent of 18,712
cum have been done. Work on the
canal near the entrance and exist of
the tunnel in the head reaches is
under progress. The work of exava-
tion and bank work has also been
taken up in various reaches of the
Nargund branch canal.

(b): It has not been possible for the
State Government to make adequate
provision for the projects within the
State plan ceilings.

(¢) Uupper Krishna Project: The
project report envisages completion
of the project in seven years.

Malaprabha Project: This profect is
expected to be completed in the Fifth
Plan.

Upper Tungabhadra Project

681, Shri Mobsin: Wili the Minister
of Irrigation and Power Obe Dleased
to state:

{(a) whether any proposal for Up-
per Tungabhadra Project is being
considered by the Central Govern-
ment;

APRIL 6, 1987
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(b) if so, the stage at which the
Proposal stands; and

{c) the area that would be irrigated
if this project comeg into being?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (8) to (c).
Upper Tungabhadra is ome of the
Projects mentioned in the draft out-
line of the Fourth Five Year Plan of
Mysore. Detailed surveys and investi-
gations have been recommended dur-
ing the Fourth Plan period.
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Kadana Dam in Gujarat

693. Shri Indulal Yajalk: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the Central Water and
Power Commision has approved of the
project of Kadana Dam to be built on
the River Mahi in Gujarat ss agreed
upon between the Government of
Gujarat and Rajasthan;
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() the details of the project as
sanctionsd by Government; apd

(o) the details of the financiai aid
which the Central Gvernment have
sgreed to give to Gujarat State for
carrying out the project?

The Miunister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes.

(b). The project, as approved, en-
viseges the construction of a dam to
& maximum height of 208 ft. from the
deepest river bed level and of g length
of 320 ft. 'The estimated cost of the
profect is Rs 1836.75 lakhs and the
annual irrigation will be 1,904,105
acres,

(e) Gujarat has not asked for any
financial aid for this project, The
Project will, however, get assistance
indirectly through loans sanctioned
for Miscellaneous Development
Schemes.

Hydro-Electric Ukal Dam on Taptl
River

854 Shri Indulal Yajnlk: Wil the
Minister of Planning be pleased to
state:

(a) whether the Planning Commus-
aion has drastically cut down the ori-
ginal plan to buiild the Hydro-Elec-
tric Ukai Dam on Tapti river in Guj-
arat with 5 view to convert it into a
mere jrrigation project,

(b) the details of the plan as appro-
ved by the Planning Commission; and

(c) whether the project ag approved
by the Planning Commission will com-
pletely divest it of its Hydro-Electrie
potential?

The Minister of Planning, Petroleum
and Chemisals and BSoclal Wellare
(Bhyl Asoka Mebtan): (a) No, Sir.

(b) The details of scheme-wise out-
lays and provision in the plan are
awaited from the Government of
Gujarat,

(e) No.
133 (Al) LSD—4.

Mjs Jardine Hendotson & Op Ltd.,
Caloutta

695 Shri A K Gopalan:
Shri Jyotirmoy Basu:
Shri C. K. Chakrapani:

Will the Minister of Finance be
pleased to state:

(a) whether M;s. Jardine Hender-
son and Co, Ltd., Calcutta has beea
brought to book by Government;

(b) it so, the total amount of pena-
Ity imposed by his Mmistry in each
case during 1964 and 1968; and

(c) the charges levelled against the
Company?

(Shrt Morarji
Desal) (a). to (c). A few cases of im-
port of goods sz unmanifested cargo
in vessels of which Messrs, Jardine
Henderson were agents came to notice.
The goods were confiscateq as the
goods were imported without valid
Import Trade Control licences, and a
redemption fine of Rs. 34,205|-was im-
posed.
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Mahanadi Deita Irrigation Projet

691, Shri S. Sapakar; Will the
Minister of Irrigation and Power be
pleased to state:

(a) the progress made so far in the
construction of the Mahanadi delta
trrigation project; and

(b) the totul loan sought from &b-
road and the amount out of that

spent so f8r un the project?

The Minister of Irrigatien and
Power (Dr. K L. Rao): (a) The diver-
sion weir at Mundali has been com-
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pleted. The gates are now
fixed. Work on the entire

canal is nearing completion Excava-
tion of distributaries and minors is in
progress. Under the old cana] gystem
the work of remodeiling of the Main
Canals, Branches and Distributaries
and the weir across Birupa and Maha-
nadi rivers has been completed.

(b) No loan has been sought from
abroad for this project.

Committes on Transport and Co-
ordination

698. Shri Khagapathi Pradhani:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena;
Shri Hirjl Bhai:

Will the Minuster of Planning be
pleased to refer to the rep'y given to
Starred Qcestion No. 223 on the 10th
November, 1966 and state:

(a) whether the Report of the Com-
mittee on Transport Policy and Co-
ordination has since been considered
by Government; and

(b) if go, the decision taken thereon?

The Minister of Planning, Petroloum
and Chemiocalg and Social
Welfare (Shri Asoka Mehta):
(a) and (b). The Final Report of the
Committee on Transport Policy and
Coordination was considered at a joint
meeting of the Economic Commiitee
of the Cabinet and the Cabi-
net Committee on Trans-
port in December 1968. At this meet-
ing the main recommendations of the
Comunittee inciuding the general ap-
proach to transport policy and coor-
dination and the scheme of regulation
of road transport were broadly ap-
proved.

Taking over or Financing of Major
Projects by the Centre

699. Shri Khagapathi Pradhanai:
Shri Ramachandra Ulaka:
8bhri Dhuleshwar Moena:
Shri Hirjl Bhai:

Will the Minister of Irrigation and
Power be ploased to refer 1o the rezdy
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given to Stwrred Question No. 77 on
the 3rd November, 1968 and gtate:

(a) whether Government have since
taken any decision with regard to the
proposal to take over or finance some
major projects; and

(b) if so, the brosd detailg thereof”

The Minister of Irvigation and
Power (Dr. K. L. Rao): (a) and (b).
The question 13 under consideration
in the context of the outlays proposed
g: irrigation in the Fourth Five Year

n.

Errigation Scheme in Fourth Five
Year Plan

700. Shry Khagapathi Pradhani:
Shri Ramachandry Ulaka:
Shri Dhuleshwar Meena:
Shri Hirji Bhati:

Will the Minister of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 224 on
the 10th November, 19668 and state:

(a) whether the proposals for ir-
rigation 1n the Fourth Five Year Plan
which have been formulated by the
State Governments of Uttar Pradesh
and Madhya Pradesh and which are
under discussion wth the Planning
Commission have since been finalised;
and

(b) it so, the result thereof?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Not yet.

(b) Does not arise.

Refinery-cum-Lube-Plant at Haldia

761. Shri Khagapathi Pradhani:
Shry Ramachandra Ulaka:
Shri Dhuleshwar Meens:
Shri Hirji Bhai;

Will the Minister of Petroleum and
Chemicals be pleased to refer to the
reply given to Starred Question No.
602 on the 1st D:cember, 1966 and
state:

(a) whether the proposals of French
firmg for a refinery-cum-~lube-plant at

Haldia have since been considered;
and

(b) if so, the detailg thereof?

The Minister of State in the Minls-
try of Petroleum and Chemicals and
Planning and Social Welfare (Shri
Raghu Ramaiah): (a) and (b). The
negotiations are still m progress and
a fina] decision has not yet been
taken,

Gold Control Order

702 Shri Khagapathi Pradhanl;
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Hirjl Bhai:

Will the Minister of Finance be
pleased to refer to the reply given to
Starred Question No 606 on the 1st
December, 1966 and state: -

(a) whether the Informal Com-
mittee set up to review the working
of Gold Control Order has since sub-
mitted its final report; and

(b) 1f so, the broad fcatures there-
of?

The Deputy Prime Minister and
Minister of Finance (Shni Morarj
Desaf): (a) The Informal Committee
on Gold Control was asked to consides
the question of “continuing, discon-
tinuing or modifying Gold Control
having regard to the financial in-
terests of the Community and in the
light of the actual working of the
measure”. The Report submitted by
the Committee on 30th August, 1966
was g fairly complete document and
covered the issue included 1n its terms
of reference The Government, upon
consideration of the Report, took
the deaision to continue the Gold
Control in a modified form and the
detailed scheme of this modified form
of Control has in fact already issued.
Accordingly no further report is
awaited from the Committee on the
basic policy issue referred to it.

(b) Doss not arise.
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Legalisation of Abertion

703. Shri Hirjl Bhai:
Shri Khagapathi Pradhani:
Shri Ramachandra Ulaka:
Shri Dhuleshwar Meena:

Will the Minister of Health and
Family Planaing be pleased to state:

(a) whether the Comnuttee appoint-
eod to go into the question of legalisa-
tion of abortion has since submitted its
Report; and

(b) it so0,
thereof?

The Minister of Henlth and Family
Planning (Dr. S. Chandrasekhar): (a)
Yes

(b) A note containing the broad
recommendations of the Commuttee 18
laid on the Table of House. [Placed
in the LiBrary. See No. LT-281[67].

the recommendations

Statues of National Leaderg in Delhi

704. Shrl Hirji Bhai:
Shri Ramachandrs Ulaka:
Shri Dhuleshwar Meena:
Shri Khagapathi Pradhani:

Will the Minister of Works, Hous-
ing and Supply be pleased to refer to
the reply given to Starred Question
No. 508 on the 24th November, 1966
and state:

(a) whether any decision has gince
been taken in regard to the insialla-
tion of statues of national leaders in
Delhi; and

(b) it so, the details thereof”

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(3hri Igbal Simgh): (a) No

(b) Does not arise.

Splitting of L.LC. into Zones

708. Shri Heerji Bhai:
Shrl Ramachandra Ulaka:
Shri Dhuleshwar Meena:
Shri Khagspathi Pradhani:

Will the Minister of ¥Finance be
pleased to refer to the reply given to
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Starred Question No. 67 on the 8rd
November, 1968 and state:

(a) whether any decision has gince
been tsken regarding the splitting of
the Life Insurance Corporation iato
several zones in order to provide sti-
mulant to efficiency; and

(b} if so, the nature thereof?

The Deputy Prime Minlster and
Minister of Finance (Shri Morarjl
Desal): (a) Yes, Sir.

(b) The decision in this regard has
been communicated 1o the Committee
on Public Undertakings who had made
a specific recommendation that the
present Zomheg Of the Corporation
should be constituted into completedly
independent Corporations. The Com-
mittee on Public Undertakings will,
no doubt, report the matter to Parlia-
ment.

High Level Irrigation Commission

706. Shri Hirji Bhai:
Shri Ramachandra Ulaka:
Shyi Dhuleshwar Meena:
Shri Khagapathi Pradhani:

Will the Minuster of Irrigation and
Power be pleased to refer to the reply
given to Starred Question No. 72 on
the 3rd November, 1966 and state:

(a) whether the suggestion of the
Irrigation Team of the Committee on
Plan Projects for setting w a High
Level Irrigation Commission have
since been considered; and

(b) if so, the decision taken in the
matter?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
This suggestion is being placed be-
fore the forthcoming State Irrigation
Ministers Conference.
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Centxnl Housing Beard

207, Shel Hirst Bhal:
Shrl Bamuachbandra Ulaka:
Shri Dimisshwar Mocta:
Stwi Khagapathi Pradhani:

Will the Minister of Works, Hous-
ing and Supply be pleased to refer to
the reply given to Starred Question
No. 75 on the 3rd November, 1968 and
state:

(a) whether any final decision has
since been taken regarding the pro-
posal to set up a Central Housing
Board to co-ordinate the activities on
the housing front; and

(b) if so, the decision taken there-
on?

The Deputy Minister in the Minis-
try of Works, Housing and Supply
(Shri Iqbal Singh): (a) and (b). The
proposal is still under consideration.

Annuity Deposits

708. Shri § R. Damani: Will the
Minister of Finamoe be pleased to
state:

(a) the details
made under the Annuity
$icheme in different States;

(b) whether the collections have
come according to the estimate; and

(¢) if not, the reasons for the short-
fall?

The Deputy Prime Minister and
Minister of Finance (Shri Momarjl
Desal): (a) to (c). The figures of col-
lactions upto 31st March, 1967 and
State-wise details thereof are not
readily available. These are being
collected. These along with replies to
parts (b) & (c) of the Question, which
are dependent upon reply to part (a),
wijl be laid on the Table of the Hoyse
as soon as possible.

of the collections
Deposit

Virms owned by Mis Chandmall Batis

700. Sthry Indrafit Gupta; Will the
1&inister of Finamoe be plessed to
gcdor to the reply given o Unstagred

Question No. 2328 on the 24th Nov-
ember, 1906 and stata the progress
made in investigation of complaints of
financial irregularities committed by
certain Calcutta firme owned by M|s
Chandmall Batia?

The Deputy Prime Minister and
Minister of Finanoce (St Morarjl
Deaal): As a result of investigations
made so far, certain additiong have
tcen made 1n the assessment for 1062-
63. Further Investigations are still in
progress.

Post-Matric Scholarships to Scheduled
Tribes Studenty

710. Shry D. S. Patil:
Shri Tulsi Ram Patil:

Will the Minister of Social Welfare
be pleased to state:

(a) whether the Govermment of
Maharashira have asked for financial
assistance from the Central Govern-
ment with a view to give post-matric
ascholarships to the Scheduled Tribes
students living outside the scheduled
area in Maharashtra;

(b) whether any scheme hag been
submitted to the Central Government
in this regard; and

(e) 1f so, Government’s
thereto?

reaction

The Minister of State in the Depart-
ment of Social Weifare (Shrimati
Phulrenu Guha): (a) Yes.

(b) The State Government had pro-
posed that the scheme of post-matric
scholarships should be extended to
these tribes in anticipation of their
being included in the schedule.

(c) The question of revision of
Schedules relating to certain tribes in
Vidarbha is under oconsideration and
ti!] these tribes are included in the
Gchedules, the question of awarding
post-matric s -holarshipe to them, as
admi-sible to Scheduled Tribes, does
Dot arise.
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Palai Centra]l Bank

712. Shri Viswambharan: Will the
Minister of Finange be pleased to
tate:

(a) the dividend so far paid to the
dopositors of the Palai Centrel Bank
dince its liquidation;

(b) whether any dividend has been
pald in the last two years; and

(c) the steps Government propose
to take to expedite settlsment of the
claimg of the depositors?

being conducted by the official hiquid-
ator under the supervision and direo-
tions of the Kerala High Court. The
hiquidator has filed claimg under Sec-
lion 45D of the Banking Regulation
Act, 1949 against all debtors and is
making every effort to expedite the
recovery of the loans. However, !n
cases whers the Court has granted
stay-order or has extended the time
for repayment of the debts, it ig not
possible to expedite further the re-
tovery of the dues.
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Thermal Plant in Kerala

714. Sbhri X, K, Nayanar:
Skt 0. K. Ohakrapani:
Shrimati Suseela Gopalan:

Will the Minister of Drrigation and
Power be pleased to state:

(a) whether it is a fact that the
Kerala State Eleotricity Board has
submitted a report to the Central
CGiovernment for establishing a thermal
plant in Kerala;

(b) if so, whether Government have
considered the report and what is
their reaction to the said report;

(c) the total estimated cost of the
project; and

(d) when the work of the project
{s likely to begin®

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
Originally, a scheme for establishing
a 30 MW thermal power station at
Cochin was sanctioned. But subse-
quently, it was decided that a 55 MW
unit be installed instead of a 30 MW
unit sanctioned for installstion. The
Government of Kerala were accord-
ingly requested to submit the modified
project report with estimates etc. This
report has been received last month
and is under examination.

(c) The project ig estimated to cost
Rs. 825 lakhs

(d) Preparatory works are in pro-
gress,

Barak Dam in Cachar Distrioct (Assam)

715. Ghri N. R. Laskar: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether the details about the
“Beyek Dam” Project in Cachar Dis-
trict (Assam) have deen worked out;

(b} if so, their nature; and

(c) the total amount that will be
required for completion of the project
and the time by which the project is
likely to be completed?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) and (b).
The details of the Barak Dam Projct
are being finalised.

(c) These will be known after the
project report has been scrutinised.
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Financial Assistance to Assam for
Flood Control

717. Shri B. N, Shastrf: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether ¢he Government ot
Aseam have asked for central financial
assistance for taking effective fiood
control measures in the State;

(b) whether any scheme in this re-
gard has also been submitted by the
Government of Assam; and

() it so, Government's
thereto?

The Minister of and
Power (Dr. K. L. Bao): (a) Yes.

roaction
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(b) Yes; the Stete Government had
wubmitted broed details of food con-
ol works to De carried out during

the Fourth Five Year Plan, at a cost
Rs. 20 crores.

{¢) The proposals of the State Gov-
ernment were examined by the work-
ing Group of the Planning Commis-
sion. A tentative outlay of Ra. 17
crores has been recommended in the
Fourth Plan. Central assistance in the
for{n of loan iz given for the exe-
cution of approved flood control
discussions.

Smuggling of Contraband Opium
fromw Rajasthan to Assam

718. Shri B. N, Shastri: Will the
Minister of Finance be pleased to
state:

Written Answersy

(a) whether Government are aware
that an inter-State gang of opium
smugglers is active in gmuggling con-
traband opium from Rajesthan to
Assam; and

(b) if so, the action taken by Gov-
ernment in the matter?

The Deputy Prime Minister and
Minister of Fimante (Shri Mozarit
Desaj): (a) and (b) Bnquiries made
80 far do not show that an inter-
State gang of opium smuggiers is ac-
tive in smmuggling contraband opium
from Rajasthan to Assam. However,
necessary vigilancc is being exercised
by the staff of the Narcotics Depart-
ment ag well as the concerned State
Government agency.

Junior Male Nurses of Anduman
Medical Department

719. 8hri K. R. Ganesh: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether it is a fact that the
Junior Male Nurses in the Andaman
tdedical Department have been agi-
tating for a lon<z time for the revision
of their pay-scales;

(b) whether it is also a fact that
441} v~ reesutly they were working
Jn“the place of staff nurses and 4re
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even now holding independerit charge
of out-station Dispensaries; and

(e) if 30, whether Government pro-
pose to revise their pay-scalea or
bring their pay-scales on par with
that of staff nurses?

The Minister of Hoalth and Family
Planning (Dr. §. Ohandrestkhar):
(a) Yes.

(b) Due to paucity of staff some
of the Junior Nurses were posted to
hold independent charge of out-
station dispensaries but they were
not expected to perform duties of
staff nurses or compounders. They
worked independently in charge of
dispensaries but their duties were
restricted to rendering first-aid, dis-
pensing simple mixtures and mak-
ing arrangements for evacuation of
patients to hospitals, when required.

(¢) There are different scales of
pay presently in force for staff
Nurses and Junior male nurses, res-
pectively, in the Medical Depart-
nil:nt of the Andaman Administra-
tion.

The question of revision of pay of
the Junior mate nurses will be con-
sidered after they pass a qualifying
examination, equivalent to that for
the semior grade nursing certificate.

Tralning of Junior Male Nurses of
Aandaman Medical Department

726. shrl K. R, Ganesh: Will the
Minister of Healih and Family Phn-
ning be pleased ‘o state:

(a) whether the propesals to tréin
the Junior Male Nurses in the Anda-
man Medical Department locally
have been implemented;

(b) if so, the progress made so far;
and

(c) if not, the reasons therefor?

The Minister of Health and Family
Pisnning (Or. 8. Chandrasekiar):
(a) Wo.
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{b) Does wdt arise.

(c) The Andaman Adminstration
had made & proposal to the State
Nursing Council, Madras, to recog-
nise the training proposed to be im-
parted to Nursing personnel. The
State Nursing Council did not agree
to this, The Andaman Admnistra-
tion therefore, approached the Indian
Nursing Council for the recognition
of the proposed course. The Indian
Nursing Council have advised that
the Administration should set up
their own Examination Board ana
submit a formal request for its recog-
nition by the Council along with the
syllabus. Accordingly the syllabus is
being formulated by the Andaman
Administration on the basis of the
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Release of Feroign Ecihengy to
Studeats Abroad

731. Shri Baburao Patel: Will the
Minister of Finanoe be pleased to
state:

(a) the amount of foreign exchange
releaseq every year for the purposes
of giving education in Eng'and to the
two sons of the Prime Minister;

(b) whether similar facility is pro-
vided to other students in the coun-
try ang to what extent; and

(c) if not, the reasons therefor?

The Deputy Prime Minister and:
Ministey of Finance (Shri Morarji
Desal): (a) Foreign exchange, as indi-
cated below, was released to the two

suggestions of the Indian Nursing sons of the Prime Minister for the
Council, purposes of education in England:—
Elder son: T T
Academic year Exchange released
1961-62 . £ 673  including £ 75 for iniual equipment
1062-63 . £ 650  including for fees
1963-64 . £ 663-s Do.
1964-65 . £ 658 Do.
1965-66 . £ 600 Do.
He returned to India at the end of this period.
Younger Son:
:32;:63 { £ 300 per annam to supplement his stipend.

(He is doinu a five year apprentieship course).

_-(b) Yes Sir; to the same extent.
() Does not arise.

Marriageable Aze

722. Shri N. K. Somanl:
Shel D. 8. Patll:

Will the Minister of Heulth and
Planning be pleased to state:

fa) whether Ga-eramont arn wware
of the widesprerd Wraach of law in
respect of minimum age of marriage
in India;

(b) in view of its direct effect on:
the population pressure, what steps
are under contemplation, it any. to
strictly enforce the law; ang

{¢) whether expeditious gteps are
being taken to raise the wminimum
marriageable age of bove and girls in
view of its utmost desirability in the
present circumstances?

The Minister of Health and Family

(Dr. 8. Chanadrasekiar):

(a) ang (b). The relevant laws are
administered by the State Gavern-
ments. It is, however. learnt that In
most of the cases where the brvach
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of the laws is reported, prosecations
are launched,

{c) Yes. The proposal to raise the
minimum age of consent and marri-
age for boys and girls is under consi-
deration.

Unit Trusts

723. Shri Sarjoo Pandey:
Shri Eswara Reddy:

Will the Minister of Finance be
pleaseq to state:

(a) whether it 18 a fact that the

holders of the Income Distribution
warrant for the year ending 30th
June, 1966 under “Unit Trust of

India” are required to discharge the
warrant within six months of the
date of issue; and

(b) if so, the steps Government
propose to take to extend the time-
Umit of six months for those who
have not cashed the warrant by
depositing in the bank?

The Deputy Prime Minister and
Ministep of Finance (Shrl Morarjt
‘Desat); (a) Yes.

(b) The dividend warrant will be
revalidated for payment for a fur-
ther period of six months a5 a
matter of course, by the Unit Trust
of India on presentation by the unit
holder. No action is, therefore, call-
ed for from the Government in this

regard.

Dearness Allowance for the Employees
of the Hindwsiun Housing Factory,
New Delhi

724. Shri Ba! Raj Madhok: Will the
‘Minister of Works, Honsing and
‘Supply be pleased to state:

(a) whether it i a fact that Gov-
ernment have accepted in principle
that the workers in the Hindustan
‘Housing Factory, New Delhi will get
the same facilities in respect of pay
ete. which are permisaible to the em-
ployees of the Central Government;

Aand
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(b) if 50, the remsons for not giving
them the benefit of latest Dearness
Allowance increase given to the Cen-
tral Government Employees?

The Deputy Minister in the Minis-
try of Works Housing and Supply
(Shri Ighal Singh): (a) No.

(b) Does not arise,
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Foreign Investment in Fertiliger
Industry

728. Shri D. C. Sharma: Will the
Minister of Petroleum ang Chemicals
be pleased to state:

(a) whether the target for required
foreign investment in the fertilizer
industry under the liberalization
scheme has been achieved;

(b) if so  the details thereof; and

(c) the projects for which it is to
be used?

The Minister of State in the Minis-
try of Petroleum ang Chemicals and
of Planning and Social Welfare (Shri
Raghuramaiah): (a) No target has
been fixed for foreign investment in
the fertilizer industry

(b) angd (¢) Do not arise,

Rehabilitation of persons cured from
Leprosy

729. Shri D. C. Sharma: Will the
Minister of Health and Family Plan-
ning be pleased to state:

(a) the steps so far taken for the
rehabilitation of persong cured from
leprosy; and

(b) the success achieved in the
matter so far?

The Ministor of Health andl Family
Phnaning (Dr. 8. Chandragekhar):
(a) and (b). Traiung in various
crafts is given at a large number of
centres for the treatment of leprosy
However, no scheme for the total
rehabilitation of persons cured from
leprosy hag been undertsken so far.
A proposal in this regard is under
consideration.
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Unused External Amistance

730. Shri D. C. Shasma: Will the
Minister of Finance be pleased to
state:

(a) whether the unused carry over
of external assistance at the end of
the Third Five Year Plan amounted
to Rs. 1,820 croreg in post-devaluation
terms;

(b) if so, the reasons therefor; and

(¢) the steps taken to make use of
it?

The Deputy Prime Minister and
Minister of Finance (Shri Morardi
Demal): (a) The unused carry over
of external assistance at the end of
the Third Plan (te, on 31st March,

1968) amounted to about Rs. 1830
croreg (excluding P.L.-480 supee
loans).

(b) and (c). Part of the unutilised
agsistance is aid earmarked for the
Fourth Plan. Some part alsp relates
to aig for those projects and pro-
grammes which were started in the
concluding years of the Third Plan
and would spill over into the Fourth
Plan period. Part of the unused
assistance is also attributable to
delay in utilisation of aid owing lo
such factors as protracted negotia-
tiong and slower progress of work.
Bvery attempt is made to improve
the utilisation of aid on the lines
recommended by the Committee on
Utilisation of External Assistance.

LIC Employees

731 Shri D C. Sharma: Will the
Minister of Finanoe be pleased to
state:

(a) whether the All-India National
Life Insurance Employees Federation
have put forth a charter of demands
for Class III ang IV employees
recently;

(d) whether these above demsands
have been considered; ang

(c) if so, the decision taken in the
matter?

The Deputy Prime Minister and
Minislar of Fimance (Shwi Moeszit
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Demd): (a) Yes, Sir. A Charter of
Demands on behdlf of Class III and
IV employees was -submitted by the
ssid Union to the L.IC. in January,
1087,

(b) The L.I.C. does not propose to
take any action on the said Charter
ag the said Union is not recognised
under the Code of Discipline.

(¢) Does not arise.
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Eastern Districts of UP

734. Shri Rajdeg Singh
Shri Shambhu Nath.
Shri Nageshwar

Will the Minister of Finance be
pleased to state

(a) the amount of help given for
the development work for Azam-
garh, Ghazipur Jaunpur and Deorla
Districts of Uttay Pradesh so far,
and

(b) the amount proposed to be
spent in the next financial year?

The Deputy Prime
Minister of Finaneg

Ministor
(9hrl

and
Moraci
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Desal): (a) and (b), Earmarked Cen-
tral assistance to the extent of
Ra. 830 crores was given in the
years 1964-65 and 1065-08. In the
earlier years as well as in the vear
1908-87, no earmarked assistance was
provided for the purpose and the
required outlay were found within
the State Plan. Since the Plan alloca-
tions for 1967-68 have not yet been
finalised, it is not possible to indicate
at present the amount which will be
available for development work in the
four districts in question.

Pulivendala Channel Scheme, mn
Andhia Pradesh

785, Shri Eswara Reddy: Will the
Minister of Irrigation and Power be
pleased to state:

(a) whether it is a fact that Puh-
vendala Channel Scheme (Cuddapah
District, Andhra Pradesh) wag includ-
ed in the State’'s Second Plan as a
new scheme and its foundation stone
was laid in January 1962 by the then
Chief Minister;

(b) whether any project report has
been received since then from the
Andhra Pradesh Government and the
construction work taken up:

(e) if mnot, the stage at which it
stands at present and when it is ex-
pected to be taken up;

(d) the sa'ient features of the
scheme; ang

(e) the estimated cost of the
scheme?

The Minister of Irrigation and
Power (Dr. K. L. Rao): (a) Yes,

() No.

(c) The State Government had
suggested its inclusion in the Fourth
Plan. The decision about its inclu-
sion the Plan will be taken after the
project report has been received.

(d) The scheme is proposed to be
taken up in conjunction with the
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Tungabhedra High lLevel Canal It
is intended to provide firrigation to
85,000 acres and will consist of:—

(1) Excavation of Mid Pennar
South canal up to mi'e 44/%
to carry an extra discharge
to Pulivendala block;

(2) Tumpera cut/excluding lin-
ing;

(3) Chitravathi Anicut; and

(4) Excavation of the Pulivendala
canal for a length of 24 miles.

(e) Rs. 860 lakhs.

Foreign Ala required for Fourth
Plan

78¢. Shri Kansari Haldar:
Shri Seshiyan:

Will the Minister of Finance be
pleased to state:

(a) the estimated foreign
required for the Fourth Five
Plan;

aid
Year

(b) how much of this aid has been
assured so far;

{(c) the name of the countiries
which have so far pledged aid; and

(d) the amount of aid pledged by
each country?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) According to the Draft
Outline of the Fourth Five Year Plan,
the gap in foreign exchange resources
to be covered by inflow of capital
from abroad is placed at Rs. 6300
crores. A part of this is expected to
be met from inflow of private fore-
ign capital and the rest represents
the requirement of foreign aid.

(b) 1o (d). The aid made availsble
by warious countries and institations
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for the Yourth Plan is indicated in the statement below:—

Name of the Country/Institution.

1. Austria .e .o

2. Belgium .

3. Canada . .e

Federal Republic of
Germany s

5. France . o

8. Italy .. .e

k|

8.

. Japan .. .
. Netherlands .. .o
9. UK, . .
10. US.A, . .
11. USSR. . e
12. Yugoslavia
13. I.B.RD/ID.A,
14, Hungary

Total

Aig made available (Rs. crores).

47.25
12.75
49.12
NG
828
67.20
338.63
583 10
60.00
161.25
25 00

1445.72,

Fertilizers and Chemicals Travancore
(Ltd.), Alwaye -

781. Shri A Sreedharan: Will the
Minister of Potroleum ang Chemicals
be pleased to state:

(a) whether 1t is a fact that the
Fertilizers and Chemicals Travan-
core Ltd.,, Alwaye 13 runnming at a

loss
(b) it sc, the reasons therefor; and

(¢) the amount of loss incurred
during the years 1964 and 1865~

The Minister of State in the Minis-
try of Petroloum and Chemicals and
of Planning and Social Welfare (Shri
K. Raghuramaiah): (a) Yes

(b) The reasons for the loss during
1865-88 are given below:—

(i) Shortage of power supply;

(i) Voltage drops and power
failures; and
(iii) Labour unrest from 2nd

May, 1068 leading to a total
strike from 3Bth August,

1985 to
1865

(c) 1964-65—Net loss Rs 48 83,000
1865-866—-Net loss Rs 69,85,773.

Internzl disorders caused by Loop

738. Shri Joytirmoy Basu: Wil the
Minister of Health and Family Plan-
ning be pleased to state:

(a) whether it is a fact that the
use of loop causes internal disorders;

6th September,

(b) if so, whether Government
have consulted panel of experts on the
subject; and

(¢) the findings thereof?

The Minister of Health and Family
Phnning (Dr. 8. Chandrasekhar):
(a) No The use of loop does not
cause any internal disorders. In a
few cases minor sde effects like
bleeding and pain have however, heen
reported after the loop insertions.
These are general'y transient in most
of the cases

(b) A reference has been made to
the panel of experts and the Indiem
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Council of Medical Bessarch in re.
gard to the post-insertion, minor s:de
effects mentioned in reply to part
{a) above.

(c) Studies are still being conduct-
-ed to find out the causes for the sde
eflects. In the mesanwhile some
treatment is prescribed and in a few
cases not responding to the treat-
ment the loop is removed,

Searches of Foreign Firms

730. Shri Jyotirmoy Basu: Will the
Iﬂnmt. er of Finance be pleased to
state:

(a) the number of premiseg occru-
pied by foreign firms and their em-
ployees that have been searcheq by
the investigating agencies under the
control of his Ministry during the
years 1982, 1963, 1664, 1965 and 1886,
-ang

(b) in how many cases proceedings
have been drawn up?

The Deputy Prime Mimnister and
Minister of Finance (Shri Morarji
Desal): (a) and (b). The required
information is being collected and 1t
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will be 1aid on the Table of the House
a3 early as possible.

M/s. Jardine Handerson
Calountta L,

:MO. Shri Jyotirmoy Bamm: Will tne
:tm:einer of Fimance be pleasea 10
ate:

(a) whether any directors and offi-
cials of M/s. Jardine Handerson Ltd.,
Calcutta were nominated on the State
Bank of India, the Reserve Bank of
India and the Central Excise Advi-
sory Committees during 1934—60;

(b) if s0, the names of such persons
and the period of their nomnation;
and

(¢) in how many such Committees

the Managing Director of the said
company was nominated during
1960—83?

‘The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desal): (a) to (¢) No director or offi-
cer of Messys. Jardine Handerson
Litd., was nominatedq to the Central
Excise Advisory Committee during
the years 1954—83 The details of
the nominees to the Boards of the
State Bank of India angd the Reserve
Bank of India are given below:—

2. Sir George M Mackinlay,
Mg. Director. X
195S.

(/) Member of the Calcurta Local Board of the Im;
Bank of India from October, 1951 to

ial
rch,

(i) Director of the Centeal Board and Member of the
Calcutts Local Board of the State Bank of India
from July, 19$s to March, 1957.

a. Sir Ashok Kumar Roy. Direc-
tor.

3. Mr. ]. D. K. Brown, Acung
Mg. Director.

Member of the Calcutta Y.ocal Board of the Imperial
Bank of India from May, 1951 to June, 195S.

(/) Member of the Calcutta Local Board of the " Stase
Bank of India

from March, 1955 to July, 195s.

(&) Member of the Eastern Area Local Board of the state
Resetve

1963.

Bank of India from May, 1959 t1© March

why wrft aficdeen

741. w1 fewrf slte figey st ax
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(w) sfe gt 9t fom Rw X ol
for e ?

frerg wite fogey Wl (w10 3o
we W) : (¥) wix (w). wfe i
wer farte 3 sy v Y wrfeerr wawte
aff gor §, wfod who afcdvee o
afwrc gt ¥ wwag AT A QY
o, avir waet |iwfy e faddr
wgroaT & sw gt fawrr femr o
THT |

Homoeopathy

742. Shri Baburao Patel: Will the
Minister of Health and Family Plan-
ning be pleased to state-

{a) the amount tentatively earmark-
ed in the Fourth Five Year Plan for
promoting Homoeopathic education and
treatment m the country;

(b) the general details of the scheme
it any, formulated by Government to

encourage the Homoeopathic system
of medicine;
(¢) the number of Homoeopathic

Hospitals which are helped by Gov-
ernmment, and

(d) the research undertaken by
Government, if any, in the matter of
manufacture of Homoeopathic drugs
1n the country?

The Minister of Health and Family
Planning (Dr. 8. Chandrasekhar): (a)
An amount of Rs. 70 lakhs has been
tentatively earmarked for Homoeo-
pathy in the purely Central Sector and
Rs. 40 lakhs 1n the State Sector for
promoting Homoeopathic  education,
treatment and research

(b) A statement is laid on the Table
of the House. [Placed in the Library.
See No. LT-284/87]

(c) Medical care being a State sub-
ject, no financial assistance is given
by the Central Government for Homo-
eopathic Hospitals.

(d) No research on the manufacture
of Homoeopathic drugs has been

133 Al) L8D--8

undertaken by the Govermment of
Q.

Housing Cooperative Secieties in Dethi

743. Shri Bal Raj Madhok:
Shri Prakash Vir Shastri:
Shri Hardayal Devgun:

Will the Minister of Works, Housing
and Supply be pleased to state.

(a) the total number of Housing Co-
operative Societies 1n the Union Terri-
tory of Delhs and the total area of
land required by them;

(b) how much land has been allotted
to them Cooperative Society-wise;

(c) whether it 1s a fact that some
Cooperative Societies which made full
payment or part payment for the land
sanctioned for them have not been
given possession of any land so far;

(d) 1f so, whether any dead line has
been fixed for the allotment of such
land; and

(e) whether any interest will be
allowed to such Cooperative Societies
on the money deposited by them*

The Deputy Minister in the Minis.
try of Works, Housing and Sapply
(Shri Igbal Singh): (a) Out of
284 registered Cooperative House
Building Societies in Delhi, 210
have applied for land in Delhi, The
total area of land assessed for allot-
ment 1n their case is 3,600 acres.

(b) A statement 18 laixd on the
Table of the Sabha ([Placed in the
Table of the House See No LT-283/
87)

{¢s Out of 54 Cooperative House
Bunaing Societies, who have made
full payment of the amount so far
demandeq towards the cost of land
offered to them, possession of land hes
been given to 37 societies.

(d) No
(e) No

Grante-n-Ald to Hill Distriocts of
Assam

744. Shri R. Barua: Will the Minis.
ter of Finance be pleased to state:
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(a) whether the Central Govern-
ment during the last few years made
an ad-hoc grants-in-aid ot Rs. 40
lakhs only per year for the hill districts
of Assam;

(b) whether this grant was based on
any dependable calculation of the need
of the area ag contenplated by Article
275 of the Constitution,

(c) whether Government a.e aware
that this meagre contribution against
the spirit of Article 275 of the Consti-
tution contributed largely towardg the
continuous st:ain on the States’ finan-
ce; and

{d) 1f so, what 1cmcdia]l measures
are now thought of?

The Deputy Prime Minister and
Minister of Finance (Shri Morarji
Desai): (a) Giants-in-aid amounting
to Rs. 40 lakhs are being provided to
the Government of Assam every year
in accordance with sub-clause (a) of
the Second Proviso to Aiticle 276 of
the Constitution.

(b) Yes, Sir.

(c) and (d} The grant has been de-
termined 1n accordanc: with the pro-
vision 1n the Constitution The strains
on the State's finances, if any, are not
atiributable to the quantum of this
grant. *

Treatment of T.B.

745, shri P. K Deo: Will the Minis-
ter of Health and Family Planning be
pieased to state:

(a) whether 1t 1s a fact that four out
of every ten TB patients in the world
are in India;

(b) it so, the steps so far taken by
Government to curb this disease

(c) whether it is also g fact that a
new drug by the name of Morphazina-
mide has been discovered for the
treatment of T.B.; and

(d) it so, its efficacy?

The Minister of Health and Family
Planning (Dr. 8. Chandrasekhar): (a)
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No information to this effect is avail-
able with the Government of India.

{(b) A Nationsl TB Control Pro-
gramme has been in operation from the
First Plan period. T.B, Clinics, Train-
ing and Demonstration Centres, Mobfle
X-Ray Units, B.C.G. Veccination and
free supply of anti-TB drugs are the
major facets of the National T.B.
Control Programme being implemented
in the country. This programme Is
being given special emphasis in the
Fourth Plan.

(¢) and (d). Morphazinamide ig a
derivative of the drug Pyrazinamide
which {s known to the world for the
last 14 years. Thig is a second line
drug and is used in combination with
drugs like Ethjonomide Cycloserine
when the standard drugs have failed
to act. It cannot be said with any
certainty that Morphazinamide is bet-
ter than Pyrazinamide.

Forged Bank Draft Racket

746, Shri P. K. Deo: Will the Minia-
ter of Finance be pleased to state:

(a) whether lately there has been
a large-scale sale of forged hank drafts
to the tourists in Delhi;

(b) if so, whether the matter has
been enquired into; and

(c) if so, the results of the inquiry
and the action taken in the matter?

The Deputy Prime Minister and
Minister of Finance (Shri Morarii
Desal): (a) Three bank drafts drawn
on a London Bank and aggregating
£3880 (Rs. 81.480) which were
seized by officers of the Enforcement
Directorate in December 1988, were on
verification found to be forged. Apart
from thig case there is no material
before the Government to conclude
that there has been a large-scale sale
of forged bank drafts to the tourists in
Delhi.

(b) and (c). The case of the three
forged bank drafts is under investiga-
tion by the Central Buresu of Investi-
gation



WY WYRREWsWer: THAITRA i8] 1006 (SAKA) Written Answers 3206

Nagarinaasagar Dam

747, Shri Eswarn Re@dy: Will the
Minister of Itrigation ang Power be
pleased to Btate:

(a) the additional amount requested
by the Andhra Pradesh Government
tor Nagarjunasagar project for 1966-67
over and above the Plan allocation,

{b) the amount of money sanctioned;

(c) whether there was any slacken-
ing in the work of the project due to
lack of finances; and

(d) if so, to what extent the work
has suffered?

The Minister of Irrigation and
Power (Dr. K L. Rao): (a) A maxi-
mum of Rs. 11:5 crores and a minm-
mum of Rs 8 crores

(b) Rs. 8 crores

(¢) There was some slackerung in
the tempo of works on the canal sys-
tems.

(d) A set back in the c(reation of
irrigation potential to the extent of
2'8 lakh acres in 1967-68

Tungabhadra High Level Canal

748. Shri Eswara Reddy: Will the
Minister of Irrigation and Power be
pleased to state:

{(a) whether the Andhra Pradesa
Government have submitted the
detailed estimates of the Tunga-
bhadra High level Canal Project;

(b) if so, when the estimates were
submitted;

(c) the salient feautres of the
scheme; and

(d) whether the whole ayacut under
Mylavaram reservoir has been
guaranteed the supply of Tunga-
bhadra water or any other reserve
arrangement has instead been made?

The Minister of [Irrigation and
Power (Dr, K. L. Rao): (a) Yes,

{b) Ist April, 1086.

(¢) (i) Widening and lining of the
High Level main canal from
mile 68 to mile 118, which He
in Andhra Pradesh;

(ii) Guntakal Branch canal taking

off at mile 118 to irrigate
62,425 acres;
(11) Mylavargm dani across the

river Pannar near Mylavaram
village;

(1v) Cuddapah South Canal teo

urrigate 25,000 acres;

(v) Cuddapah North Canal
irrigate 50,000 acres;

tvi) Lintng of Uravakonda Cut;

(vit) Mid Pennar Dam 2nd Stage
and

(vi1) Mid Pennar South Canal 2nd
Stage.

(d) Supplies from Tungabhadra
Reservoir will be supplemented by the
flows in Pennar between the Mid-
Pennar dam anq Mylavaram dam.

Delay in the execution of Russian-
aided projects

749A. Shri D, C. Sharma: Will the
Minister of Finante be pleased to
state:

(a) Whether thete has Deen any
delay in the execution of the projects
being built with Russian collabora-
tion;

{b) Whether a statement will be
laid on the Table showing the projects
with their schedules and delay posi-
tion and the stage at which they stand
at present; and

(c) the steps taken to speed up
their execution?

The Deputy Prime Ministor and
Minister of Finance (Shri Morarjt
Desai): (a) to (¢). The information
is being collected ang will be placed
on the Table of the House, as soon as
possible.
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1206 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

AILEGED PROPOSAL FOR PURCHASE OF
ISLANDS IN INDIAN OcEAN BY UK. FOR
MILITARY BASES

ol orel wffaw (wead aforor) -
weaw agy, § wfyeradin s g
¥ freafafen faeg Y Wi Rfrwed
aeft w1 e fewrw wrger g o
o vt § fs ag xw A ¥ ow
e ¥ —

“fgrr wgTATIR % T A g wdEy
o agr afr gt iz
fomdi & fag e
wEOW w§ A & fafew
aw & v & qurare”’

The Minister of Extermal Affairs
(Shri M. C. Chagla): Sir, this subject
was discussed in the Rajya Sabha on
November 18 and in the Lok Sabha
on November 23, 19685. The Deputy
Minister made a statement in the
Rajya Sabha while the then Foreign
Minister made a statement in the Lok
Sabha. We stand by the attitude
taken by the Government of India
on this question in those statements.

With reference to recent reports os
this question Government have made
further enquirics. According to the
British what 15 being done now 1s
nothing more than what was contem-
plated before. According to them,
there is no idea of getting up military
basex or stationing of foreign troops
on these islands, They claim that the
present proposal is no differeat from
their previous proposal and the idea is
to give only transit, and re-
fuelling facilities to British and Ame-
rican military planes going to the Far
East. They further claim that this is
necessary in view of British commit.
ments to Malaysia, Australia and Hong
Kong and American commitments in
the East. What the British Gov-
ernment are proposing to do now is to
negotiate she purchase of three pri-
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Indion Ocean (C.A) |
vately owned islends, viz. ¥urquhar,
Desroches and Aldabra in the Seyche-
lles group and the Chagas Archipalage
which belonged to Mauritins, for the
provision of transit and refuelling-
cum-communication facilities.

Government of India's position has
been made clear in the past and thers
is no change in our stand. We have
subscribed to the Bandung Declaration
of 1855. We have also signed the
Cairo Declaration of 1964 on the sub-
ject of establishment of bases in the
Indian Ocean and we stand by them.

We have also subscribed to resolu-
tion No, 1514 of 14th December, 1960
and No. 2088 of 4th Jaunary, 1966,
adopted by the United Nations Geue-
ra]l Assembly dealing with thig subject.
Resolution No. 2088 “notes with decp
concern that any step by the adminis-
tering power to detach certain islands
from the territory of Mauritius for
the purpose of establishment of mili-
tary bases would be in contravention
of resolution No. 1514”. It further
“invites the administering power to
take no action which would dis-mem-
ber the territory of Mauritius and
violate its territorial integrity.”

We are opposed to the establishment
of mi'itary bases in the Indian Ocean
area as it might lead to an increas>
in temsions in this region. We hope
that, in the larger interest of peace,
the British authorities will bear In
mind our feelings ang the feelings of
other countries in this region snd de-
sist from setting up any military bases
in this area.
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anT § I8 ¥ O oY qowre wr faw
it g yo wm sy v Tk )
& gawer § fe o st § qedre
! uT W @ ¥ W A
iy ST ¥ ®T WX qEOTH AT
wfid wr gafeg 4w 7g arAery wigd
fi vy Sferem W sowrc i qader
' geeTT a1 G | ¥ g Wik
frly wowr w3 ®1 wr fggemr
ateT ¥ firar § ol a1 S0 Qe
¥, ¥AT @ AEH B AF G-
e Ww #, gfvar & gaee #§, A
Wt WAy W@ w1 R faw
g ? T ag QAT ATER ¥E OATHY
93 ATt WATATT W AN WY qqr A
& oY qfirar & gt ¥ arw Al v,
wie gfrar & gewl & ww A 9%, ¥
FAAT §fey wT & WML F AT W
¥ gy o ot sefaY ¥ 7

Bhri M, C. Chagia: Yes, 8ir; apart
from malung inquiries, we have madsz
representations.

Shri George Fernandes: Not repre-
sentations, protests,

Shri M. C. Chagla: Representations
which amount to protests.

Shri Vasudevan Nair (Peermade):
What does that mean?

Shri M. C. Thagla: That means, we
have pointed out to the High Commis-
sioner for United Kingdom in Delhi
that what they are trying to do is
opposed to the United Nations resolu-
tions. The explanation given by the
High Commissioner is what we have
stated, namely, that their intention is
not to set up any base. BEven so, we
pointed out that it was opposed to the
United Nations resolution because the
resolution comes to this. If a country
is independent, it can do what it likes
with any part of its territory—it can
itsalf; it can tranafer its
or a part of it o other
t when a country ig not

il

Indian Ocean (C.A.)
independent, to dismember that
country is 1 gainst our stand for anti-
colonialism. Today Mauritius ig still
not independent, Seychelles is still
a British colony. Therefore, any
attempt on the part of the British
Government to dismember either
Mauritius territory or  Seychelles
Islands would really amount to a vio-
lation of the United Nations resolu-
tion. We have pointed this out ia
unmistakable terms to the High Com-
missioner here and I am sure he will
convey our views to his Government.

oft ek wlfigw : X g @AW
w1 srare AE foar o &% qor ar e e
WY U W A (@ qATE WY ST W
VI W WA § WK ATHA "WE
wfsa v ST Hwe g ?

Shri M. C. Chagia: Certainly, we
will take up this matter in the United
Nations because it is the violation of
the Resolution and we will do what
we can to mobilise public opnion
against what is happeming,

Shri R. Barua (Jorhat): Recently,
there was a Defence Sem:rar in which
18 experts from European countries
participated, May I know whether
the counterparts of India used this
opportunity to project our feelings in
regard to the security risks that the
Asian countries may have as a result
of this new transit base?

Shri M, C. Chagla: | am sorry 1 am
not in a position to say whether this
specific question was discussed at this
Seminar

Shri Chintamani I'saigrahl (Bhu-
baneshwar): May I know whether the
Government of India proposes to
launch a joint protest against thia
move of the British Government with
all the Asian powers concerned? The
Minister said that they are not pur-
chasing the islands for the purpose of
having a foreign base. Are they pur-
chesing these islands for cultivation
thent?
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8kri M. C. Chagla: As I told the
Houge, they claim that the idey is to
give only transit, staging and rtefuel-
lng facilities. They have categori-
cally told us that they do not intend
to use them as muilitary bases,

Shri Chintamani Panigrahi: Is there
any joint protest by Burma and other
countries and, sf -0, 13 our Govern-
ment joining in that protest.

Shri M. C. Chagla: At preseai, we
do not know it because this has just
come to our light. We have taken
action and, if necessary, we will work
together with other countries which
are interested in the Indian Ocean

sit qy fomd  (7iT) e
WEET, WA FRY TN @R mv
37§ fawr avem my

“What the British Government
are proposing o0 do now is to
negotiate the purchas. from some
Byritish planters of three priva-
tely-owned islands... ”

% 7z v wgw g fe fox
Agran & feax O 3@ § fom
oy faferaa & it weardsha F
7 7%y war Mama &1 wv qg -
A ik fad & o sfog
& T QT 777 § WR I9 9T 9
faeite w1 2 @1 WA faamy
e e &, ST wgr oA § A
IRF wrew { s wepw i w
fafa gt 1 sy @ ARy F At ¥
aoeTT ¥ faere firar & wgad & wwe
srar M s s o gErd ?

8hri M. C. Chagla: The position is
clear. What the Government can buy
is the free-hold rights. Let us take an
example. If my honfricnd has got
a land in Delhi which is free-hold, he
cannot sell it to Pakistan but he can
sell it to ap individual. He cannot
transfer the sovereignty of that land
That land belongs 10 India and it must
belong to India. All that can be sold
or purchased is the land tenure, free-
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Indian Ocecn (C.A.)

hold or lease-hold. But we are told
by the British Government that there
18 already an agreemeat between them
and the Governments of Seychelles
and Mauritius by which they have
agreed to pay ceriain compensstion.
This is what we are objecting to.
You carinot transfer sovereignty of

the colonial country by paying com-
pensation because you are dismem-
bering the colonial country. But as
regards the private transactions that
15 a different matter.
wt wy ot ¥ o F e

o gk & yom wigw § e arfesh

WY YTEAYE &7 w7 waaw § | w-

iy war AR aEwfoear w

F v gay wr Mfgma oy §

ﬂ‘oﬂo'ﬁﬂl‘%ﬁﬂﬂﬂg
fF gewas @ ¥ aaedr fodt
ux wafex ¥t 7 gl 1 R R
e @ gwar & A wAEH A
ox & ¥ 4 8wt ¥

Wt wq @ W aw T @
ary & ?
Shri M. C. Chagla: They can only
scll the free-hold rights under the
international law, as 1 have under-

stood. They cannot possibly sell the
sovereignty

e O wAIge Wifgmy (¥W1)
wee g, s fmT wor ® v ge
s & warer vy § e st sl A
woft Y s ¥ e i B W
o g & o w5 i, frw wg ¥
ot I e W ¥y far g
wfafedrs, efefrdry wihg
wieg | wfeT & T @ IPR w9
#E ¥ wre w7 & § fie Y ot wfr Wi
qeaT W QAT Iw ¥ wewr )
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T ¥ e Wt g, ¥idew ar fedy
sy wr,—at WY g ¥ wrar vy W
g - M g v Q@
t W¥ gz zifer fefedds, wufer
dfefadly xlg sk X ® W@
T vl wfesy & fod aodr s
*Y feafy are 7Y sl | & W A
£ 6 W W aOE & T T Ad
§ & ag w1 Y woy faw v R
afer w W wE guqw  afer
fedw ¥ fody ox qwaaT fady wrw
X g g s gy fv oag diw
firdY off gro ¥ AT AEETR ¥ @I}
% fodt wiea 1 fad ady or wwd o
firett wigx &1 Y | aalrer a® A5
Rz A AN wgT TG War vy
W wer d9A g Wi go & 1 A
oW g fFogma oo aEvifre
qer o 97 @y & 1 ag fasgw ave
T TfEh fin ey oY 77 wY A1 0w
AT HEERR & AL A 9T FFAY
gifwz wfufadta, sqofaa  Sfafad
i sftor

fqma Fsg @ g I Y IEW@
9T Ay § T A, Afer q@ sy
¥ Ny w1 gy fgw Tf s@n
gr

Shri M. C. Chagla: 1 did not say
that we have agreed to the measures
taken by the British. I was only
giving information to the House as to
what the British attitude is. I am not
saying that we have accepted this
attitude, Our position is clear and )
have stated it. I do not know why
my hon. friend must always start his
question with a certain vituperative
expression. What is it I have said
which is not correct?

o ™ whge wfpn : el
fe a7 ww S qw X £ 1 W
e At b

Indian Ocean (C.A.T
8hri M. C. Chagla: I think the hon.
Member has forgotten to be courte-
ous and polite.

TxMe T qNET Arfgar : & @@
w3 wedY & Arg firelt W g FF Ay
TE @ AFAT |

Shri M. . Chagla: I object, Sir. It
is most unparliamentary. 1 would
request you to expunge these re-
marks. Is this a parliamentary ex-
pression?

Mr. Speaker: Which one?
Shri M C Chagla: §3 Qg |

o TH wAFE Afgar  aF
gy wa gAr & aifsarsa) ofede
wY qUE | FHOT WA A TR

Mr. Speaker: Whether 1t is parlia-
mentary or not, I wish to say that an
hon. Membc: should not use such a
language apainst another hon. Mem-
ber. It 1s not proper. After all, we
have to respect

Tro TN T Wigar - o ¢
e A #Y far freadel 8@ @ ?

Mr. Speaker: After all, we have to
honour znd respect each other.

To TR WAL Wifgay . fewwdat
ag I ATTEEA TE 1 T &
9 ¥ WY g AVT g @O WA

Mr, Speaker: It is not proper to use
such a language against another hon.
Member. 1 regret veiy much. I
hope the members will not use such
a language  Whether parliamentary
or unparliamentary, they should cer-
tainly not use such a language
against another hon Member.

Shri H. N, Mukerjee (Calcutta North
East): What about certain things
in regard to the Minister to which he
took objection and which happen to
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[Shri H N. Mukerjee)

be on record? Are you going to per-
mit those things to be on record?

Mr. Speaker: My point is this. Even
presuming that it is not unparlia-
mentary, we should not use such a
language. That is what 1 have said.
It is not a question of going into the
technicalities—legal, technical and all

that. We should avoid using such a
language,

Shri H. N. Mukerjee: Certain words
were used which should not have been
used. It was said that the hon, Minis-
ter always tells an untruth. If that is

on the record, the record should be
corrected.

Mr, Speaker: His protest and my
remarks will also be on record.

o TR wAge . . fafre
agay w feewdy sy fagadfew
wgar Wy frwrk g7 B A ?

ot wen fugi @ woddY (FeromgR):
TR FTANTFEE AR
e aforw & fgex & § | wfore
ot aw canfrr 7y & | fafew |
wifcne W wndiar #Y fuffor fafe
it agrf ar o ¥ 1 & ag o
wTgAT § 6 WY WIS FTRT 6 AN
N wwrder W sfor & sEEel,
wraadeq ¥ 5% ¥ Il ? o
avq figz wgraTre & oY 2w 9@ gq §
Fergeer & forg et §, wi §, gt
&, = o Y & ot o el & A ¥
WOTT X T W1 ¥ W W fire WY
fafew qoere & A NE ww o
araefy ?

Shri M. C. Chagia: With regard to
the Independence of Mauritius, the
position is this. The British Govern-
ment have agreed that independence
would be granted six months after
the elections are held. The date of
election has been postponed from time
to time. But as far a3 ¥ know elec-
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tion is going to be held this yem
some time in June or July, and six
months after that, the Unlted King-
dom 13 committed to grant independ-
ence to Mauritius. Ag regards the
Seychelles, it is still g colony of the
United Kingdom, and no further pro-
gress has been made.

With regard to the latter part of
my hon. friend’s question, we shall
certainly try to mobilise public opi-
nion of like-minded countries to see
that these islandg do not in any way
prejudice the security of the countr-
ies bordering on the Indian Ocean or
even lead to friction or tension in the
Indign Ocean which we do not want.

Shri P. K. Deo (Kalahandi): In
view of the continued Chinese atomic
blackmail against India and in view
of the fact that no progress 1s being
made 1n the Disarmament Committee
regarding non-proliferation of nuclear
weapons, especially so far as the
mutual obligationgs between the
nuclear and non-nuclear countries
are concerned, and in view of our
stand that we are not going in for the
manufacture of nuclear weapons, is it
not proper that the Government of
[ndia ang the Government of the
United Kingdom and the Mauritius
sit together and try to find out a
common atomic shield against this
country whose security is being con-
stantly threatened by the Chinese
blackmail?

Shri M, C. Chagia: This is a ques-
tion regarding policy. I have already
placed before the House a statement
on our nuclear policy. 1 do not
think that I can usefully add anything
more to what our policy is with re-
gard to proliferation of nuclear
weapons.

Shri P. K. Deo: All the three could
sit together and try to find out a
commopn defence arrangement,

Mr, Speaker: The hon Minister has
already said that he cannot sdd to
what he has already stated,
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Shri M. C. Chagia: We shall take
all staps to see that our security is
safeguarded ageinst China, This is
a suggestion for action and we shall
certainly consider it.

8hyi M. B. Masanl (Rajkot): Thank
you.

Shri Swell (Autonomous Districts):
In his book, Gandhiji's Emissary, the
late Mr, Sudhir Ghosh reiterated
what he had stated on the floor of the
other House, nameiy that during the
most agonising phase of the Chinese
aggression on our territory, the late
Prime Minister Shri Jawaharlal Nehru
wrote to President Kennedy and re-
quested for 18 squadrons of fighter
vombers. As far as I know, Govern-
ment have not denied this assertion
of the late Mr, Sudhir Ghosh. In
view of this, what we were led to do
during the mortal hour of our nation,
in view of the growing detente bet-
ween the USA and Russia and in
view of the continuing aggressiveness
of China which now possesses nuclear
weaponry, I would like to know what
good it does to our national interest
to raise this hullabaloo about these
bases in the high oceang about which
we cannot do anything in any case,
and whether it would not serve our
interests better to keep silent about
it and get the assurance of protection
of our country against nuclear black-
mail by China.

Mr, Speaker: Shri P. K. Deo also
asked the same question. The Minis-
ter has replied to it.

Shri Vasudevan Nair: An irrelevent
question.

Shri M. R. Masani: A relevant
question,
Shri M. C. Chagia: India has not

been in the habijt in the past, it is not
in the habit now and it will, I hope,
never be in the habit in future, of
not raising its protest when injustice
is done or something is done which
is qpposed to our policy. Our policy
is non-alignment; our

of lslands by UK. In 3218
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policy has been the policy of anti-
colonialism. What ig being done to-
day affects our policy of anti-colonia-
lism. This, according to us, is a
perpetuation of colonialism. Since the
days of Bandung, we have subgcribed
to certan principles. We must stand
by them and if somebody violates
those principles, it is the bounden duty
of India to raise a protest.

Shri Swell: My question is not
sbout the policy. I asked: what good
does it do to the national interest to
raise this protest? He has evaded
that question

Mr, Speaker: Exactly the same
question was asked by Shri Deo. The
Minister has given the same answer.

st g wx wama (INEE)
ag o ¥ WY wOzy Y arw § o
T # § wr wgar § fis wr
HTPTT Wt awl ¥ St Wi v #
Y s @ §, Iewr www § o afe
t o o7 aEl W T § g o
Foee Bt wriark wofY ?

Shri M. C. Chagla: The purchase is
not by America; it is by Britain.
America doeg not come in. All that
the British say is that they will give
facilities both to their planes and also
1o American planes. In the past we
have had experience of this that
British professions have not come up
to their performance. All that we
can do for the time being is to ac-
cept their statement that they do aot
propose to use these islands as mili-
tary bases.

Shri Hanumanthaiya (Bangalore):
Does the hon. Minister . .

Mr. Speaker: No. only those who
have given notice can ask questions.

v aware fag (gopT) - woR
¥ 0@ ar W wye o< frar § B ot
¢ vt woht Wit | W Tl o
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[ zer qre Ferg)

sfedr Nt ¢ ow
Y ArT-gETESE WY el Y JAdy
g frarwrae RN T ) wiw ¥
s zw wey Gar frever § fe e a3
w8 %A 9T qw feert gt 8, o
WA T WIFHTT 6 GTAT 6T qE Jww
AL | W IT AT XL Yo Ao
s fei v wrfenda § A o wifare

R I SRR LR R SE oo
e Sqgw 2 7 | I W9 i ¥

Bage gl § a7 gEL T ¥ Wi FagE
g 1w ag 3 s § fe s
fiedy Y wg wifewda § ¥ Wik g
W & I ot ?

Shri M, C. Chagla: 1 strongly repu-
diate this suggestion that we aie
neutral. We are not neutral; we are
non-aligned, and there is all the
difference 1n the world between being
neutral and being non-aligned 1 hope
my hon. friend will realise the dis-
tinction,

Shri Vasudevan Nair: The hon.
Minister has just conveyed some 1n-
formation that he received from the
British Government as far as the
nature of the military bases they wish
io establish 1n these islands iz con-
cerned. 1 should hike to know whe-
ther he has some independent infor-
mation about the type of military
bases they are going to establish in
these islands, and if so, what is that?

Mr, Speaker: I think he explained
1n answer to the first question itself.
Anyway, he may repeat it

Shri M. C. Chagla: Our information
so far is po different from what has
been conveyed to us by the High
Commission here, that they propose
to use these islands for the purpose of
tranait facilities. They are giving a
categurical assurance that they do not
want to convert these islands into
military bases.

Indian Ocean (C.A.)

Shri Indrajit Gupla rose—

Shri D. C. Sharma (Gurdaspur):
Yesterday in the Punjab Assembly....

Mr. Speaker: We are on the call
attention notice now.

Shri Chintamani Panigrahi: The
Pun)ab Assembly has been adjourned
sime die . . .

Shri Indrajit Gupta (Alipore): He
1s an old member. I do not know
what is the matter with han.

Mr. Speaker: He did not know that
we are on the call attention mnotice.
He may ask his question.

Shri Indrajit Gupta: The statement
refers 10 British commitments in
Malaysia, Australia and Hong Kong
and American commitments in the
Far East. 1 think this is only a polite
way of saying SEATO commitments.
May 1 know from the hon. Minister
whether, in the course of these diplo-
matic exchanges with the High Com-
missioner of the United Kingdom, it
was pointed out by om: side that if
transit staging and refuelling facili-
ties to planes are to be given on these
islands, it will obviously necessitate
the sctting up of air fields, because
servicing facilities cannot be given
without air fields being constructed?
Was it pointed out that once these
an fieldg are constructed, they can at
any time be utilised as full-fledged air
bases? Also, did they ask how it is
that, apart from violating the United
Nations resolutions, this matter was
never communicated or discussed with
that happy family known as the Com-
+nonwealth of Nations, o which we
are such an enthusiastic member?

Shri M. C. Chagla: We have pointed
out that even the uses to which they
want to put these islands would vio-
Jate and infringe the resolution of the
United Nations. The British Govern-
ment did communicate to us their deci.
sion as a member of the Common-
wealth and as soon as the decigion was
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communicated Lo us, we protested; we
said that even these limited facilities
might leed to sumething wmore, and
even as it is it constitutes a violation
'They have no right, we have pointed
out to them, to purchase islands and
try to dismember Mauritius and
Seychelles which are still not indepen-
dent countries,

Shri Indrajit Gupta: 1 asked a
npecific question. He can say yes o1
no. Was it pointed out that provid.
ing these facilities to the United
Kingdom and United States planes
would require construction of military
air fields, which can be employed as
air bases at any time. Was this point-
ed out? What reply did they give?

Shri M. C. Chagla: I do not know
whether this specific thing was point-
ed out, but we did point out that it
may ultimately lead to something
more.

Shri Hem Barua (Mangaladai): The
area in which three islands exist that
U.KX. proposes to purchase, is known
as the British Indian Ocean Territory
That is an anachromism, and that
shows how the Indian Ocean has been
membered. Whatever that might be,
may I know, except raising this issue
of the purchase of these islands in the
United Nations organisation platform,
what else our Government can do?
We raige this in the United Nations
because it threatens peace. Besides
that, what can the Government do,
because it is their own territory,
Britain’s own territory, and they are
purchasing these islands from their
own people?

Shri M. C. Chagila: 1 wish my hon.
frieng will tell me what we can do.
I agree we can raise it in the United
Nations.

shri Hem Barua: He is bringing
thig to the United Nations where there
will be endless talk only, and nothing
will emerge out of it. The
nited Nations is a platform for end-
tatks, angd the hon. Minister

i“%
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become a specifalist now in evasive
answers

Shri 8. M, Banerjee (Kanpur):
After these bases are established and
we have taken note of it, I want to
know whether any correspondence has
been addressed to them by the Gov-
arnment of UK *

Shri M, C. Chagla: Yes, Su. We
have reccived a note, 1 said so, tell-
ing us that they are purchasing these
1slands and they have told us the pur-
pose for which they are purchasing.

Shrimati Tarkeshwarl ginha (Barh):
Is this kind of agreement to allow the
freehold of these islands to the British
Government, on the plea that these
settlements were made before India
achieved ful] sovereignty, compatible
with the position of India and Indian
interests? If it conflicts with the
national interests of India, is there
any via media by which it can be
~esolved?

Shri M. C. Chagla: I think the hon,
Member is under some ‘misapprehen-
sion. This proposal to purchase these
islands was entered into after India
became wndependent. The position is
that Mauritius and Seychellesg are not
independent. We are independent.
and our attitude 1s that unless a coun-
try is independent and deliberately
wants to dismember itself, it should
not be done. If we want to give a part
of our country to somebody, it is our
business. Our attitude is that Mauritius
1s not independent, Seychelles is not
independent; it -cannot exercise a
right—which it does not possess—of
dismembering itself. That is why we
are objecting and we are saying you
cannot purchase these islands.

sft wifwre we dewr (wer)
sy W W Wy § s Wy Yo wd
W v O dw % i anld, Wfew
Iw WY qar e wifge fis s oy
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Shri M. C. Chagla: Well, Sir,
will certainly press upon the U.N. to
take strong action. U.K. is a member
of the UN. and I am sure that the
UK. will isten to any directive given
by the U.N.

oft Wiwre we g ;. ww W
TR F® ? war wad g aw ?

it mowEe (@aTgR) ;oW s
AR FAE 5 w7 A W AWy 6
oA F e Iy v §
HQRT T /W X ¥ wrd ?

Shri M. C. Chagla: According to the
note, already agreement has been en-
tered into and compensation has been
fixed. One i1s zheady held as free-
bold by the Crown; with regard to
two they are still negotiating. We
will send the necessary note to the
U.N. and point this out and if some-
thing can be done we will do it.

sft wifere wrer dont : e frely
ey ?

Shri Jy Basn (Diamond
Harbour): I want fo know whether
the Government is inclineq to grant
facilities for recruiting Gurkhas for
the British Army. Are there not
many recruiting camps and transit
camps in gnd around Indial....(In-
terruptions),
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Mr. Speaker: We are discussing
about the islandg in Indian Ocean but
you are talking about Gurkhas. M
the Minister can reply he may but
this is not relevant.

Shri M. C. Chagia: If the hon. Mem-
ber puts down a separate question, I
will gnswer it. I have not the
figures now, apart from the fact that
it does not arise out of this question.

12.38 hrs.
RE, SITUATION IN PUNJAB
Mr. Speaker: Papers laid.

it erdie fag (Qgaw) - www
PTG gH YR ¥ T¥ ATAAT W
§ 5w domw § wweliie fiee wop
¥ gy w0 o , I i wgi g avd-
wA X maAdE A fede w3 famr &
Iq ARz W feafuw fisqr wdx
T HYT | A I femmA wd §
Mr. Speaker: You cannot ralise any

question like this. Please give notice
and 1 will consider it.

Shri Ram Kishen Gupta (Hisgar):
The Assembly has been adjourned
sine die this morning.

Mr. Speaker: Every day you will
have dozens of questions raised like
this I am telling you this. 1t is
dangerous. I do not want to allow it
now.

Shri Triguna Sen.

Shri Ram Kishen Gupta: S8ir, a
situation has arisen in Punjab where
the Assembly has adjourned sine die.

Shri Buta Singh (Rupar): There is
no government in Punjab.

Several hon. Membera rose—

Shri Bata Singh: The constitutional
machinery has failed in Punjab.

Mz, Speaker: Order, oxder. What
is thig indiscipline? I do not allow
this,
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&byl Chisfamsant Panigrahi rose—

ot wrw fagrdt o (wwomge):
wf, wff, & o% ™ wEw e

Mr. Speaker: Why do you compli-
cate the issue? I have not allowed
them to say a word, to utter a word.

Shri A. B. Vajpayee: I do not want
this impression to get round, that
only the Congressmen are interested
in Punjab; we are also interested in
Punjab; we are prepared to discuss
it,

Sh#i Buin Singh: Please listen to
us also.

Shri Shivajirao 8 Deshmukh rose—
(Interruption).

Shri D. C. Sharma rose—

Mr. Speaker: Even those Members
who have been in Parliament for two
or three terms get up and apeak; they
are all shouting like this, when I am
standing. Shri1 D. C. Sharma is also
standing If one person stands, I can
understand, but what am I to do when
s0 many Members rise and raise
points, ang the same point half a
dozen or more times?

An Bon. Member: What is your
ruling?

Mr, Speaker: No ruling, please sit
down.

Shri Chintamani Panigrahi (Bhu-
baneswar): We have given potice.
You said no. We have given.

Mr. Speaker: It does not matter.

An hon. Member: I have also given
notice.

Mr. Speaker: Order, order, It hag to
be considered; you may pose some-
thing there; it does not mean that the
Speaker is ready with the papers. Shri
Panigrahf is an intelligent man; he

CHAITRA 16, 1830 (SAKA)
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should know that the Spesker is not
exclusively for one hon. Member who
is sitting there. He should not speak
now. Please sit down now.

Shrl Chintamani Panigrabhi: Why
should I, Sar? (Interruption).

Several hon. Members rose—

Shri Nath Pai (Rajapur): Sir, can

any Member go on threatening you
like that?

Mr. Speaker: What can I do?

Shri Nath Pai: You can do a lot; we
are with you; why do you worry?

Shri Shivajirag S. Deshmuky (Par-
bhan1): By the time you take it up
for consideration, there may be no-
thing to discuss

Shri Randbir Singh: The position in
Punjab must be saved.

Shri Buta Simgh rose—

Mr Speaker: I have not given him
permission,

Shri Buta Singh: We must be heard.

Order, order. Shyi

Mr. Spoaker:
Triguna Sen.

12:46 hrs,
PAPERS LAID ON THE TABLE

ANNUAL REPORT Or THX INDIAN
InstrruTE OF TECHNOLOGY,
KANPUR.

The Minister of Education (Dr. Tri-
guna Sen): I beg to lay on the Table
a copy of the Annual Report of the
Indian Institute of Technology, Kan~
pur for the year 19684-85. [Ploced in
Library, See No, LT-250/67].
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InrorT POLICY 7OR NEWSPRINT FOR
1067-88.

The Minister of Information and
Broadoasting (Shri K, K. Shah): I
beg to lay on the Table a copy of
the Public notice dated the Sth April,
1967, regarding Import policy for
Newsprint for the year 18687-88 in
respect of newspapers and periodicals.
[Placed in Library See Nc. LT-252/
87].

Dziai  DzvELOPMENT AUTHORITY
(CommMnTeEE MEETINGS) RreuLa-
TIONS.

The Ministey of Works, Housing and
Supply (Shri Jaganath Rao): I beg
to lay on the Table a copy of the
Delhi Development Authority (Con-
mittee Meetings) Regulations, 1866,
published in Notification No. S8.0.
3619 in Gazette of India dated the
3rd December, 1966, under section 58
ot the Delhi Development Act, 1957.
{Placed in Library. See Mo. LT-253/
87].

NomrrcATiIoONs UNDER CENTRAL EXCISES
AND SALT AcCT, ETC.

The Minister of State in the Minis-
try of Finance (Shri K. C. Pant): !
beg to lay on the Table—

(1) A copy each of the following
Notifications under section 159
of the Customs Act, 1962 and
section 38 of the Central Ex-
cises and Salt Act, 1944: —

(i) The Customs and Central
Excise Duties Export Draw-
back (General) Eighteenth
Amendment Rules, 1967,
published in Notification
No. GS.R. 443 in Gazette
of India dated the 1st April,
1967.

(ii) The Customs and Central
Excise Duties Export Draw-
back (General) Nineteenth
Amendment Rules, 1867,
published in Notification

ANEIL, §. 1Y

(iii)

(iv)

(v

(vi)

(vii)

Paojlers Lttt gmam

No. G.8.R. 464 in Gaastite of
India deted the Yat Apel),
1982,

The Custormns and Central
Excise Duties Export
Drawback (General) Twen-
tieth Amendment Rules,
1967, published in Notifica-
tion No. G.S.R. 445 in Gazet-
te of India dated the 1st
April, 1967.

The Cusloms and Central
Excises Duties Fixport
Drawback (General) Twen-
ty-first Amendment Rules,
1967, published in Notifica-
tion No. G.S.R. 448 in Gaz-
ette of India dateg the I1st
April, 1967.

The Customs and Central
Excise Duties Export Draw-
back (General) Twenty-
second Amendment Rules,
19867, published in Notifica-
tion No. G.S.R. 47 in Gaz-
ette of India dateg the 1st
April, 1967 .

The Customs and Central
Excise Duties Export Draw-
back (General) Twenty-
third Amendment Rules,
19687, published in Notifica-
tion No. G.S.R. 448 in Gaz-
ette of India dated the 1st
April, 1967,

G.S.R. 449 published in Gaz-
ette of India dated the 1st
April, 1987, containing cor-
rigendum to G.S.R. 110 pub-
lished in Gazette of India
dated the 28th January,
1087, (Placed in Library.
See No. LT-254/87).

(2) A copy each of the following

Notifications under section 159
of the Customs Act, 1962:—

(i)

G.S.R. 395 published in Gaz-
ette of India dated the 233th
March, 1967.
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() G.8SR, Ne. 450 published in
Gansetts of India dated the

ist April, 1067,

(iti) G.SR. 451 published m
Gazette of Indiz dated the
1st April, 1987,

(iv) G.S.R. 452 published in
Gazette of India dated the
1at April, 1987.

(v) GS.R. 453 published 1n
Gazette of India dated the
ist Apnil, 1967.

(vi) G.S.R. 463 published :n
Gazette of India dated the
30th March, 1987.

[Placed w» Labrary See
No LT-255/67)

ANNUAL REPORT OF THE O1L AND NATU-
RAL GAs CoOMMISSION FOR THE YEAR
1965-66, ETrC.

Shri K. C Pant: On behalf of Shn
Raghu Ramaish, I beg to lay on the
Table— 174

(1) A copy of the Annual Report
of the O1] and Natural Gas
Commussion for the year
1965-66, under sub-section (3)
of section 23 of the O1]l and
Natural Gas Commussion Act,

1950, [Placed n Library, See
No. LT1256/67}.

(2) (1) A copy of the Annual
Report of the Hindustan Anti-
biotics Limuted, Pimpri, for
the year 1965-66, along with
the Auditeq Accounts and the
comments of the Comptroller
and Auditor General there-
on, under sub-section (1) of
section 619A of the Compameg
Act, 1956.

(ii) Review by the Government
on the working of the above
Company.

[Placed in lLibrary See
No. LT-257/87].

(3) (i) A copy of the Annual Re-
port of the Indian Oil Cor-
poration Limited, Bombay, for

the year 1865-88, along with
the Audited Accounts and the
comments of the Comptroller
and Auditor General thereon,
under sub-section (1) of sec-
tion 619A of the Companies
Act, 1956.

(11) Review by the Government

4)

on the working of the above
Corporation.

[Placed 1 Lthrery  See
No. LT-258/67]

(1) A copy of the Annual Re-
port of the Engineers India
Lrmited, New Delhi, fo, the
year 1985-66 along with the
Audited Accounts and the
comments of the Comptroller
and Audited General thereon,
under sub-section (1) of sec-
tion 8§19A of the Companies
Act, 1956

(11) Review by the Government

(5)

on the working of the above
Company.

{Placed 1n Library See
No LT-259/67)

(1) A copy of the Annual
Report of the Pyrites and
Chemicals Development Com-
pany Lamited, for the year
1565-66 along with the Audit-
ed Accounts and the comments
of the Comptroller and Audi-
tor General thereon, under
sub.section (1) of section
619A of the Compames Act,
1958.

(1) Review by the Government

on the working of the
above Company
{Placed wn Lib.ary See
No LT-260/671

(6) A copy of Certrfied Accounts

of the Oil and Natural Gas
Commission for the year
1965-66 together with the
Audit Report thereon, under
sub-section (4) of section 22
of the Oil and Natura] Gas
Commussion Act, 1959,
{Placed mn Library See No.
LT-261/67)



23 Papers Laid
AwnuaL Rzvorr or THE NATIONAL
Paosscts CoNTRUCTION CORPORATION
LYMITED AND BUupGeT ESTIMATES OF THE
DaMopAR VALLEY CORPORATION.

The Minister of Irvigation and
Power (Dr. K. L. Rao): I beg to lay
on the Table—

(1) (1) A copy of the Annual Re-
port of the National Projects
Construction Corporation
Limited, New Delhi, for the
year 1965-66 along with the
Audited Accounts and the
comments of the Comptroller
and Auditor General thereon,
under sub-section (1) of sec-
tion 619A of the Compeénies
Act, 1956.

(u) Review by the Government
on the working of the above
Company
[Placed 1n Libiary.
No. LT-262/67].

See

(2) A copy of the Budget Esti-
mates of the Damodar Valley
Corporation for the year
1967-88, under sub-section (3)
of section 44 of the Damodar
Valley Corporation Act, 1948,
[Placed in Library, See No.
LT-263/67].

EssENTIAL COMMODITIES ACT.

The Minister of State in the Minis-
try of Food, Agriculture, Community
Development ang Co-operation (Shri
Aanasahih Shinde): I beg to lay on
the Table & copy each of the follow-
ing Notifications under sub-sec ion
(8) of section 3 of the Essential Com-
modities Act 1955:—

(i) The Solvent- Extracted Oil,
De-Oiled Meal and Edible
Flour (Control) Order, 1987,
published in Notification
No. GS.R. 410 jn Gazette
of India dateg the 17th
March, 1067,

APKIL 3, IIT 2Cadoviens, Yo, SGEORSI NI
Explanation

of Minister

(i) 5.0. 939 publishag in Gapet-
te of India dated the 3§th
March, 1987, extending the
Fertiliser (Control) Order,
1887, to the Union territory
of Dadra and Nigar Havell.
[Placed in Library, See
No. LT-264/67].

12.50 hrs.

STATEMENT RE. PERSONAL EX-
PLANATION OF MINISTER

ot wy fewd () : wew
TEEA, 20 A, 1867 ¥ X ¥ ¥
Yo WA & <Y dfadi & Ty @t
9T HusAl ¥ 9 WRY www o ¥
AR F wer we g8 A fog oy
o wre To greT farer-Niww wfresrnt
arfY B ¥ weqee feed § 0 9w
avg & off ot wihw o
feamr mar oF & 9zr 91 oAy IR
Famy a1 fs @ IFT I\ TAE
wfesr wrefly wrim afafa & safag
¥ gaw wivw W nfafafrdt & frdae
=fe & aX § q@-a1e * &) forq aey
¥ IAB 0T Fuv fzar 39 X 77 Wy
f& st faardr aor fe 4w qaw
w9 & wAw: YU a4r agrate §
a7y 3% e anforewr il oft fedrw Feg
7 w1 ¥ wafefc rariunf § | T &
Iq F¥N ¥ 7% v fr xgi a6 quw
sty @ afafafidi w1 gaew
ofY ferw fag av awt (we-gw-wver)
§ 1 = ¥ SvugT & awg o fedw fay
¥ dafiee s v T YW 9T
g wrdy senar fie &Y gy ey
fear § fir =ft fadwr fag Wi que
wti & sordy § oY oy quw wiiw o
A do urfe To ¥ WA WX KT
w1 TRy vy fe &% e alt
et § | SN wnE v ¥
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% “ax gvs wile & ol o § 1
o WIT WY Tre wYiger ¥ Iw ¥ qur
TRy It TN X
ot wg @ | wwer § fr ag wrw
wT WY WY quag v Ay ¥
TEXFITTRA ST QR X1

wie fer & garf-frrre
1965 ¥ w® ¥ g5 2559 Ky ag afe-
qx Rav:

fag faa,

ui ® gfaw fem w2 fe
¥ w1 Tog DA w1 97 “gfeaw
gu s’ ot faqzy wx frar nav 7
aife Wity sha w7 ® 7

fawrr w1 gaiss fear o w&

I+ wrirx A agA farad
T wEAT o) T fag ® atvr
wqr Y e v gaEg a
TN F 1

Af ot g fax arag Ow
“sfeqa ag FAF" F wATT AG
T} & gafay AWt 71 faex oY a7
X Aq ——
st fraor fag,
i warehg w7 wfafy,
7. FRTT qere Ox, A% fasel)-1
wadiy,
go o wfaga
gt 4
o7 st fexor fag ag 75 wg asY
wAfmavafupr 21 X e FsRa &
wiaEr TafeT 0 W a%q Iy ¢
T xx ofex ax w@a & gk
o afraw & gemae § 1 fae,
T 9T g% W gfga s
& 9 Afvor far e et sl e Fag
ward fowr w1 | YW ¥ IR W
‘agre Jerearfin” o yohvw ey 8
twiigssaw ¥ I T s wwr o
153 (Af) LSD-8.

L14%

&

tion of Minister
W afceer 3 It gwe witw & wd-
woiel w1 “gudr o dfer o
T o wr wWEr T ¥ ) waew,
=t forw fag =aq wqX fr ofcaer WY
T ¥ W ¥ 4 [ v AwY fE
A% &30 & wig ¥ wfel ordy &
= & I7 % Frgfer 3T aerd
W wafa & faar F af o

w57 q% q/ el fam ey §
=t feaw fag T ¥ g7 w9 & wf w7

R

% TR T & 90 kT F e
T 747 ofrgx Iy v @ § O
qaF sET F IR A AT HT R
xafrg I8 a7 wFAr fe 3 9 9T
“strtq” fex @ gqoraar frerave &0
fara qfxaay o1 83 3¢ g7 fpar &
I Aq7 ofgy Wi @ €38 &
3IF FAACY & I3Tex @ 97 o ek
FA AT ¥ v *r Ig IFL foar a1 i
qas w1@9 & I ¥ o v g f
Falgit & a7 fag @ & f¢ AT
3759 §Cd 91 W7 suTIre AA APy A
uWY ¥ AW AAA X537 IFT TafH%
FEEYET & TITX ¥ AWT W WATT
fwar | sawr owary IFex 9% ar fF
7 @Yo WiEo To T faefiy agmar
AT F7H AN AT & FA6 T wofy
T WY AT | TAX wAE T W7 &
o9 NI T G0 °T 47 LT ¥AH 6 AW
g IS @aq Ary wHME g,
faask A ¥ faggrag AT N §,
£ I &) gwdEr JEvee oAy ¥,
m !ﬁ'o HTge To ﬁ 'Trm
T Ta¥ 8w ¥ Avq ey fear &,
T At wreha sy § Are weries
e § foragty Yo wTo Qo ¥ & Wy
fisar § o< “sfeny gqw wite”’ Sk &
ww § 1 vufud sft fickr Fog wr orere
o1 sy ot cwar
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[oft wy Toreed]

W & v qerw agg, § & wer
7w 9% Wi #Y fear § 1 qaw wiitw o
‘s muwTagvivd | YewE A o
SR o & W ¥
fyfom fag b ot A v § -

Wiy Qe wite g sfafe
& wqw wamgwre s fewr fag

) WY wae o ¥ ey
R ww § ¥few & wiew v amr
Y @ WA

wifrwr st (ot faww fey)
wreity geea & ag fag v w1 e
fear & fe 83 wwt & oy wwrsw R
qr 1 &% g qweer wY agw @ X
Lyl

WYY TB ST IR WA F
srare fear war § fe & qaw widw ¥
“oifewt” g 1 srarooEr: st wy fawr
T R T ' ey o g W
i il Y ) quE wRw A N Ow

WHEAT | ITE awwsq & fawg ¥ N
W ST T €T AT & AT
oY faumrr feafar WY ey @ ar

WISt § 919 weY gvanw 6y
i) oY foamr afr wmgr 1 AT
¥ & 20 99, 1667 %Y awr ¥ wew:

APRIT €1 Puisonst BRgBNARES] P
Mintiter

s sr yueaiver o o o
%y vy wwi-ower 1965 g ey
iy wiier sive Tt ¥ ofont &
qader Wy st w1 waT o wwr @
frmy e wiile WY wary wTawonioer
wie W ®ig fear wr @
frgfier 31 wora, 1965 WY W oY)
W qrwrr wgr-set 9 Frgfer ¥ o
i ug qfceg w7 = fewr aqu
fora® swpud: wdw gfioas) & dataw § o

sfrary, AT fawT & AR THE W
Trfen T, frmer waer 9 w7 i
T AT §, ¥ wrat & fagy F gw

foser & w1 wa ) et 34

Tty waer & faw emaw wr
garar far § 39 & 399 amw oz
M N 1 A w@RT 26 W,
1965 MradwFr 1 v ¥ T ok
i g & o agy o g e £
wifs ag wver ST wwew W
frdw 115 & wele worar war 8,
wefed ¥ wiw ¥, werw aiew, fries,
o e O 4 Gy & o v
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Fxasy ag fear g 0 afs wwAm
I FT I aFTeq & ae ¥ &7 §
ozt agt faar aqr #15 a2z @ @1 3
HEEl & 97§ 75 19T FI 49
TET T AT IT F 47 § F1E TATHRIAT
Il a1 S gL FTA | qA g7 T390
BIAT [T TIT &7 g7 S TI497

S THo THo F.AY (TAT) : AR
qgEg, § AT § TF ITYAT FET Tigdl
g ¥ OF F97 §I€q g, qgt WA 9T H

Mr. Speaker: What is your subject?

=t THo THo s E-r
geoe g 2 fF #2 AW & o7 gt
o @y sia g, fowy 9w &
Tifam g9 2T & | 99 99 § agi
TeT gam AT fyaee & a § wywy
TSNT A3 41, a9 W # g agAr
FETT aT——wa F v s A
¥ a1q %gq o1 W off AT F 7T TF
I FZY TN, a1 a8 FA FFT I0@T 2,
Fo T g9 F gar A qdi § A 93T,
a3t w1 A fF Qar gwn g, T
ar & 1 wifar garT Fae A4 g,
SAfFaTa ATHAT ¥ g0 Fqe¢ wIAT ATET,
wfed wmaasat 94 73Ry &, 97 &
ST Ry §, S g9 aw & fgg | adr A&
THALT 3, FAT ITHT TFATIT FIAT ZATA
FTe A41 2 7 afg ag @df & a1 g7 Ay
fomr for 92 gg € 7

Mr. Speaker: When you have to
raise a point, you have to do it by
following the rules. That is all. No-
body can object to your raising a
point. But there are certain rules
which we have given to ourseives and
which we have to follow. That is the
only short point. Otherwise, you will
raise one point, another Member a
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tion of Minister

second point, a third point and so on
and there will be no end to if.

st TFHo THo ST : § HFAT FdY
I5T are HRET AZ 1 AT A AT
37 AT FZT A1 fF T o a1d ISE AL E,
Iq F faq gar7 Ay FFF ATZAT & AT
39 F IFT AT & I AT ST AR
q &g f& o7 F1 w7 TfeT | FA
I fRT 3T 19 w3 AfwT Iq F1 FI1Z
=my qgr faan

Mr. Speaker: Whatever it is, I only
wanted to say that everything should
be done according to the rules. For
instance, a senior and esteemed friend
of mine, Shri Sharma, and some other
hon. Members wanted to raise some-
thing very urgent. I did not allow
them to do that because I wanted to
consider it. Naturally, I would give
them a patient hearing, not here in
the House but certainly in my cham-
ber and I will give my decision. Be-
cause, I have received a number of
Calling Attention Notices which I
have not allowed as I can ailow only
one. Though half a dozen of the
Caliing Attention Notices may be im-
portant, I can allow only one. So,
Shri Sharma’s Notice could not be
taken up today. Similarly, Shri S.
M. Joshi could also meet me in my
chamber and tell me what he wants
to raise. I will consider them.
Otherwise, without any notice to me,
if hon. Ifembers go on raising points
one after the other where will it lead
us? If T had allowed the notice of
Shri Sharma, a very senior colleague
of mine, whom I respect most—I know
him for years—that discussion would
have lasted for more than one hour
because it was on the Punjab affair.
Similarly, I would request Shri Joshi
also not to raise points like that in
the House without notice. Let the
rules be followedg in whatever we do
in the House. I am making this
appeal to both sides of the House.
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Wro T walige Wiligat (woltx) :
oo W, § fyas 357, . .

Shri Hems Barus (Meangaldsi): Sir,
why do you say that you respect only
Shri Sharma because yéu know him
well? Why this differentiation?

Mr. Speaker: 1 respect all mem-
bers.

Shri Shivaji Rap S. Deshmukh
(Parabham): Sir, on a point of order.

o TR WA wfpar . waw
WEEE, AT W AT W W §

oY craite fag (Tgaw)
g, T WY fedz WY wX

Mr. Speaker: Shri Deshmukh wants
ty raise a point of order. What 1s it
about”?

Shri Shivaji Rao S. Deshmukh: Sir,
my point of order relates to the posi-
tion which the Speaker should
occupy 1w the enforcement of the
rules of procedure of the House. Sir,
you would realise that 1t is true that
the House and every member of the
House must obey the dictum of the
rules and where the rules are some-
what vague then we have to reler to
precedents. We, all of us, owe allegi-
ance to the Counstitution, and that
Constitution 1s interpreted by various
lawyers on the basis of precedents.
The important point which I wish to
raise belore you is that during the
proceedings of parliament many im-
portant issues affecting vitally and
more seriously certain issues and
points of decision are likely to be
taken which are likely to be chal-
lenged by the opposition. So, what
constitutes a substantial issue of policy
is very often raised in this House
also. In this light, I seek your ruling
on the behavicour of the Speaker of
the Punjab A-unbly in nbmptly ad-
Journing the session

FGIETETE [IF. SUTIONEI ATV G TR LIRS ACQUIPIROR SSNTESE YR

Mr. Speakes: I will discuss e
same matter with Shri Sharma in sy
chamber. That is exactly what I sadll
Then, I will come to a decisfon. Now
we will have to adjourn the House
for Junch.

18 hrs.

The Lok Sabha then adjourned for
Lunch till Fourteen of the Clock.

The Lok Sabha reassemlled after
Lunch at Fourteen of the Clock.

{Mgr, DeruTY-SPEAKER in the Chairl

LAND ACQUISITION (
MENT AND VALIDATION) BILL-.
Contd,

Mr. Deputy-Speaker: The House
will now take up further considera-
tion of the Land Acquisition (Amend-
ment and Validation) Bill. Shri
Msaharay Singh Bharti may continue
hl? speech

=Y wgrem fog Wt (RXw)

Jqreny wged. qfs wdw € &
oTIA Y I ¥ A Fe 39 w1 faw
Fhw & geadnn @i & 9% 9 wreT
axfgeraT e AF 2 1 AT A
Ffw qTeT g gieAae o T
av % fam wfw o af, w=n qmw
T W7 W qE W T FARATSANA
A AT 15-20 AT AT @ TR &
e W g A & a0 a Arwa
WA gt sz Qg ¥
WU TE 1

s, wha fearl & yfr age
X AR T A AN I@ TRA R
anfan ¥ v, 3§ * gaady ¥ af, o
wdx  gfo @] o wRr g
¥ 3 pwEdY ¥ wEge aEver W W
a% ¥y T ¥@ T 10 A P ¥R
&t frc Iw T B @wd gl g
W frcam Ynpmrfemw g @
o 3fed aie et o g o wrelt ¢
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iy, g qe s 1w & e wy
gk e s 1 faw wiR
¥ v W ¥ wrfaw fremeng f wgry
¢ sivc AR e wrefiraY v v § forg
wng 78 fooht 9w fewwr W ow
Y WS FY g% T AwT Tk Wl
R T RAITAIq AT
wgdr ¥ foeft k- wferay ey oo
¥ Wit ) g, ofand, o wWw
o 8% ¥ & whw feg, frewr =t
Iq ¥ wTT Ay J@A Y forg afr frdr
¥ 30, 40 WIT 50 T 7% ¥ WA
Fagvard? fewmafrmy
T (33 T %1 waw, fer 3w & frgw
§ fr 39 X ool wlitw St qadt,
sgaum I & faw &« ¥ &
e & wT ad go § O ATy AR &
ware ag wee ¥ frw a 0% & dur
wer &7 o fre 99 & aig o
oz fawe v & s I & oorss W AT
feeay w0 £ e T ¥ @+ fear
xy WIT g § #AgL #F A wfww
T EIAT@EF 1 ¥ AT A 10,

otc. Bil 3342
SR arA W wr v, w8 ¥ R
wF, dar fF goere W gvw ¥ IA WY
frer &% ' odw o ff O
sfemr M awEd | @ A § aw ww
qfr afar STt ww d & v
wn § st TON B R fgewy fory v s

o, O gET Ay & o g
wrgar g WX @y 7y & fo dvieor &
A gz A f f el § gaw witag
fear @  smar Ay e ke S
w g fert wft & xea & ?
4@ fis g7 W frerey & fag  qfir
/A § A q@r womT ¥ e gt whar ot
¥ Al T Tifgg | @Y g &
fag, wer & fog, a0 & foqg qav
g § afws i, starfreor &
ot foreelt T wieeh gk 2, fearr

15—~16 W19 & 7§ &
et gu | A6 o oredy

g W 15-16 W ¥ wT @l
Fifm AFT W oft ag Wy fmariy WY
THww | g s ¥ few wiw
wroe § 7

ey, & ov O frew ¥
g B wewRr WX fyew W
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[olt agraw fag wroht]

o, X0 A o fx I A gwenorr w
sreaet waver § ¢ Brait o g wfie
el oy wv i 15-20 wvit oy ¥ W
awd § W fF we¥ wee wr ok &)
ag i wifea & o o wafing fir wrove
w wrowrn wr § ) diefasor
Faw arxg i A v ok 0 o Y
e fer @ 0, Wk T | o,
W oY i o v 3w FE § o
# sy Wi & T 9 g § Wi
wroaTy ¥y wwdw faedr axe X
e we fear | 3% & o fad g
oo Fdr QY aav 1o faddy Srdatew
xg ® Tgd Yag faw afr qmar
@ ¥y Fadeit aur w1 wow A £ v
e w wmsvnafi ) v w fad
[UFT X ATgd® BT gfaw wff awmr
ST I 1 WY ERT W fey AT |
afieT 25, 30 9T W ITRET B ¥,
P W R F wew Y § ot Tw
e & e wirew ¥ Towr ot Shrer
wigg k) ok gt g ot & v
wgrmare w1 fr 3o ox feer dar
wt, ferly 3@ ¥y ey Y awdt §,
fiexft a8 widh, G ao
wfire §, felr oprg w1 wng Py
woere ¥ ot xamar § fie firad @
ot oft §, fer w syfire &, frad
% wroamAy witw, fve?y 3 vk k)
war Idrmaty & wy e g =@ Qe
wefyar wert W & fad wfgd o we
¥ 3 ¥ gwwT A, ey { § 1 e
Tw o aoeft & e T Nk gqudr wrar
aft § G wew T # ferlt i
Hraew

o v wg § G oF Qdr ekA
weT TTE W W ©F T At o o
e w T, o ot o g & v Wy et
wr i w2 o wowre oY wolt Fedrd

e o

{1 wTwre it 30 S wwETwront stals
wriver sy wr &ar ey & ww B AR,
T Wt ® wrw & far ot fiear ot
a% | oife sTERT ad & mw o
faa wftr ¥t W gerrr fismr W, oW
# €& W™ W syyT TeWT €7 R
f& aww T W @ gu, wrowd
¥ done W) 2w gu, vroarr @ aw-
T ) WA gu S s o e oY
Taradh

W AR & iy & 7 faw W
wfafa w1 &y A famrfon wow § 1

Shret Chintamani Panigrahi (Bhube-
neswar): The Land Acquisition
(Amendment) Bill which is now before
the House, If I mgy be germitted to
say so, is not really to the satisfaction
of the people themselves because the
land acquisition proceedings for the
last 80 many years have become =
great sources of hsrassment, bhribery
and corruption in the hands of the ad.
ministration and the common people
who have been deprived of their landg
and whose lands are being acquired,
are suftering a great deal at the hands

the

farmers whose lands have been ac-
quired. In the caye of Mahanadhi-
Hirakud Dam Project, the hon,
Minister, if he refers to the files, will
find that till today Rs. 18 lakhs of
compensation money have remsined
to the farmers because

§
5
i
1!

tinues and people do not get ihelr
money. Bven in Tespect of Delty i1t
gation schemass which are being amwe-
cuted in our Siste for the last sevem-
teen yomts, the eoyt of the project is
going M from Ra, 14 cxorey to Ru, 88

|
!
i
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were acquired without any palnning,
without any systematic master plan
as to how to acquire those lands and
for what purpose; thousands of acres
of cultivable 1and are lying fallow and
no crops could be grown ail these
years because of delay in acquisition
proceedings and delay in payment of
compensation. When T went to diffe-
rent places, I came across people who
had been affected by the land ac-
quisition proceedings. 1 have come
to know that for every hundred
rupees which a farmer is entitled to
get by way of compensation for his
1and, he has to spend at least Rs, 50
for running at lcast fifty times to
the land gcquisitisn officers, and when
he gets the moncy he has to give.
Rs. 20 to the cfficials concerned by
way of bribery; in other words for
every hundred yupees of compensa-
tion paid, the farmer acutually gets
after five or ten or fifteen years only
Rs, 30 which comes to just 30 per
«cent.

Therefore, I would urge that the
‘hon. Minister should not bring such
piece-meal amendments. The land
-acquisition proceedings should be
«completed within 5 limiteq period,
say, within three months or six
‘months. I have also told the farmers
whose lands have been taken away
that they should not give possession
of their lands till the compensation is
paiq then and there, because otherwise
-what happens is that once the ad-
‘ministration gets hold of the land and
-acquires it they do not pay compen-
‘sation in time and the people are put
‘to great harassment.

While moving this Bilj for consi-
deration, the hon. Minister has said
that he proposes to bring forward a
consolidated Bill 1ater and he also pro-
poses to take the Members of this
House into a committee so that they
coulq look into all the difficulties in
the land acquisition proceedings due
to which the peasants are put to a
Jot of hardship. I welcume the idea
of a committee to look into such a
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comprehensive Bill, There shoulg be
a consolidated Act first, and there
should not be any piece-meal amend-
ments because these would not fulfil
the needs or the demands of the people
and would not relieve in any way the
harassed cultivators from their hard-
ships whose lands are being acquired.

I would like to make one 11018
submission here. Whenever any plan
or project is implemented, there shoulq
be a well-thought-out plan about
how much land is actually to be ac-
quired. Thousands of acres should
not be acquired unnecessarily, put-
ting the cultivators to 5 lot of harass-
ment. I hope the hon. Minister will
take into consideration all ihese diffi-
culties that the farmers are under-
going and see that the land acquisi-
tion proceedings are made very simple
instead of being allowed to be com-
plicated which compels the farmers
to run a hundreq times to the officers
concerned, There should be speedy
justice. and compensation should be
paid when the lang is acquired. The
cultivators should not be kept wait-
ing for so long and should not be
harasseg as they are being harassed
now,

Shri S. C. Samanta (Tamluk): I
am glad that this piece-meal legis-
lation has at last been brought for-
ward before the House. This mea-
sure was long overdue. Govern-
ment should have thought over all
these sections, which are so valuable
to the poor cultivators and others,
long ago.

From the Statement of Objects and
Reasons I find that Government have
been forceq to bring forward this
piece-meal measure. I would ask
Government whether they were sleep-
ing for so long, This had been
brought to their noticg long ago. 1!
may remind the House that I had
introduced a non-official Bill to the
effect that sections 3, 11, 15A and 23
of the parent Act should be amend-
ed. I had introduced it in 1964, You
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[S}:ri 8. C. Samanta}
will he swprised to lears that I was
mformeq that:

“In connection with the above
Bill given notice of by you, I am
directed to forwarq herewith for
your information a of a
letter dated 22nd February, 1965,
from the Ministey of Fooq and
Agriculture saying that the Pre-
sident has withheld his recom-
mendation.”

Generally this 1a the fate of non-offi-
cisl Bills. What harm would have
accrued to Government if those
things were considered in the House?
The House may or may not aecept
them. But these are maftters before
the country Whicly should have been
looked into.

What are the things which 1 wan-
ted to put before the House! The
important thing was about the com-
pensation about which many thoR,
Members here have given their ver-
dict. A notification is issued in the
gazette to gay that for public purpose
lands are to be acquired, We general-
‘v find that after four, five or even

.n years, those lands are acquired,
and the price that is paig@ for ac-
quisition js the price prevalent at the
time of notification, How is the price
that was prevalent at the notification
taken into account? The vrice that
wag prevaleng at the time of notifi-
cation and also five years before are
taken into account. But we fing in
every case that the land has appre-
clated in value; the price increases
even by a hundred times. Why
should the poor people whose lands
are acquired be deprived of the hene-
fit of the incresseq price at the time
of scquisition? What is the harm?
This shoulg be thought of by Gov-
ernment. They get the compensation
to sdme extent, but what do the poor
culivators, who gre barghaders and
bhagchasis, get? Do they get any-
thing? Is not Government making
the poor man poorer by this
method? Why should not these

-0 s

poor people who sarn their Yivalthood
through fhe lands be compensated?
Tha; is sy contention. 1 fesl that
these things have not been comsidere
ed by Government in the Bill brought
befors U

I would therefore request the hon.
Minister to see that a comprehensive
Bill 1s brought forward.

An hon. Member: The whole Act

Shri 8. C. Samanta: This Act was
enacted in 1884 Still those sections.
sre being honoured by us. There is
so much change in the country. Gov-
ernments have changed, but our laws
have not. When non-official Mem-~
bers point out these things and also
bring in a Bill for the purpose of dis-
cussion ang passing. Governmemt
should deal with the matter and give
us g reply. I have laid before you
theé fact that Government did not
allow me to have the Bill discussed
in the House.

So I would request the hon. Minis-
ter to see that an exhaustive Bill
coverning not only the points I have
mentioned but also incorporating other
parts is brought forward. Meanwhile
Government may appoint a Commit-
tee to examine how the Bill cn be
amended for the purpose of satisfy-
ing the demand of the people. The
hon. Minister should look into this
matter. I have submitted my Bill
again this time and I would request
him®to see that permission is obtain-
ed from the President ang I am al=
lowed to move it here.

Shri Gajraj Siagh Rao (Mahendra.
garh): As the Bill has been drafted,
it would cause great hardship, rather
approve of the gravest bhardshive
caused.

Reference was made by the hom.
Minister to the law Commission, but
has he quoted the Law Commimiony
Report? I3 it not agatwst this
ance and validating Act? THe-

i
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committee was also refered to Is not
wmﬂu’unmdm agmnst
hs?

1 would subout before {ius House
that this has been very harshly prac-
tised, especially in the neighbounng
district of Gurgeon. In Faridabad
what happened? Land was acquired
for companmes and others Only one-
tenth of it was requred for them, the
rest was sold at Rs 40 to Rs 50 a
square yard, while it was acquured at
four annas t0 one rupee or two rupees
That 1s what happened” Instead of
Faridabad, people now call it Frauda-
bad. The common people talk hke
that. They are selling it, and man-
sions are erected, instead ol factories
and other things for which the land
was acqured.

Not only thus. The Bill itself would
cause graver hardsh;ps Let me give
an example A few months back,
when there was Governor’s rule in
Punjab, & notification was 1ssued, the
like of which would not have been
soon by any law-abiding citizén or
law-making body, that on such-and-
such date village such-and-such will
be acquired, whereas the notification
under section 4, according to the
decisions of the Privy Council, of the
Supreme Court and High Courts, the
abad:, rosds, school bwidings and
other places are to be expected, the
name of the owner has to be given
whose land has to be acguired, the
area has to be given in the prelimi-
nary notification under section 4, but
they said hadbast so-and-so 13 propos-
ed 0 be wequired  For what pur-
pose? No purpose

For development there is another

ac BN 32300

I had the misfortune of raising
objection that this notification under
section 4(a) is absolutely void Even
the land of the ex-Speaker, Sardar
Hukam Singh, was gequired He call-
ed on me and saxd that he had to
file an objection within 30 days, and
wanted to know what he should do.
1 told hum that I had filed an objee-
tion on behalf of all, we shall see if
the notification 1s valid

My second pont 1s comstitutional
and legal The lest resort of any law-
abiding citizen 15 the court, and when
the Supreme Court hag decideq a
thing, if we vahdate it, we are bring.
ing the highest judiciary 1nto com-
tempt because the other remedy is
open to them? What 1s that?” 1 am

requesting them to withdraw thig Bill
now

st gev WT wor (IwhT)
IqTER  WEIET, oI ST
aTEATE | WTIHT T grm f fet
W% oW ¥, 9 fs Y wrw agnge
e HER HEY ¥, wenw wdEw A
ug fram AT 9T fe S EeT AW
@ Wl §, @ A ¥ A @
®T X § T Q¥ AT AW G Y
AT 7 AT ¥ IW fraw T A
Jeaww fear aar § i o o Az
T T AAY Wt § ufeqa T4 @ar g |
& srdar ot g fe 9w faw oY sraw
T Ny Wi oW g Wy e v
* fedt weft & agr ov wemar
A

Shit Gajraj Singh Rao: Y cal
take the papers relating to the notifi-
cation for acquisition of land in these

food
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[Shri Gajraj Singh Raoj
you sell the land to us or your land
would be acquired; this land would
be left and that land would be taken.
The gates of corruption was wide
open. That is how they manouvred
.to get such a notification issued.

st @eq qrIm (TR)
qEA de5q 39 faw & qer § ;oA
FeT 3|

Shri Gajraj Singh Rao: The hon.
Minister has to satisfy the House. I
know it. I have been here for more
_years than my friends there; I am
here from 1932, We should not be
taught law. Ip their opinion, any-
body who wears a turban does not
.know law.

qF AAfg gIcq 9 @ 4
A qZT ATST G |

‘Shri Gajraj Singh Rao: So, I am
.suggesting remedies that this Bill be
withdrawn and the outstanding pro-
.ceedings to acquire lands may be
:stopped so that they may get the
.price at the market rates today. In
ithe alternative, the Bill may be sent
to the Select Committee and the pros
tand cons could be considered. Or, it
:may be postponed till the next session
‘so that they may be able to examine
‘what the hon. Members from all sides
"have to say. In my humble legal
-opinion, even this validating measure
“ig illegal and void and this would be
challenged in a court and set aside.
‘We should have respect for at least
the highest judiciary, the Supreme
‘Court. These big capitalists some-
"how manouvred in the lower strata
of the secretariat and they got these
‘things done. Food production has
‘been adversely affected; money has
"been looted. At least one tenth of
the land in those 12 villages were
“sold at a low price by telling the vil-
“lagers: your land would be acquired
unless you submit to our demands.
“That is what happened in Gurgaon,
"Faridabad and Ballabhgarh. Three-
“fourth of lands in Ballabhgarh was

APRIL 6, 1967

etc. Bill

taken that way. Similar was the
case in Gurgaon also, which is barely
12 miles away I request the hon.
Minister to consider the legal and
constitutional implications as also the
fact that it would create hardship to
the people whose cultivable lands had
been acquired. This has been res-
ponsible for the reduction in food
production. So, I would submit that
considering all these facts, the Minis-
ter would take note of any of these
courses which I have suggested humb-
1y as my humble, legal and constitu-
tional opinion and on facts.

st FRITA [T (I ) : ITT-
eaeT Ay, A TS # e faedr
FT faeq= & @1 a1 AR 99 9d
¥ g4 GBS Jgi AT a9 TG
et AR waT @2 v 91 @
¥, 39 qUy AgHd feqwe 7 et A
geafuq 3 g ¥ dfiEt aw)
oY :

“mrg IS a9 FESI T,
gl A JET TFR
7 e F g 1,
g g §O R

SH OWT @ Jg 919 a9 ¥ HIdr 9t
FF 5T qUAT 9T A FHAT 39
RUHT AIRF 4T | 3@ 7 IAFH THF
feet &1 fawax fFar | few @da
WIRd # §FR I ge-fagl ®)
Tq F3 faedt #1 faee s, &
FOT T § Afeasw & G gt
| A TF A S i Afamge
fodas Soferm gan 8, @ wAST
wEq &1 3§ gOAT g & R
AT FE QT B

IUTEA HE'Rd, AT & AT gH
g @1 gg Wl wifa Ja @ fa foear
T aut q feot &1 faee frm dud



qE afF ased @ W W A
Ay ¥ far | geenf waer g
aft g ETe AgE ¥ IAT MAW
T & faar v 3 feamt wY
T &y ¥ fgaay 3w o el
& ax I axr F Ay ITF IO
¥ AT oy AR O F FE AW
faardr xat fear Ir ¢ ag IfAT AR

s AH )

T[T o qforr s Wk
Wt AT W AgE & @ A agR
Fax g qurar g 3y sheony
F g TN oY, wedt 1 whw
e agwr | afetr ywim qg O
sxuag qg Frda g wqm, Afer woiy
a% ITodY feamt & qo daradt
faoor @mer §

I whw fraeit § oy wiv
@ 5 v whw ¥ walr g€
wET WY T W qRreAr faw e
I fexrwar g ar faw wix W P
€Y, Wt ag wra A, NwawEw
WMT JIAT § Wre A Iy fear
W wafs I wfF T & Fad
o ar ofr &1 dfer g wOx
fearit ¥ xa Ay W g
Hawc Mw gowre Y whef ¥ fely
ANTC AT T A gury

F A TN SRadT Aw
Wt ¥ I W SR & grew
¥ qfve v ¥ Ave giwad
% ) Y ¥@ I gw & X W«
g faada g &1 WA I@
fafgd s s for goed &
FrotY % acamg fedy faar gw wifakwer
Wag v Femid

™ fadas & a ¥ us
wigAr Wk Wt §1 % fm
By o w12 ¥ ag Frle fom a7
fir arferarire werdee axza ¥ afcadw
it wT wwat § 1 A W § fe
£ fardtare wt qre w4 ¥ qowrC Fwrdze
THEH & X ¥ WX Ig wetew ¥ g
gy & Forendt oive ity Wi ¥ Frdwr
fear § 1wt e RfaF s e
wET ¥ T Ay Ak sty el WY
ox Igt ure-arw o arelt e o
arfres § W JaW wol ofy 9 gt
afra e | TR W A W WY
g wfirer § fi vy 3@ qfir & fisrr
o ¥ a1 firw quTa q A% (| Afer
fewr ¥ v gy fomr & fe P
wfiw qC ag ¥ var § I N A
Wiy qT dwy ¥ gud Afre afirere @
oy ar wr & 7 wowre dfwmer #
fafsr sniew gy ¥ dwr oY
s awdt § 1 i ag woit wed
oY forry & fad wo wiafrar o o
weA # awTari § 1wy & Afiewer
# 105 ad ¥ yT¥ ¥ aor giw A
e g & 1| ARer o iy wc
Wt oY dfearr ¥ avier I feg
gt wixd wy Frdfer wore fiedt & e



A A I7 A0 feE W e

T fo Sl A 99 R Ox

1] LARNG ACQUIRITION Ay ¢ ey dec. By Wt
(< wenmic wnedt]

% qur o W gmew ¥ wafoer % § fr og wwe wfaflr v ooy ary
W % gy At frg | dfer v sae wfafs ok g% % W X
e ifF I A gy oF wro o free W oot AW e
witew Ao & foldi Y@ 3w wEd gro N whw feaeit ¥ s
#r qrfeiiie ar €F 3 AT EORTT g0 wak arel § few wwre ¥ e
gl Ty § 1 A AR T TATRT AT WHAT § 1 W X AW A
wff dwtgw & a7 ) wg afdw AT ¥ 82 wfoww ¥y & @ o
& AT 9T ¥ A & @R el it wfes & Forrfy onfie Wbt oy arelt
W ¥ faotay 1 W SRwT wh I}y § oy Q& feafer 3 afx @ fadaw w
ol Famergfe v vy effasrafe fr oy WY g
w7 g W el W) AT Y 6 a ¥ o B w2 X fac fadgw
AT o W I qg oY = ey st

wz At Ayt qoTT A o Wi

wgadT 1€ | xafag ag wraww § fe
g g1 U9 OF 1€ qTaT oRE ¢
SRTT ¥ ATY fa & AR iy avaeely
AR FFA TF A WK 37 @l o
9 farwr< fear o e fiege ¥ oy
foel ST T 9T T Y | |

1 R & "y § 5T g auedt
wray # wge wgar § fe o wfufraw
N qifey v & Wy saT wfife W
@1 W foed s O fe wreawd
¥ W wwr ¥ aQx frarr W
sfafafa v &1

Wt gwn W eI : IOEw
TPy Wt T e fag ofr A
fox va%  wx welr ot A afer
e et ofr wr e Yo W ot
¢ w ool v el sx QR 4
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oor sy a3t frwar § WY e Rt
My o § W ¥ ITW
W mewe aff | WE T WX W A
sy #2 43 fawdy % @t §1

The Minister of State in the Minis-
-try of Food, Agriculture, Community
Development and Co-opertion (Shri
Annasahid Shinde): I strongly pro-
test against the hon member's re-
marks. I have been closely fo'lowing
the speeches delivered here and I
have been taking down notes.

Mr, Deputy-Speaker: Shr1  Randhir
‘Singh.

st aw awviw: I WHET
ag qoaT g v ¥ fe ogd o ot
# aTE & T & I WY CAEY A
g1 s war go N @& wr
21 w9 forw Y qEA § I W
., (cawwry) W IT
ZAY FY AT Ao

Mr. Deputy-Speaker: Just now I
have received some names from the
opposition The first name I got is
from Jan Sangh

Shri Surendranath Dwivedy (Ken-
drapara) Names were given yesterday
also

Mr. Deputy-Speaker: Yesterday you
were not present

sfy e wrey wre (el ww1)
Iureqer Y R TF A A FHA wFY
gy Ta % M ¥ eph } fe g
qr €feiz v w fafree W @

it § s o7 §8 @ o war wifig@
o & warw § s o weer v

Mr. Deputy-Speaker: I have taken
note of the observation made by him
and I am conveying it to the proper
quarters

s} §¢R WY FTEAAW  TEH Seqw
¥ frle & @ acg w7 1| 9 B folw
faar & s 3w B @

Shri Kanwarlal Gupta: After all,
there are so many Cabinet Ministers.
Anybody can be present

Shri Annasahidb shinde: In the other
House, Sir, the Food Debate 1s gomng
on.

An hon Member: All Ministers are
not called there.

Shri Annasahib Shinde; Vleasc allow
me to imish What should be the con-
wvention etc, 1t 15 not for me to say, it
is for the Deputy-Speaker to point out.
But as far as this Bill i1s concerned, I
am piloting the Bill, I am in charge
of the Bill and I have been here
throughout the proceedings.

Shri Kanwarial Gapta: S, my
point 1s only this. Only one Minister
is in the Rajya Sabha. There are 18
Cabinet Ministers. I do not lknow
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but with no result. This is not fair.

Sir, I seek your protection (Interrup-

tion), This is not a question of party,

it is a question of prestige of the/
House.

TF AAAE e FT faarmg
At AEY & v fafawwie |5dy #1 gaman
Sl

Mr. Deputy-Speaker: The hon.
Member’s observationg will be con-
veyed to the proper quarters. Anyway,
the Minister of Parliamentary Affairs
and Communications has come.

= gFw =7 ToEE - fadra]
U ART § 57 grai g fagsfi waae
q QT Segiq ag faorg fzat a1, o9 3@
Fi fraret a1 71w a9, F12 A Hfaae
HAY 59 q3F FT gAgATT HTH TG AT
FHIAT | IT F1 T3 @A FMEC TF F
UF & AT faesr a7 S awT § 98
fras Iav a1 fF & 9 oF g=T WA
o7 | AfRT 1S 719 3@ fF 1L FB1 g0
DR 7 UF wraA g 7 gu fag g ag
3, a8 99 32T & Tei ux AfFA a8 o 2%
Faq g Wqd |
Mr. Deputy-Speaker: Is he not a
Cabinet Minister?

Shri Sheo Narain
State Minister is equal to
Minister.

(Basti): Every
a Cabinet

st 9F AT WA HA JGAT
AT T B 1% 19T W g9 fAg ot
F A4 9T AT g F7 f5 =To Uw
guvw fag #fewe fafre § &feq ua
g fag St w1y € AT | FAT a1 T
F1 g7TE a8 g A faeg @ smgaa & %
T 99 fawmm ¥ dafag fafaeeT wrsg
N1 w1 929 § agt I gu g ar w1
q &g Ffaqe & Fv fafaeex g@r

APRIL 6, 1967
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Fifgw 1| FT 7Y ag F< foar sna &
Sy fqa7 faam & fafres & a1 TE
& g 31 F91 fow Sig fFT8 oF #
FTH AE 1 A gHAT T W G

Mr. Deputy-Speaker: I ful'y share
your feelings.

=t TR ferg (TEAT ) © wRiT
fewdY etz A1ae, a8 F1A, 9T F -
T GFE AF 1894, Tg fHarT & fau
AT T 2 | fhana & fag agata ar
FTve g AT fFara & a1a 39 i wefaa
9T U& gHAT g | fFEta & gy ag
gfraars fFar 91 T@T & #ik o fagmw
# gfrard g% 8, faum § 2w 1 3F
FIEHT gIET &, NTEH F9T aNER g,
ZTE fd aTET § WX gRqE A9
FOIT 2, 99 fFara § M7 R-frara
# 38 FHITT T & T T GHAT T4 AT
FIAT i AL H, ATET FT T 7 07
g | Tar 9Tfee a1 § 3w A A
S fEar oF qAfEAT ] | ST R FE
gt gifad 98 | ST F AR @
gifas agi s far arar a-fEarT &
gifas & | TF= wWga, TG THF T,
AR (L FIFET FITT g o1 Sdar
& aFq § 91a fFa1 737 7 fraq A
Av-frar a1 foem & fou org fear
TAT | FFHTTA & ATGT AZT FUST (T
fergrama A A axea F AT 1 7
AW AR ¢ | T ST AT (Fa17 &
g g1 ey o€, 7 S shFars v
F WA AT AT, A AT a3 g1 AfF 1
F aq & agy F7 A1gar § fF e A
faerra & Travar aral ST 9ge T 1T & 35
ag g f% fFara ooet T899 #1198 AgAa
g feq g srferer & A FIT FTHT,
fea T qeiq 1 FATE F&F gAAT |
frara g § fraar ¥gAa F1AT @,
afwat ¥ fFadr Agad sear g, 99
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¥ QAT oITT FIAT 8, 9 AT AT A
A g | fEErT quw g==i & gqqr
TR FAET FIAT, ATAT ST & ITAT AT
TR F@T, ATT TTHT EAQTA F IFAT
7T AL F=aT, fqaar g9 &, gwan q,
IR FIAT ] | fFeTa goet gt wr @mm
TIAT 359 I FAAT FHATAT 3 FR AA
fFaTT F g9 ¥ FE IHNT JILEET
F, T fFaT 3T F1 w9 fgaTs oarT
ST HATT 3 1 UF FOT WX IHF F
far fraTa g F1E A gIW FE TF
AR ISt & q37 § q1 =T Frfeqer s
STaT 4T | ;AN @1 g fE oaew &
TFIH AT FFTT F q1F g g, F JHA
F qIHer F AF GIT 2 | AT I
F B ® AIAT @I 9T FAAT
AT &, AT TZAT T AZAT GAAAT
2 | Ity fe<dt ex argg, & Fg0
argat g——& OF fear &7 327 g, frana
& 9% 9T 90 faar s sqr fFaret
& &9 § g 99 AT F——-F 37 F1OA
F1 T AT gHF 9T, A T
gaeT gwear g | fedt «f a1g, a3
15 faedl, Tgaw, FA=NRG, AL AT
FAFAT FT GI A3l g, Ig§ AT J1
FTe fRaTal #1 3597 F7 qI1A &, TAHT
G FT qA19 § | WA AT 71 gan
fFaw 1 gt F47 FRAT SOFT @ 1 T
faara & gafaeara, wadE, 0T 71T
FUR IWT W IqAT ST 8, AT IF afear
forew 1 fgrgeardt =41 awsT AT @ °

fedt Thi® @TEa, WF IUEHIS
FATAT NAT, T IA/AT WAl F® T, 56—-60
WAL FT ISTT 4T, 5iq fSodAT FI UFG-
gz fFar w@m, qF ot A1 Widl #@)Y,
qETg-15 it &1 9% F97 7@, 33
g qar 1ar fE ag AT FF FTHL
AT, TH § FH I AT A1 gHRAT
DT AT &F gFAT F1 fHa1T w1 3757
¥ 72 3Ty gu AT 91fgy At fr wrfEx

etc, Bill 3264

IH FT FAT FAM—HAIGL 477, Ffgma
AT | ;O fHATT FTIHT & INF FT
FEgATT FAT TR | W IR, TGIT A
Frfae IET F1 9AT 93 §, UHo ATSo
Hro a1 FALr FEAAFT A AT FA 1,
3T W g FISAT BTAT AT FIT HIT 2
afFT stgr w2 aefrat #® fae
FT qI1A &, TA FFEIATT H TV T4 18
JTT &Y & 1Ay &, AfwT Prara & fan

WO FIE 93 AT 8 {6 351 FI A

X oArFar

Y AL WO I ¢ GA FH ATTH AT

g

Y TR fag : fewdt e wEs,
TS 7 57T Y, @ 7T & go flo &
fFarat, faeet WX 39F 5T 7% F
fFarat &t @9 1857 % TR F F1T I
&I Soned F fAr S va ¥ g FAr Ao
fl——ag o1 IFHRT FHIA F7 Ararq fwmaw
STAT | IFHT AT it Arerrey famar
IAHT FHF FT FrrH fFa1 qUAT HF
TS FAT A | F 78 FAT LA §
fFaTal 1 IFTT I FH ¥ F9 TG ar
qega F fF fmamat & far 331 7 77
2V | 3T & 937 ¥ IS W I Al T
ITFHT AFTHAT FT IFC A @I g,
FIST-AFIST 99 @1 g | fFama a1
IHIT FIAT &, 98 A< & WX A7 foparq
Y THIT GOIAT &, 98 TIAIL &, A<
TR QXIS &1 fLegr gar =Tifzy | 59
T TF AHIT FT HAT FY A7AL F Q77
TRt @7 FFq, fFE FgwT A, aw
&, FILEA & IFF AfAF I TAT &
FT 7E @A §FA, T$-AT AU &
arfe, 93 a8 FWIETN F, I8 [
FTTGTAT & FIFAHRT A IT AT A & (47
IAHT ATAETT FT A T FHA, G F
TR KT AT & §FT, THRIAT & I
I AET F TFa, ARAL KT HIST L.
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TET o awq, a1 Tl &1 F4T ATGT
SAFT T9A T@T &, HIST ARIST qAH
Tar g 5 £d F1AT FTaHT 11 [ 18
F T IFN JHI § FaRIEAT HF T,
ITFT JTA I F3IT FL T AT HAT
a8 T A1 A1 T FI TA F TA 3 HIT
HFIAT FAT T

TF AT & 48 w3AT Jvgar g F ag
I TF g FT 97 d&r g IR
fegm@ FT A & | W § FH TZ
FAA fqaast g F1€ 7 a971 8 6 ag
fra=l & wosTHYed WgEd 9T gHAT
2 AT qIT &1 I J1q HT AZ7AT AT
g T &7 § FH GAIF RIE FT ATETS DT,
st {6 grie STt arst & st
FZ FAT Mg a9 39 & fF 39 F
-3 FHTTANE fFaT s 7 9@ frar S|
ST ZATA ITHT JIE fHa1 @1 39
A FT § ag FgAT AM8aT g 5 TF A
ag dg@r w1 fF g afsers 9O v
ATATIT FART 7 ISTAT AT | F1E TH
FAGHT T ZHA Gl =T & faege
FY HFLT FAAT FARAT 2, TRA QAT
ArgaT g ;AW AfaT faq qmen
FEAT & FASfasd & AT qET &f
BIE-AEY G T AR & S
FIATE § 10 TF I 50 I #I TH
e Fr AfpT af-aF AT F JgT ST
gfefadt ¥ 3g@ o €19 F 917 50
AT I F AT AT S IF FT TH-TF
‘frar AR F i 9T faar v
TR 39 92 TS €FAL GST 6 & aThT
FHT FT FATIF AI A 10 To 50
Fo HIT 100 To A 3T ATAT & | ITHT
FA 1 FIfA F T R TS AA
TAT A TF 'qT g7 Y ®9Y A § foqr
FTGT & AT ITFT 100, 200 400%.
T F W faw wlea fwar smar
AT XA FATET & 56T O F Jed

APRIL 6, 1967

etc. Bill
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T FgT qE I O AV oy ;R
fRT SaY T ImEl W FAST T
FAET g | AfeT ZHETIH T A
FATET g O fram & qrcaee Sam o
qrT f&aT SIvar & T gy S & o frar
FT BEA J2X T TE & IM O qT=
|TS AATAT SATAT &, AL AT AT AT
g 1 § Fg1 T § a9 frem ot
FITTHZ & AT AT F, AL AT
AT ATET ], a7 @A 9T W #A
gLATIRG T At Sy fF framen &
FHH AF FT@H SHG 8, SRR
I §, S F IAX WY FTA@< dFg
H1 7 FACT AT 1M W 78 Feiee
=1et 39 feam &1 fear sy = 0feT
....... (Zmi'ﬂ")....

# gFA W-T FFAT : AT YIS
gT & 39 aTh AT A=A |

Y TR Tag : R O FY gAER
F Ffrw A= | F 70d qTE@ERT
FEAT TR § fF feem & g qiger
|7 7 GAF AG gAT A(gA | TS I
& g A JAT AT aaw F o
FT qg1 quer Jrar g afeas qwos &
T G 19 & a7 G 17 JAT
A Sy & fRE A 997 a7 a A
AT =38 T (@9 & g |

e arq & 7g Figaw =Jgar g
fremT &1 Fd AT A S FE &
q2d TAATH F qgJ A9 § a8 39
T FH T FH IO fAewT arfgd | ATq
Fgd & fr Sawr wwe deg faenr |
# oY U FEI g R ANAT F W FF
Gifse & AT FHIA & F Zq AT AT
T 2 f frama a1 Ja &1 Fa graq
g & forer w1 9HIT & fwd age
FE A AT 8997 IER FET T=GT
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%) 2w ¥ g Y Ar Eor § o
¥ Wy Wy g vy ¥ orrar § O v
¥7 WO wREr oI At JaNr are
TR §. 39 ¥ warx DX ¥ ¥ v I
% N W aw W ¥ O gy ¥
TEr 107 ST 151 ar 109 W 110
¥ e § wre fga wd ot wiw
FATT XA TW AR Yo a6 39 WY fafzitar
# w<k g o § 1 fedY e wT AT, WY
T I & vy e § Froaw 3 3%
DX § % xa qw ¥ wif axwwdr T
wor wgar g sfwr ag R e fearr
®r A qurEer fawar . IEW 50
Frgdy ¥ A4 72 FT S § ) gxfay A
| 71 %Y aw Fxar v § ag I |
& qg vt 9% fay ow qEa g

arEr A N7 ¥ w77 qIEAT E—TF
war frsfran 2, qFF ooy 9zt qar &
g M Ty agy wiaf § gy -
T A N7 wawy fa e § ao w
e g 1 ow O & gg vz wgan g fe
frary w1 g geavly g% frear anfgn
qg St YT WEAT § qZ WAT Iq WY
F EY AT & 9 B IA ¥ gw ¥ wgww
& & | BT ¥ Ay wd ¥ gafas
IE F1 51 tar fadr Q1 ag s fafzaay
¥ T AMA—QAT T FH TAQTH AT
arfgy 1+ 17fT ¥ g & %
FAA NG I AT IA@ I &
Tk # gfsme AriaA | g ar g
w fadaz o4 ¥ gt fearong | A
qE goEATEY & 6 Sexarel T W W )
o % wOv wrafadi & fg=di wr
AT § ITT QAN FTHA § g
ol TH T FY AWAT § GTRA W XA Ty
¥ qrar § s WY 57 a1 WY A
L—ax O rIeR-wrod gha w2
¥y ¥AA gt @1 T TY v
o &Y ag wT W oY fv gx wow
s § oz @ wwar €
133 (Al) LSD—1.

ete. Bl 3266

WA TR wrT ) W W
W ot wifrw fegr wm @ @0
wWAETYT ) qafaw wyifaar
A ¥ oaw ol g i gRyw gz
X ¥ ax foy g faw B qrode
foar o 1 ww yfe 7w W
Y Tt § W Wy @Y a7 W2 o g
& ufaw o1 ufis & wg &3 & s

&M | Wi K o wqfam
wg AP A & 59 & fag wig & A9y
TE o
15 hrs.

Mr. Deputy-Speaker: Shri Kanwar-
lal Gupta.
d wwC W g o amEoitn
A ALET ... ... ..
oY gOx qrig : IT K QT &
off Fercra wE A g § sfaT ot
9T T B g A1 SR
grre ?
Mr. Deputy-Speaker:
Shri Kanwarlal Gupta.

Shri Sarjoo Pandey: Shri Madhok
spoke yesterday Irom that party. What
procedure are you following? 1 want
your ruling on this.

Mr. Deputy-Speaker: I am following
the procedure and you will get an
opportunity.

oY S AT ey ¢ IUTET WERY,

T} oA A o g 5 o faw w9
¥ arqq TRaT § vy waeal 3 Iawr
e idzagar fifrw
faer ®Y av @ e FY og ¥ fog W
AT AT {3 AL X qTH GAT W |
% wawr g fo woere I W qO
TRUAT A NI W &
FTCEY WA ST |

AR WERA, TR T T N

T wqrer wfiE 3 & Ay § 0
QAT agY g7 aft GTRIT ¥ %Y Wi
wT & worevar g afs aeee & we
wafir ar ¥w WY Y W | ¥

I have called
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wfeg Tand grit 1 fer 3w #Y W
o ag & e gz O @R T AW
fetiirg w@ ¢, WAV At w3,
w332 vifeer e @ ) T@
WE ¥ AR 0 w1 Ao § wfawr
¥ v agg A A & M }
wfed 7 FTH AT A WAT § @
IQ WY I | X ALY wwedv |

R ox Gl & v B ag feam
& X2 afea 20 919 o T ®
wx oy 58 R N 3§49  fadm
T AT ) ITE P AT A
o T ued i og 6 WY viq ey
¢ ag @ T @ § W AR WO
Wfrm w1 w1 Huw ¥
Y I ¥ AndAT W€ fE sMT TR
WY FT TH 0 7 G gAY & A W
e I feardt # e A 9§ ? war
w9 Wt Tl T ds w wx{ B e
¥ fal B B TN o
AT 1 o w9 & w7 ol T e
Tt EN TR AT &
wI &Y ey wifgy WK ¥ I W
I ATH 20-25 WY G AL A qF AT
e gt § XA W1 AW A T @
g1

O aw I N T § 4D
el ¥ v & fesr daewie
¥ forg aga & a1 @ S0 g faseht
& o TZET W T TS @Y
wE s & 8 gAEee @ Tl
| wgw Y freelt &1 WY TEE WS @
Y8 § 1 15T T T T B g
@ ¥ feweh F AN Ty wrawig
g wra &% 3% ¥@ afdamds & wgq
F w0 AE w7 1 feest ) awar
#Y afard fis =t 9T W 60,000 THY
At TRV O & QaT ¢ FwY
war v§ g1 1081 aw SF W TR

ote. Bily 3268

o faweht o dwery gy vk & wg oW
£ Wt a@ ¥ 7 oW & uiX 6o
I Y Wi v 4 § o W
Mo fgaiorag s o w
AN T WO TR 97 /S § A et
[ I Y 1 agr dxE @ gar A
NI R e T AT ¥
AW 1957 ¥ Tg RV w7 e
E ZoT WX WIS 39 619 & K W
60,000 TFT ¥ ¥ CEF A TR
ezt § oY advw ¥ far & aw e
25000 TFT TNANTEL 1 25,000
#F @ e @i 14 g Uww Tl
T A & fag Y & 1 @ 14 gwTT
I &R FH & fow & & g X Fawr
7,000 T¥E FH a9 g & W
W w Ay F % qg AT 25,000
QT OH YU QT K1, 50 ¥
ar 39 ¥ I9X oW femmar AT 50
O 3 S & T AT o7 o feey
%, AT AEAY oY AT & IW AT Wdv
T § & g ot 9T A AT SIEw R

faeslt & wreT I arw AT T
aTH gl § wiT w7 fae 2 WY
feafs wrr § wae) &% a1 far <
T At 30,000 E¥E=q ot Yfvea
At wifgw 1+ 20,000 IAH F WY
it feqfr 3 ol adY 0 afewr
feeelt &7 oF WYCZT @R ARAT AQT )
481 9T faeelY Fqeviiz wafdY qart of
W T AT 13 %1 faw ¥ aqmar ag
#ET FT, [ATF AT, ACONET ¥ QI
AT FT &&TH &HT TEn o7 | faselt
¥ § Afew feoreT agr T W WX
AT AT | 9 o7 Arvear feeer €
afagy ¥ ), fergrata & i & 4§
ag o yhfaT g e aar€
nf fxawr st & |19 NE TEE
a1 sx At guw oar § e e
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¥ art ¥ o A o ey aaa
arefy § @Y wWIT oF WY
w W § wel = W fage v
qrezx At femr a7 @ 1 R &R
F ofdn QY s R a1 wOA ¥
WL A AT |6 ¢, ArEfaer ax+Ar or
gt § ¥few ag wia Atz @
FATAT GV AT AT TE AT AT FHewT
g cuTd ¥ za Wl quwa T
WAL @A AAA T ) F
ue wrAAE i ¥ g o wary
¥ fTo I3 AT4 17 AL AT FY 4T
T A ATy | afFr e & fgarg
a ¥ ¥ axwa f5 30,000 3=y
us #g & a73 nfgy | G w o
wr2a e & o, IFafer} ag
st & W9 F wed ;T ST )
1 W 45 A WFTAET T wHY
1960 ¥ faelt & o7 ¢ wTeT
o ¥ AW ¥ 1 "M 45
BT WEE § &Y fF WTT 1966 ¥
7 W AT & I HTL AT F47
® 17 2 A& 70 gMT Rk €Y
gAY} sEFT RO AR § fF
1 AT %7 &rr ag I f sT O
wifas g mar | T F o o wo
¥ sar fFm? @10 o To WT A
frad < arel # i Y au & wo
AT "R X qaargT f& 1057-58
¥ AFT 1967 T 1| ¥OT 30 I
wa 39 w1 efafvEiva st oww
gar g1 1 wAUF 30 W R feaw
frad «@ ? X wwy wrg o
e firg ®t wg e g 1 w0y
30 wre war defafrdwa o wd
% § qI@ FTIT 180 FAEHF T
10 8 & | A7 I8 180 ¥ATEW &
T & T Y Fq 9 T 0w A
ot A gET 1 ¥\ & weET wrEHy
o aF o ot T wAar | q&var
e 10 59 7 @ @wm

ete, Blll 3270

w Y §, ovix dyalie @ o @, -
areflt Y iy &, Wit o el A W@
W ¢ few ww wr dEegliz
WMo A fEar ? ony aeadie &7 AT
qATIT W N §, AU wk wWw
T Wi A e Txwadie & DAY
@ T g wafeu & weft
e Fagn fram AT ad § ?
FArT A 2 framr Y ) Taur, 2 wWR
g GYT faesht & wekT Wy I T WY
AT FTF & 40 TAY TS, 100 TIX A,
150 T9F ¥ WX 200 &TF TA IE {
150 9% T a% FAT fram oy nf &
qg WY FwArRfe § WA WY Ag W
Y wifen stwaTe Ay e syl

e
wm ¢ fegw
feed
N s
¥ T & agar wir ) g e d
®Y & Nt & qrq WA frar s &
FAT HTEIE |

8

ow ¥ty ¥ 917 # w9 w1 e
fernr wrzar g v faeslt & weme
THE 4 & wL A T AT i
¢ 3qg T wxz aqa 210 wWA-
WIS § W T4 €%
FOT SS5THARCE 1 I9 55 PR
T H ¥ AM{N 40 TR WTEY qT
ATATAYFE | 5T 40 g oméf
# I FhT o e far w¥ 1
5 AT AR A FTHFT T IT W
ity ®Y TR § ¥ W 7 gT A6
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[ waw e g
w fray €Y gufy ¥ W ¥ vy
AT w1 ¥9% Wity woR ¥
T w0 T § 3g 91 sqwgrlon an
w1 ORI I R P g o
JEroTT W | W Y e
Fiaefy ffa sy wfedr P
AREX AT ot AT O Y semea
Y A SAar 3 Jar ¥ o o ey %
feor 1 wrst w7 I Tor wfed
& ag = waav {5 o Tt o wwr
Tar 5y, & = e fe oy @l
SN ¥ IW IT WY ™A qE Jfew
for =R X e o Ay I Y oww
o 0% ¥ af fro awy §
Y & gu AN I A fod wwc ¥
B A IHETA 41 Hifaw g7 A€ FT
aEdY § X a7 Iq wEW Ay

feectt wfegen wfer ooy &
FTTEIT WL | T R AR AE
T A fF a1 1960 | TR X FAw
30 T wWinfgar df WX 1967 ¥
g FhT oF arr & D 1 ooy
wrar afeare agr wWiafedt § w@d §
9 ¥ gAY qrNshe qX Afvafowy frar
Wit Y afed O wfeT w3
37 *Y vz &2 fear f ag A A%
o ¥ wfel ¥ st @1 ™
ATE A T yurA Helt § K 37 N
AL S FLAT T W LT qeeTL
= g, § v & weaer & fawg 9
W T WU AEAT | OF W
wgngfemmi g Ty
T Q¥T WY ET qT 9N TFT WT g1
g o sfady oY gfand 0 §
¥ wifgd wmrer ¥ satar  gfaard,
¥fem X7 dfaat w1 w5 7 f fe oy o
W@t @ e ¥
g rfarsiioa ) ov ¥
wout wt WY aff T wdff wnfy §

Land Acguisition APRYY, 6, oy

ote, B 3373

#feT gy wid g W alY fsel
%Y arer Wyl 8, agt ® wogd, et
By el gag & ww aw 0N fow fow
T AT AT ¥ IH Y A<F o0 A
¥} 1 oy ferll o = ol o
o ag for g At e ool
atter 17 WK ag Al e dfiafaer
BT @ IW & I A A9 G o
o &Y fewht gfar o "a wEv g
Tt s fxa ¥ 0 o arafos

gfeard adt £

& ow N W1 FEAT @ §
T 4 MR &ANT o & N F Wy
%1€ wna fafeaq w0 fg@ 0 =
wmry ey #ow | faoel W
war g a8 70 favgw & W
9w 4 7 Aifew guT

Shei Annasahib Shinde: May I say
for the information of the hon. Mem-
ber that the present Bill provides for
a specific time-limit between a notifi-
cation under section 4 and a declara-
tion under section 67

ot wuy wwr e g aw &
RH § v 4 S JFWA 6 F AR
Haor§ gwg Ay | wEfar ¥ oF
wifaora & site oz ag fo JwmT 4 #§
am N armyEasgdae
7 wrw o S AT YW 6 W
fea e wear g 1 dfew Juwe
4 WX w6 & O ¥ Y AWy T
arfgr &% ot wy  fafiae fear snd
o & qad  aedt wAT § A st
wgrey YR waed o

Shri Aanasahib Shinde: A time-limit
has been provided in the Bill itself.

8Shrl Kanwar Lal Gupta: Not Sor
this.
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svaw wew, ol ow ot gar
) R WM AW SR
YT 4 W Nfew w1 1922 ¥ e gur
wx fs & e &t oyl g Wt
& e 57 AT gt FT WY ¥
aff gt O W oY Wie @ At
QY wwar ¢ f ¥ swwT Wt W
&1 A A1, AfET agi IxAeRT
af T RErdv I
YA Y, YW WTNR wfawr
WY ARt REE i r @
§ o afefder «ff §1 ww
g ¥ F & a1y feas-
Tre & iy v gif o ddwaifz s
t i 3w ¥ W& feward

waht o & 7y wg g § fe
T 4 ¥ T w2 aww
fraffe g Tig o AR e @
g i are  weeliz g arAT Wifgw
e ot §% T T oWy @)
WY §T o7 SR AT QFTT FEAT
wigd & | T g § fie @t WY
THRATTT ATV 1 WX 917 JworT
4% METWA T At Iv & ¥ zw-
q, TRE-TIg WX fa-fiw oo aw
Y7 ¢ W ANfeaff D 1w
it &Y 1 So wo AT AN Wy WwTA-
Wewr  wraradir w ol 2 §, ot
= v § ™ Wi ¥ qT weaw
wHWE) R ey W g
ey woh wifge

Shri Ansmmhid Shinde: If the hon.

oe, Bll 327

wTT s $vfarky fis gy & ot AT e
® ¢f, for gre s ¥ SR W
gy w4 ¥ WAwdwA X ¥
wT ew ¥ T ERAT § oY o€ arfeefinier
Rt & 6 urg frfy Srara S A Wit Y
& WX ATfT & wra 9 3§

AT A & g e ez R il
¥ Hwfowa G & WY &€ ok
A § for & wee g Wy wifig
feg aT AT gAdT oA E v @
faw &Y ¥ wAET §F Vo iy wfw
WW A ¥ R ) wife
W faw ¥ sfQ-aor afyw dar
wigh § W A wow wgh §
widY wrefeforeslt W darfewr w0
oY FTOUT Y § IAwE I6Y & fag
afesrc  [EEr §

aft o W & wgAT wIEW
g 3 ug ¢ fr Rl & wea ot W
aUreE sRvt g sw &
oF *rerag g e we ¥ ank w
frfand femr 1+ & v & wfey
¥ woere ¥ why S wigr g
fywly afiw wr Fdwgiiz Wiy gfw aTw
# 5T awd § suh il & f oy
4 T ¢ # <fay, wly wlel W
e ffag 1 W uiw g wf s
qg Y ¥ A7 T € awar AT Ay
ghr wX w1 awdT § forw w1 guray
qdr agET A faar § o< fuw ¥ aw
¥ wan w9t dad ¥ frard, sy
f TN AMYT T @

“Iy was stated that the Govern~

Member wi'l kindly listen to me
patiently, on thig point also we have
provided for payment of interest if the
declaration does not come within three
years for the pending cases.

ffdacomoe :  wiT ¥ daw
weplfe e Fogrgiv

ment may have difficulty in mak-
ing the plan of its project com-
plete at a ime particularly when
the project is lerge and, therefore,
it is necessary that it should heve
the power to make a number
declerations under sec. 6.
who'ly unable to accapt this
ment™.

Vi
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[= ®r¢ o qea]

“l cannot imagine a Govern-
ment which has vast resources not
being able to make a complete plan
of its project at a time. Indeed, I
think when a plan is made, it is a
complete plan. I should suppose
that before the Government starts
acquisition proceedings by the
issue of a notification under sec. 4,
it has made its plan, for otherwise
it cannot state in notification, as
it has to do, that the land is likely
to be needed. Even if it had not
comp'eted its plan, it would have
enouth time before the making of
the declaration under sec. 8 to do
[ [

ete. Bill 3276

og aft § s gfea dx & wg
Fﬁvhirma'gtmfﬁmi‘l wraR
TacHdY ored W & 2 dfew wy
i W /Y ¥ qx oY faesit ¥ -
WHRTE BGHAT T AN gAT § 1
TER R FA &T awT qg § R
faelt & forg v weE Tefar 9w
¥, @) AW ¥ franr< wIF il 3Ty
Rur arg, 3w % far a1 fear g
g SNt fax § gawl fade wady
¥ arg W far arg )

Shri Nath Pal (Rajapur): May I

oY s e Fama ey o ¥

make a small enquiry? We have given
the name of Mr. Srinibasa Misra. May

I know when you propose to call him?
Some indication will be always help-

2 faw & gaa feafer &t @ @
TR Aaag e i wg i fs
cfr ¥ ER ¥ ) W T d
oY wrak agr A gfEddr & sawy
wag ¥ Sy wfaEre sarer g #ifay )
foeslt & forady aardYOEST AgwaT
g€ § a7 ¥a7 wIE I 199 Iy
qfeft &t Iz A PE &1 wAw
wrfge fie wrg faely Y gt wrads
w1 Fearfow aivh ¥ g0 % 3
iw’tg»hﬁ#ﬁr&et 3“’%’!‘“-
WA ¥ @ g W a7 w3 R
gefan sadw & @ g 0 g
ugr fawdy @ gk @ 1 AT ww
Y g 5 uror oF o grafan edw
wr @ wd & feelt ¥ A€ Qe
gefan ey ama % fafear =ff
g1 gaft Rivdr aiell W awfie

¥ X 9 gedr T3 T B R

o o &1 afed ¥ wwie
afedt & weft @ 9 ast & @R
g Ty W ¥y A ﬂﬂaﬁﬁ
& ﬂifwﬁ«ﬂfmﬁ?ﬁtl

ful.

Mr. Deputy-Speaker: Shortly.

wftoeft simr it (gAY ) ¢
IYET  wPI, Wi wzq # g
fas gz T7 T & 33 Sz aferfonw
Q¥ &1 90 4 FT TASAT AJ0av AT
YRV v g8 uAIH w1 dar
AT IA FIT A 4T 23 T I
fra % gz fran Ry ¥ 8, fav &
gy wq frar s &1 & g
T IX 9F FT JOAT AEAY § o

“Matters to be considered in de-
termining Compensation:

(1) In determining the amount of
compensation to be awarded
for land acquired under this
Act, the Court shall take into
consideration—

first, the market value of the
land at the date of the pub-
lication of the notification
under section 4, sub-section
a1 ...*

W sy aAw T g fe w4

o yalt sgw U & &t
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e o Wi T 4 § fe o
Wt wfw ufinnger w33 & fover Qo
2. wfew wadr wer o aas forea
W RN g, wer Y ¢ e
ag Wi F mfeas vy iy s seftardy
¥ wey & wg feaw A &8, T
T ot w1 QO quEAr ] @G
it W Sed gf N oF I
4% TAT T X X THE T TR
HE T ETA ( 61 TAT F AT Wy
g1 o frem H N a0 & R
¥ ¥ gl N ¢ Ja¥ I
Lac il il

@ Ag @y e o e
4% T 1966 ¥ I gU ITH wwrA
femr wt ol #r goelt Awa Wt
afay ? ga fe 6 g w war 57
gfrwa AF fro Rar mr et ey &
o= o g Ny ¥ T i A i
¥ aga wfew ¥ 7€ )

et AT T WF AT 6 qEE
gw e wrdwfeqr 1 xwd &%
Ffgc 2 e g M ag madY @ fw
AT AT AT 6 & T @ &
aut ¥ femw A qfw A7 ¥ AN
faitg  wrfasw @ift ety <= st o
6 wlava gz ¥z cfafym o
#Y gTO 34 F FoIT AT ¥} aTOW ¥
afqart &7 ¥ FOF Y T & qEar
g mg AmEmm W owg fw
off &7 F ¥ o @ W A 97y
g 4 ¥ 792 fear 91T au av O
@Y W F 1T °GIXC 6 FT AT T
woar gl faan, <Ry Wvr GTOr 6 WY
T T waAT q 3, A few W
qrr af W gL eI ¥ &wfr
1523 hrs,

[Samr P. K. Dzo in the Chair}

% wome ¥ e mwamre W
frarer ot wowr wglht § 1 qurk,

etc, Bill 3278

1960 ¥ 35,000 QFy¥ qfy wr wTXr
£ %7 YT faedlt ¥ v wF feqr aur
waef) Hwy ek § ag @ fis T
W qIAT GWT WIR AR AT QI
U g A XK pEne 3
W T mar ) gy feadr wid B awt
¥ gTT 6 ¥ T A AT AT FIH
® ar WY 57 wiw a2 e A fawr
war  wEifs w@wIg 4 Sfea s
& ¥ WY &, ot g @) mfarEg
¥ wral WY &% wF feay & e
TR g AT AT B NE B 6
& 9 w12 & ag ag v faar fie
Ig A AL & UIT 6 & T ATAET
¥ 1 X49 feAT #Y ag g gfaw
B a7 fF wTETT ATq 4 ¥ AT AT
£ A Iq AT I A adw &
afwzr deg fram w & 1 wEC
¥ waer a1, fFae geR § N mEny
go fro ¥ ik #¥ ¥ Wk ww MW
¥ gofw s ¥ 1 o) @ W AT
TgA *FT AT §F a7 N FHET Al
aFa S aF e § Fe g o
g T g Wit wfed=y Y dog ¥ &7
T | T AT FQ g ghw oy
X AT FrATATH VIR FT 0w &

agt Wfauma IT % W e
# A wiEa & @y w@d g
mfwarare ¥ Ry a g s faxy
¥ wiag ¥ 9 e o W g
o Tfo Yo Y AAT FIX & | T
mfaamare # dw qf &y 47 W
wrr ¥ gdEaEw fow A wyfer
Tt ¥ WTTr AT W WTHHY TTo Tre
To ¥¥ AT T far ¥ Q¥ g vl
# ¥ oft ftr FFWAT T A
Ty ag Nfw § N wry & qufafrdwr
# go fro ¥ mimmac & firamit &
ww weY § 1 e & ager e Tew,
oy ﬁf"ﬂﬁ!o e wolilz
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[frerefy iy RfY)
I O ST W ¥ ¥few
TRy W & av A sidy sy

¥e aff wT a¥ wwiy ok wf duwr
L

o & daw afy v wight g e
afg feadl & ary agt {ove Y fier
Ty & TR whear 2w & wirey & fa
figer aff Pt P EY aw
garw At gow o ad A T
off & g o qar T wy e
WX syt wnER

Mr. Chalrmnn: Shri Sarjoo Pandey.
Shri Scnavane (Pandharpur): On a

point of order.

Mr. Chairman: You should quote the

rules.

Shri Sonavane: Direction No, 115A—
1 am ready with it. I would draw
your attention to rule 115A (2) which
reads as follows: Un'ess a Member
rises in his seat and catches the Spea-
ker’s eye, he shall not be called ypon

by the Speaker to speak...

Mr. Chairman: He has glready
esught my eye. Will you please re-

sume your seat?

shri Sonavane: Did he rise in his

seat?

Mr. Chairman: This is an agpersion
on the Chair. Wi] he please sit down?

Shri Sonavane: 1 am not casting any
aspersion. But the fact is that he did

not stand up jn his seat.

Mr, Chalyman: Order, order, 1 have

<alled Shri Sarjoo Pandey.

ot wew Qi : awfa sy,
wer d ara At faw &, W ey
ot & sm wewd X
frdw femr & 1 wWT e
ol & T weed 3 Ay wmer
& fix firw gy ¥ g wmpr & e @l

ac. B 3380
or wrdi wnit Wyl G ag b

¥ wh 8, W o it §,
oy arfEl W deww W@l
t ot v uvh &fr enw

i wrfmrad iqw 3w Few ¥y
W ey ¥ qg deer faar g e
aorre X frhy of Wi oI A
¥ wdefe @0F § gEmR R At
g s ¥y ST B § s
w7 3 ¥ fad Y s v 3 ag fdins
azy HEwmA @

™ e ® AT o WA awe
& QA Y frarr kT XA
T W iy g @ )R A
it ¥ wiiw & eieard g d
wror e wg ¥ ) Awsr
frelf ¥ wgAT wipnr f 97 @il oY
wit wod o e & Oy g wEr
wifyd o eidet qeel & gw faw
w1 iy feat §, WP ¥ Iy & Wl
EfrmgamAg, d wfaaw @
T gt Ao s omar 1

wdr wiren W feq Fragy wg
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frwdt , gt wgww ¥w Wy Wz et
Oy At ¥ o) yo Fawmdft §—
™ spwar of wfgd, e I
W agy e fel §—, Twe S
wr A g I Aar AT §, WA Ay
Te! e & 4w A E e wpre 8
Wy 9T wIY ATl ¥ g suay §

X FCEIT A AT T AT oivm)-
Hfer w1 wroaWr TR & AR iy
TR T AT WAy &Y, N gy Ay
F, e wida & @ X o, g i
fear | 9@ EHT G T WA
fear fie Forer &Y <7 Foftr oY oy,
I afxw ¥ wed ATx fegr o
Afie aror feafa ag & e agt ax o
A gitar dargur §, WM At e
¥ ol #Y g qATHT FW T T
¢, afes o I 2w & &P ¥ omng
agf Wr g

% w1y aEe A W e e
& T eremw, e, fagre, fasdd,
w3 afy sTRw # @i
ik sk W wfa w W
HUTAT AT g It g )
WY ot T 300~-400 %0 wiT ™
Ffemra ¥ a9 I g feet daD
wEl ¥ wETe T A & A gy
w7y ¥ fggra Y wfvad wrr
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[ s sy @2 ]
oifeds 37 & qre § Wi 3w & wrow
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3385 Land Acqusition CHAITRA 16, 1580 (SAKA)

wd & | ¥fer W WX R ¥
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wrorw Y § arg s & 1 & et ager
et B, s @ A wwdy f o &
gfrar ¥ it TR g, oohh o feehr
et g W g R A feed aeht
g ar & duefy g fv wnfiemst 3 @ =
Mt A ARt | PR IR WA
il §, A asw &1 AT T
Tefafrdw T g wfac v O
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Mr. Cmirman: Please conclude now.

el wniton € : <@ W & WA
QfrErPwY 9T fer Taar i & wd
four ? wgt wr Qar ¢ ? g e
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T o Wiy § Wi wOEt vt wd
s iafeic 4R, v o
firre w1 % wf gt e wt
21w waEw @ 7 oy )Y e wfed,
O AT aw s gt Siwe
R firaer eoar g AW & ? W A
) Aniwrre fr2s R A R
150 weai ¥ fearera) § 1 & wdrer vy
g wifeed & fe aslt Y Y s WY
g sy anfed @y @ fedow fis g
ar 3@ AR, TR W9 W9 W 3w
waR | wrfeed ¥ gare @2 ot & o
ot &1 & 3 & wge gt § fy -
fag A7 wfed Wl s v
wifgd | frgmadl = &< ¥ i@
WX GFewT & ST s [T wifgy o
fira® S arr O @ &, 37 % Sar ot
W ? W g% ST A wgAT Wiy
g 93 1§ it = aEr § oY Sw
w wgwer S wfgd ...

Mr. Chairman; Please conclude.
Time is over.

8hri Nanja Gowder (Niilgiris): Mr,
Chairman, Sir, the Government thinks
it difficult to make the plan of the
project complete at a time particularly
where the project is large and, there-
fore, thinks it necessary that it should
have the power to make a number of
declarations under section 6. The
Supreme Cout judgment, the relevant
portion of which has been cited by
one hon. Member earlier, I wou'd like
to read once again for the benefit of
the House, In Civil Appeal No. 1018
of 1963 the hon. Justice has clearly
stated:

“I cannot imagine a government
which has vast resources wnot
being able to make a2 complete
plan of its project at g time™.

He further states:
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“Indecd, 1 think when a plan is
prepared it is a complete plan. I
should suppose that before the
Government starts acquisition
proceedings by the issue of a noti-
fication under section 4, it has to
make its plan, for otherwise it
cannot state in the notification, as
it has to do, that the land is likely
to be needed.

Even if it had not been complet-
ed its plan, it would have enough
time before the making of a de-
claration under section 6 to do so.
1 think, therefore, that the diffi-
culty of the Government even if
there is one, does not lead to the
conclusion, that the act contem-
plates the making of 3 number of
declarations under section 6.”

In my opinion., the Government
wants to defend the inordinate delay
in the administration. Secondly, the
main aim of the Bill, in my view, is
to facilitate the Government to avoid
the increased payment of compensa-
tion fo- the owner or owners of the
lani after the lapse of a considerab’e
time which is unavoidable under the
present circumstances. Such thinking
on the part of the Government is de-
priving the rightful claim of the
owner or owners, and so not justifi-
able.

In case the price falls, which is
also a possibility, it is clearly stated
in the Supreme Court judgement,
above cited, that as it is open to the
apnropriate Government to issue ano-
ther notification under section 4 with
respect to the same loca’ity, after one
such notification is exhausted by the
issue of a notification under section 6,
it may proceed to do so where it feecls
that orices have fallen and more land
in that locality is nee<ed and this takes
advantage of the fa'l in the prices in
the matter of acquisition. So it 1is
clea- that there is likely tp be pre-
Judice to the awner of the land whi'e
there will be no prejudice to the Gov-
ernment. if it is rejected. for It can
a'wavs ferte & fresh potification under
se~tion 4(1) after the previous one is
exhausted in case prices bave fallen.
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I am, therefore, of the opinion that
the Bill is more intended to deprive
the public of their legitimate demand
for a proper compensation than merely
to legalise what has already been
done. The Government in their deal-
ings with the public should show
exemplary honesty and hence it does
not hehove Government to deprive
the landowners of the enhanced price
of land. I, therefore, suggest that the
Bill be circulated for eliciting public
opinion or be referred to a Select
Commiittee.

Mr. Chairman: The hon. Minister.

Shr; Himatsingka (Godda):
wanted to speak on this.

Sir, 1

Mr. Chairman: There is & long list
of speakers and the time is limited.
You can speak during the clause-by-
clause consideration.

Shri Himatsingka: How can I speak
on the clauses when I could not speak
during the genera! discussion?

Mr. Chaivman: So many Members
wanted to speak. 1 was instructed by
the Deputy-Speaker that the Minister
will be called at g quarter to four. It
is already past a guarter to four.

Shri C. K. Bhattacharyya (Rai-
ganj): The point is this, Up til' now
those who have spoken have all spoken
against the Bill. There might have
been speakers who would have sup-
ported the Bi'l.... (Interruption).

Mr. Chairman: Do you want more
time?

Shri Annasahib Shinde: Sir, the time
is so limited. The hon. Members wha
are expressing their anxiety to speak
may be allowed at the subsequent
stage of the Bill,

Shri V. Krishnamoorthi (Cuddlore):
If you want to send it to the Select
Committee, we can avoid further dis~
cussion.

Shvl Annasatib Shiade: I ghall e
making observations about it.
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Mr. Chairman, Sir, I am thagkful
to the House and to the large number
of Members who have participated in
this debate. The large number of
Members have voiced their criticisms
against the Biil naJd some of them have
expressed very strongly their feel-
ings. 1 entirely share their views and
their feelings and as a farmer [ know
the difficultics of thz farmers. I may
give you my personal expecience. A
piece of land which I was cultivating
as a tenant was acquired and the

iod betwzen the acquisition and

o payment of compensation was
more than 10 years. So, I can quite see
the validity of the criticismms made on
the floor of the House,

Shri D. C. Sharma
Withdraw the Bill.

Shri Annasahib Shinde: Please bear
with me.

(Gurdaspur):

I quite see that there are certain
genuine grievances against the Bill.
Some of the Members have really
highlighted the need to examine the
entire scheme of the Act. There have
been various shortcomings in the Act
itself, As is well known to the House,
the original Act was enacted in the
yea- 1894 and the times have now
complete'y changed though there have
bren some amendments from time to
time and the Law Commission also
looked into it and a committee of ex-
perte was also set un by the Ministry
of Food and Agriculture to look into
the various provisions of the Act.

Sir, ¥ know, many times the agri-
cultural lands are arquired for non-
ar-icu'tural  purnoses, Sometimes,
after acquisitior, the lands a-quired
remain unutilised for no reason and
sometimes there are complaints about
the adequacy of compensation. Even
when the comneneatian pro~esedinge are
going on, considerab’e delavs take
place. There are hundreds of instances
where comnensation wag nnat paid in
time. In addition to that. the<e have
bern adminietrative delavs. That is
whv 1 anhmit that there ie the pned
to examine the entire scheme of the

Land Acquisition APRIL 6, 1987

tc. Bill 3392

Act and, as 1 have assured the House
while making preliminary observations
on the Bill yesterday evening, we
wish to appoint a Parliamentary Com-
mittee to go into the entire scheme of
the Act. Of course, it is a Concurrent
subject and, therefore, the represen-
tatives of the State Governments will
have to be associated with that Parlia-
mentary Committece. Moreover, it
being a legal issue, legal experts wil
have to be associated with it. As and
when the Committee submits its re-
commendations to Parliament, we
shall be bringing a new legislation
before the House. I think, that should
satisfy the hon. Members and also the
persons who are aggrieved, that is,
the farmers.

As far as the present legis'ation is
concerned, I think, there is consider-
able misunderstanding about the Bil
that has been brought before the
House. For instance. I may bring to
the notice of the House one of the pro.
visions of the Bill. One of thn hon.
Members from Delhi said tout there
was conciderable delay betweern the
time when the notification under sec-
tion 4 is issued and the time when de-
claration under section 8 is made. That
is a valid criticism. Now, in order to
overcome that, the present Biil pro-
vides that from the time not‘fication
is issued under section 4 and decla~a-
tion is made under section 8 the maxi.
mum time-limit that should be al'ow-
ed will be three years. I think that
is an improvement on the present
position of the Act and as far ae that
provision is concernad, I do not know
whv the hon. members sh.nld oconose
thet. That iz a very healthy provizion
and that will g0 a 'one wav to 'im-
prove the present working of the Act.

16 hrs, -

Some hon. members have suggested
some amendments as far as the time
fa~tor is eon~ernei: =-me mombers
have suggested that it should he three
ma=ihg and cnma have guren-tnd gix
meonths, like that. May I say that it is



3293 Land Acquisition CHAITRA 18,

really a very difficult andg a complex
matte:? In fact, the Law Commission
itself has looked into this and the Law
Commission itself has suggested this—
not that I am implying thereby that
the House should accept this; I am
only trying to bring to the notice of
the House certain comp ications in-
volved in the gcheme of the Act. When
the Law Commission examined the
scheme of the Act, it suggested vari-
ous time Iirits for various procedures:
for instance, for survey and investi-
gation under Section 4(2), the Law
Commission suggested that three to
s1x months’ time should be provided;
then, for filing of objections under
Section 5A, one month from prelimi-
nary notification under Section 4(1)
should be provided; then. hearing of
objections and report of the Collector
to G~vernment. 1-1'2 to 2 months
should be provided; orde~ to the Col-
lectnr to prepare a plan, 1-1!2 months;
preparation of plan, two months; de-
claration under Section 8 that 'and is
needed for & public purpose, one
month from preparation of plan; tak-
fng posseseion of land unde- Section
18 after the award is made, two
months which may be extended to
four months, from the date of deo-
clarttion under Section 6 that land is
neadr3 for a public purpose; native,
ermiiry and offer of compen<ation by
the Cn'lector. 12 months which may
br exteridded to 18 months, in all. fr'm
rr-liminary notification under Section
4(1).

If you take into consideration the
various time limits prescribed by the
Law Commission the total comes to
27 to 28 months Of course, jt is for the
comn’etion of the entire proceedings
urnider the Land Acquisition Act. The
limited noint that I was submitting
was this. The provision which has
been made in the present Bill, namely,
tha¢ the time limit betwesn nntification
under Section 4 and dccla-ation under
Section 8 should be Yimited to three
yearx i« a very helnful provision and
that will perhans reduce g number of
diffi~ulties which come in the way of
Pwn'smentation of the Act I wonld
like to request the hon. House that,
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as for as this provision is concerned,
there should be no objection whatso-
ever. In case the provision is accepted
and the declaration is made after three
Years, then the entire proceedings
would be null and void, and if the
Government wants to proceed again
under Section 4 to acquire the land,
then the enuire proceedings will have
to be started ab initio.

Similarly, there is one more provi-
sion about which there appears to be
some misunderstanding. In the origi-
nal Act itself, there are certain pro-
visions in regard to interest. For
instance, Sections 34 and 28 provides
for payment of interest under certain
circumstances. Now we have gone a

htt'e ahead. Many members have
criticised that there has been delay
1in making declarition undsr Section

8 and also in making payment of com-
pensation. The present Bill provides
that, as far as pending cases are con-
cerned, if the delay is beyond thres
vears.

An hon. Member: Two years.

Shri Annasahib  Skinde:
interest, it is three years,

For

I# the delay is beyond three years
the owner himself will be entitled to
have interest at six per cent on the
market value, i.e., the market value
as determined with re'ation to the
date on which notification under Sec-
tion 4 is issued.

So. I do not know why honn Members
should oppose this provision also.

The rea! difficulty comes in where the
validation part of the Bill is concerned.
There are obviously certain difficulties
and that is why Government have come
forward with thic legislation As the
House is aware, an o~dinince has
alreadv been iasued, and if we do not
pass this Bill now. the ordinince wi'l
lapse. The main object of issuing the
ordinanre was this. There sre a nnma
ber of cases pending in the various
States and which vitally e~n~ern a
number of projects such as, for Ins-
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tance, the Bailaj project, the Bokaro
Dproject, the Deihi Development Autho-
rity and a number of other similar de-
partmenizl projects.

With regard to cases in which more
than one declaration under section 6
hes been issued, I wou'd like to explain
the various implications of the Supremg
Court judgment. Take the case of
the Bhilaj steel project. It is true
that the preliminary notification under
section 4 was followed by a numbear of
declarations under section €. The bulk
of the area has heen acquired and the
steel plant is already in operation. A
bustling town with various civic ameni-
ties like hogpitals, roads etc. a'ready
exists, but according to the Supreme
Court iudgment, the acquisitio of
lands ccvered by all such dcc‘;aratmﬁs
except the first declaration under sec-
ticn 6 are invalid. What is the re-
medy? <hould we pull down the
buildings and rostore the land to the
orisinal cwners?  Vill ¢hit Lbe in the
nation=l interest? Obviously, we have
to vaiidate what had bh=en done in the
past. While doing so, we are provid-
ing for payment of interast in all these
cases where the delay in the issue of
the declaration was more than three
years.

I may mention ancther example in
this context. The De’hi Administra-
tion issued a preliminary notification
in respect ¢f certain areas in South
Do‘hi Several declarations under

ection 6 have bz2en issued according
to the phased programme of develon-
ment. Cn some of thes= Lands, the
All Tndia Tnstitute of Medical Sciences
has been built. If all the d=clarations
subsequent to the first declaration un=-
der sactior € are invalidated, then the
lands on which the hosnital and 'abo-
ratory stand will have to be restored
to the original owners. There lies
the genuine hardship.

In all these cases, the original owners
have alreadv been mnaid compensation
according to l2w. We have nn chnice
but to walidate such deciarations.

APRIL 6, 1967
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I hope hon. Members will appreciate
this situation.

Then, there has been some criticism
about lands  acguired rouad about
Dellii. I de not mean to suggest tnat
evary acgusiticn procseding is jusii-
fied or there may not have bsen any
wrong action talken here and there.
Bat the informatios which is with me
goes to show that the acquisition pro-
ceedings which are contemplated to be
taken round about Delhi are absolutely
in the interests of the development of
Delhi itself. May I pcint out to you
that the Master Plan for Delhi lays
down the urbanisable limits of Delhi
up to the year 19317 it envisages ur-
barisation of a total area of 1,10,487
acres. The present urbanised acea is

427700 arres. The estimated population
of the urkenised area in 1981 is 46

lakhs. The major break-up of  this
area it as folicws., I am me-lioning

i
thi: in termas of land use. I am speci-
fically montioning these figures bzcause
there is cons’derable misunderstanding
on this as if lands gre acq
for scme private ccmpanies
private industrialists.

or some
There might be
instances of acguisition of lands for

such purposes a'so. But I may just
quote ths pc-“ccnfages of the lands
acquired for varicus purposes so that
the Houses may be in a better peosition
to anprariale the exact porition. Out
of the total area that is to ha acquirzd,
housing area or residenial area would
ba 429 per cent; major commercial
(incndine warehaovsing) and mireral
cid'ngs will constituta 23 per
cont, Industrial area (including min-
ing) wrould come to 54 per cent, area
for Government would come to 174
per cent, area for recreation would be
23.7 ver cent, pub’ic and semipublic
facilities wou'd be 8 per cent. agri-
enltural farilities would acconnt for
0.3 per cent. and transnort farilities
excluding railway facilities would be
2:4 per cent Rasde 5:3 ner cent: rail-
way Jand (including stations, yards
and tracks) 2 3 per cent.

These are fizures whiry, gn 10
show that as far as industria) con-
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cerns are concerned, a very insigni-
ficant portion of land is acquired for
them, 15 pey cent of the plotg in
Delhi's Master Plan are ear-marked
for allotment to low income groups,
of which 15 per cent is exclusively
for Harijans, at fixed rates. These
are some of the factg which I have
tried ¢o put before the House.
Taking into consideration the sub-
missions I have made, I hope hon.
Members will support the Bill and
see that it ig passed.

ete, Bill 3208
of the Act. A committes of MP.S.
will be constituted and as soon as
their recommendations are avail-
able, we will gee that the entire
framework of the Act is modified
and necessary provisions made 830
that hardship is avoided and comp-
laints against the Act removed,
Mr. Chatrman: The question is:

That the Bill further to amend
the Land Acquisition Act, 1804,
and to validate certain acqui-

sition of lang under the said

1 wilj again reiterate the assurance A"t;' be taken into considera-
I have given to the House that we tion”,
wish to go into the entire scheme Lok Sabha divided:
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Mr. Chairman: The result of the
Division is: Ayes: 177; Nos : 88.

The motion waz adopted.

Mr. Chairman: We now take clause
by clause consideration of the Bill
There are some amendments to
Clause 2, Are they moved?

Clause 28— (Amendment of
54).

8Shri Bal Raj Madhok (South Delhi)
Sir, I move amendment No 1.

section

Page 1,—
(i) line 10,—

omit “either”; and
(ii) lines 11 and 12,—

omit “or make different reports
in respect of different parcels
of such land”, (1)

Shri Kanwarlal Gupta: 1 move my
amendment No. §

Page 1, line 12,—

for ‘“different” “two"’

(C))

Shri Chintamani Panigrahi: I move
my amendment No. 14.

substitute

Page 2, line 3,—

after “Government” insert—
“within a period not exceeding
thirty days”. (14)

Mr. Chairman: Is Mr, Srinibas
Misra moving his amendment No. 137
No. He is not here; so it is not mov-
ed. So, amendments Nos. 1, 5 and 14
are before the House.

Shri Annamhib Shinde: At this
stage, ¥ would like to submit that
there is a printing error in this clause
and we have communicated it to the
Lok Sabha Secretariat. One ‘s’ is mis-
sing in the word ‘objection’.

Mr. Chairman: It will be corrected.
Shri{ Madhok.

Shrei Bal Rej Madhok: Sir, I have
already spoken on the Bill. According
to section 4 of the original Act, Gov-
emment can issue a notificatipn and

otc, Bill 3302
objections can be raised under clause
5. Under section 8 the collector or the
officer appointed on his behalf can
make a declaration and thep the land
is acquired. It is provided that he
can make a number of reports in two
or three years’ time; he need not ac-
quire all the land at once, Notification
can be made at once but land can be
acquired in parcels but the compen-
sation which is to be paid will be on
the basis of the notification. My am-
endment sets right a defect in this
clause and it is to the effect that he
must make only one declaration and
not separate declarations over so many
years. I think this is essential to safe-
guard the interests of the land-owners
whose lands are acquired lke that.

st wwe wrer ey : X oY g
g M ATy oft 7w aEE W WY
wiedr g s AT Y devw o
¥ gy T atw ar D W & WY
fradt are ag g T ¥ WA
&< aFy § N foralt areofy @ wflw
B ¥ awy § 1 A oiwdie ag § fr ama
Ry daat 4 Y dvwrT 6 ¥ R XAy
frer e & WY wgE AT AN W
ofiwre st @ g wfgd daw
HNaET Y wgr  fege At AR
quer warge fear g & wwear
g f& deit wEw oY wlreTT w3
Cofl

Fanigrahl: Sir,
my sole objective in moving this
amendment is that, because of the
delay in the proceedings, naturaily,
the staff employed in the Land Aec-
quisition Department gets time to
manipulate the records, and therefore,

unnecessarily, the peasant whose land
is being acquired is made to suffer.

I may here bring to the notice of
the hon. Minister what the Assam
Estimates Committee has recently
commented on the various land ace
quisition proceedings there; they
have said that different bases of
evaluation were undertaken at differ-
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ent times for different cases within
the same identical village. In one
village, while the same }and is being
charged at Rs. 1,000 per acre, an-
other land js charged at Rs. 200 per
acre. It is because of this that the
staff is getting time for all these
manipulations

Therefore, my submission is that
beginning from the land acquisition
proceedings to the stage of payment
of oompensation, only six months
should be there and not more than
that. That is the sole object in my
moving this amendment.

sft woger vt we  (qenra) ;&
oot THEdT T 20 ¥ IR ¥ wEAr
BY T g F -

7 wrfaw, a8 mifex, ag gafaw s5¥
HEW A FY gt o g e g
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Fyfes st vt ow AT AY
T EE WA T wEy & AT gEd
ATH AT WS GRAIT A 2 I iy
Y ORI FTA T TEE ) AWY WY
o< fag & aamar 2 fe fisg aw miw
g ¥ € fk W wwrer amr
ST TgEAS ot g §  ownaT WY
frr ) agA wEew WA qw@ Ay
o AT 77 SAw Y & ) I T
oy %7 foar & few fod femr d ?
ey & fqd shc e &y 9%
foar &+ Sawr  SE Sl @ Y
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T B ) T @ TR
W § wr § e s o femmr
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Shrl Dattatraya XKunte (Ko'aba):
The clause before the House says
that a period of three years ought
to be allowed to lapse before action
is taken. What is the basis on which
the period of thrvee years has been
Jaid down? Unfortunately, on no
occasion has the Minister in change
explained to us why the period of
three years is yequired, Why the
officers who have got all pieces of
information at their command are
not in a position either to make a
report or declaration or enable the
Government to make a declaration
within g shorter period? The Minister
only saiy yesterdsy that as agafnst

\
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no time limit being presoribed in
the Act, he has been pleased enough
to give a period of three years,
which is as a matter of grace. I do
not want any grace to be shown; I
want an honest justification for the
period of three years being fixed,
and as long as it is not given before
the House, it is very difficult to
discuss this amendment,

Shri Srinibas Misra (Cuttack): Sir,
I beg to move:

Page 1, line 12,—after “reports”
insert * not exceeding two"”. (13).

Mr, Chairman, Sir, Clause 2 seeks
to overcome the mischief or adverse
effect of the Suprem Court’s judg-
ment, according to the statement of
objects and reasons. But we find that
it goes beyond the object stated in
the Statement of Objects and Rea-
sons. The object is only to rectify cer-
tain defects created in the proceedings
which have been already started, It
says:

‘Consequently, to overcome
adverse effect of the Supreme
Court judgment..”,

ie. the adverse effect on the procee-
dings that have been completed and
are pending. The Minister while
piloting the Bill or in the Statement
of Objects and Reasons has not given
any reagon whatsoever why he should
extend the number of notices which
the Supreme Court has held to be
invalid. He says that clause 2 covers
any number of reports under section
5A ang declarations under seotion 6,
It goes beyond undoing the mischief
caused by the Supreme Court Judge-
ment and beyond the Statement of Ob-
jects and Reasons. We can understand
in respect of lands which have been ac-
quired and on which structures have
been built, it is difficult to dismantle
them. But it is very easy to comply
with the judgment and honour it in its
letter and siprit in subsequent acqui-
sitions, Why s it that provision ha
been made that a large number of re-
ports and g large number of declara-
tions will be made? That can be cut
short. Thet is why my amendment
wants to provide that it should be
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cut down to one year. At their own
sweet will, they cannot say that they
wil] be lethargic and negligent. This
is a licence gliven to negligence.

Shri Annasahib Shinde: Most of the
membersy while speaking on clause 2
are making observations which do not
pertain to clause 2.

Mr. Chairman: Please confine your
remarks to clause 2.

Shrl Srintbas Misra: Clause 2 itself
provides for everything. Clauses 2
and 8 both contain the same provigion
of three years. They are inter-related.
We cannot take clause 2 without clause
3.

Shrl Annasahib Shinde: Clause 2
deals with amendment of section SA
while clause 3 seeks to amend gection
8.

Shrl Srinibas Misra: The two sec-
tions are so inter-related that the
minister cannot divorce clause 2 ox
clause 3 or vice versa. Without =
report under section 5A, there can be
no gdeclaration under section 6. There
will be as many reports as there will
be declarations. So, the amendment.
if at all, will affect both clauseg 2 and
3. As it is, section 5A reads thus:

“Submit the case for the deci-
sion of the appropriate Govern-
ment, together with the record of
the proceedings held by him gnd a
report containing his recommenda-
tions on the objections”

The words “a report” have been inter.
preted by the Lordships of the Sup-
reme Court as one yeport and not
more than one. Clause 2 seeks to
substitute this portion by the follow-
ing:

“either make a report in respect
of the land which has been noti-
fled under section 4, sub-section
(1), or make different reports in
nlpe:t of different parcels of such

~
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My amendment says, limit it to two
at the maximum. If the Government
18 sincere and if the executive is not
to be given this licence for negligence
and lapses, the number of reports
shouldg not exceed two. That is what
my amendment seeks to do.

Shri Annasahib Shinde: Mr, Chair-
man, Sir, ] think most of the criticism
that has been made now in respect of
clause 2 is irrelevant. As 1 have
already submitted, Government came
forward with this amendment as a
result of the Supreme Court judge-
ment in the case Government of
Madhya Pradesh ©vs Vishnu Prasad
Sharma. In the judgment itself
Justice Sirkar while, of course, refer-
ring to section 6 indicated that it must
follow that without a special provision
more than one declaration under sec-
tion 6 was not contemplated. So by
implication, if there was a provision
in the law for more than one report
ur one declaration it would be perfect-
ly legal. Therefore, in order to over-
come the difficulty that there was no
specific provision 1n the present law ot
making more than one report, we have
come forward with this legislation
with a specific provision in clause 2,

Mr. Chairman: Shall I put all the
amendments togetherg

Shri Kanwarlal Gupta: The Minister
may like to accept some amendments.

Mr. Chairman: He is not accepting
any.

Shrj Annasahib Shinde: I have con-
ceded on the major issue of amending
the entire law.

Mr., Chairman: I shall
amendments together.

Amendments Nos. 1, 5, 18 and 14 were
put and negatived.

Mr. Chairman: The question is:

“That clause 2 stand part of the
BilL”

The motion wag adopted.
Clause 2 was added to the Bill,

put the
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Olansg 3-— (Amendment of Section 6)
Shxi V. Krishnamoorthi: Rir, 1 beg
to move:

Page 2, line 21,—

for “three years” substitute “one
year” (2).

shri Eanwarial Gupta: Siy, I beg
to move:

Page 2,—

omit lines 6 to 13 (0),
Page 2,—

omit lines 23 and 24 (8).

Shri Srinibas Misra: Sir, 1 beg to
move;

Page 2, line 8,—

after “'and” insert “, not exceed-
ing two,” (15).

Page 2, line 11,—

for “different” substitute “two”
(18).

sthxt Chintamani Panigrahj:
oeg to move:

Sir, 1

Page 2,—
after line 24, insert—

‘(c) in sub-section (3), after
the words “hereinafter appear-
ing”, the following shall be in-
serted, namely: —

“after paymoent being made
within a period not exceeding

sixty days”.’ (18).

shri Annasahth Shinde: Sir, I beg
to move:

Page 2, line 12,—
after “have been made" ipsert—
“{wherever required)” (24).

Shri Abdul Ganj Dur: Sir, 1 beg to
move:
Page 2, line 11,—
for “three years”
“six months” (80).
Me. Chatrman: The clause and these

amendments are now open f0r Jiscus-
sion.

substitute—

ete, Bill 3319

Shri V. Krishnameorthi: Mr. Chair-
man, Sir,  have given an amenament
saying that the period of time taken
for notification under 4 and 8 ghoula
be reduced to one year instead of three
years. Aftec the commencement of
this Ordinance, Mr. Chairman, notifica-
tions have been published and the
Government wants to give three years.
As you are aware, the price of lana
rises every day. When the Govern-
ment acquires some property of
citizen it should not distinguish bet-
ween a citizen who is owning a land
and a citizen owning a house or some
shares in a company. So, in
such cases, today the price of
one acre of land may be Rs. 1,000
but within six months, as I hsve
stated earlier, it will become
Rs. 3,000 or Rs. 5,000. Why should
the owner of that land be deprived
of the benefit of the real market
value by extending the period to
three years That is my question.
The hon. Minister may come for-
ward and say that they require some
time for preparation of plan of the
site, measuring the land and so On.
But that can be reduced to the mini-
mum possible. My amendment sesks
to reduce the period between sec~
tion 4 and section 8 to one  year.
Within that one year Government
will have enough time to take all the
adequate steps. If the period ex-
ceeds one year then 6 per cent inte-
rest shou'd be calculated from the
date of expiry of one year and paid
to the owner of the land. Three
years is too long a period. We shoyld
not place the owner of land in an
embarrassing position for a long
petiod of three years, One year is
more than enough. So, T am plead-
ing for the acceptance of my amend-
ment.

Shri Chintamani Panigrahi: I will
not take much time of the House, 1
would only suggest that the land
should be acquired only after the
compensation has been paid. Now
land is scquired without immediate
payment of compensation and the
farmers have begun to believe that
this js an instrument of barassment
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for them. Though the acgquisition is
meant to carry out development
programmes, because they are un-
necessarily being harassed by the
administrative staff, that impression
is being acquired after the payment
of compensation.
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Shri Srinibas Misra: Sir, again
the same question crops up in this
clause. Three years’ time has been
given for doing all sorts of mischief
that the administration can do. What
are they dojng now? In violation of
all the legal provisions as large tract
of land is acquired and then they
sleep over it for years and years. It
has been discovered now and has
come before the House that this s
doing injustice to the peasants, rich
and poor alike.

What this legislation seeks to do is
this. It wants to give them licence
to sleep over the matter, which was
declared illegal, for three years. Ins-
tead of correcting the administra-
tion’s weakness and lethargy, this
Jegislation has been hastily introduc-
ed to give them licence for this lazi-
ness, lethargy and their  arbitrary
actions, to go on without plans and
then to come up with reports and
notifications subsequently. This is why
my amendment seeks to restrict it
to one year only, not three years but
one year. Why can they not per-
fect it? Why can the executive offi-
cers not be compelled to work it out
within one year? Why should they be
given time of three years to do what
they like and sleep over the matter?

ghri XK. Narayana Raso (Bobbill):
Sir, I have been hearing the spseches
of the Members since yesterday. Of
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{Sbri K. Narayana Rao]

course, on an occasion like this,
everybody is interested in expressing
his opinion on g very wider area. It
is qute good; it is to be done. But
many Members have forgotten the
wcope, the ambit, the necessity sad
the urgency of introducing this par-
ticular Bill. The Bill has & very limi-
ted object....

Mr. Chalrman: The hon. Member
should confine his remarks to clause
3.

Shri K. Narayana Rao: Yes. I ani
coming to that. The clauses are inter-
related and most of the provisions
are consequential. The main provision
1s the validation of certain transac-
tions. In go doing, not only they
want to validate certain transactions
that had already taken place in the
light of social justice, in the light of
development, in the light of socialism
and because jn the process of all that
they have to take into consid2ration
certain hardships, they want also to
bring about the time-limit between
the 1ssue of the notification and the
declaration which was very vague and
indifferent earlier. Today, you might
take 10 years or even 15 years. Na-
turally, even when the Supreme Court
had to interpret this particular tech-
nical word, they were perhaps 80
much impressed by these delays that
they might have been constrained to
give a technical meaning to thjs ex-
pression stating that notification and
declaration is one and the same thing
Once we accept that particular inter-
pretation, the hon. Minister rightly
sayd that we have to undo many
things, reopen many issues, with the
result that these things must be vali-
dated.

The social factor is also there. We
should not keep the gap very long.
Now, the present issue will be whe-
ther it should be one year or three
years or even flve years. It is
everybody's guess; it is everybody's
imagination. There are the difficul-
ties. You cannot forget the fact of
litigation. So many other things
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comes into the picture. It i good if
it can be completed within one year.
But the fact remains that in most of
the cases, the administrative process
will take a longer period. So, let us
err on the wider side rather than say-
ing that it should be completed with-
in one year. If you cannot complete
it wathin one year, you have to muke
a deoclaration again with the result
that many of the things will be upset
and a ot of litigation will take place.
Once we accept the principle, the
need of validation and the need for
relief, there should not be any quar-
rel about the time factor. The quar-
rel is only about the time factor. The
principle is accepted. I do not think
that there is any necessity for hav-
ing a quarrel over that. At least the
provision is a definite one,

With these words, 1 support the
original provision of three years as is
mentioned in the Bill.

16.54 hrs.

[MR, DEPUTY-SPEAKER in the Chairl

Shri Annasshib Shinde: Mr. De-
puty-Speaker, Sir, excepting the last
Member who spoke just now, much
of the criticism made by various bon.
Members had been wide off the mark.
May I submit that three years time-
limit is the maximum limit. It does
not mean....

Shri Mohammed Imam (Chitra-
durga): Sir, there is my amend-
ment No. 21 on clause 3, I may be al-
lowed to move it.

Mr. Deputy-Speaker: Now, the hon.
Minister is Yeplying to clause 8.

Shri Mohammed Imam: This amend.
ment 21 is on clause 3.

Mr. Deputy-Speaker: Clause 3.
Amendments 2 and 6 have been moved.
The other amendments, 7, 17, 22 and
othery merthenmemmd.'mm-
fore, I do not think that the hoa.
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Member’s amendment need be moved.
It has aiready been covered. Does he
want to gpeak?

Shri Mohammed Imam: I want the
entire clause to be deleted.

Mr. Deputy-Specker: The bon.
Member wanted to say something.

Shri Mohammed Imam: I want to
move My amendment.

Mr. Deputy-Speaker: It is not neces-
sary because it has been covered. The

other amendments cover his. He can
make a speech, if he wants.
Shri Mohammed Imam: this

amendment, I propose that the entire
clause, lines 6 to 13, be deleted. It
relates to Section 8 wherein it is con-
templated that there shall be only
one declaration. It has been the prac-
tice of this Government to issue differ-
ent declarations and acquire lands
piecemeal. This is not at all contem-
plated and the Supreme Court has de-
finitely said that this is illegal and has
given its opinion that there should be
only one declaration, and in pursuance
of this declaration when a piece of
land is acquired and if the remaining
land belongs to the same owner and
if they want to acquire any more land
from his area, then they have to issue
a fresh declaration under Section 4
followed by another declaration under
Section 8. So, the retention of this
Clause will be flouting the judgment
of the Supreme Court. ‘The Supreme
Court has ruled that there shall be
only one declaration and with that de-
claration, section 4 exhausts itself. So,
it ig not proper for this House to flout
the opinion of the Supreme Court and
retain this Clause which ig the cause
of so much of misery and so much of
hardship to the ryots whose rights are
expropriated. It has been the practice
these days to nullify the judgment
given by the highest judiciary of the
land. This is one such instance. Any
opinion offered by the highest court
is to be held with utmost sanctity and
it has the same value as any provi-
sion of the Constitution. So, the judg-
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ment of the Supreme Court should not
be disregarded and it must be given
due respect. But, on the other hand,
here, the highest court s sought to
be made a subordinate of the execu-
tive. If any opinion given by the
Supreme Court ig against the inclina-
tion of the Government, they at once
rush and pass an ordinance and they
entirely disregard the opinion of the
Supreme Court. After all, in demo-
cracy, there are three organs which
are important, namely, the Legisla-
ture, the Executive and the Judiciary.
The Legislature deals with law-mak-
ing, the Executive is meant to imple-
ment the law, but the Supreme Court
is the guardian of the law, it ig the
upholder of the rights and liberties of
the people and if its opinion is so
lightly regarded and is not given effect
to, then there 1s no safety for the peo-
ple. Here the Supreme Court has
given a d-finite ruling; they have said
that the procedure adopted by the
Government so far is illega! and un-
lawful and it should not be resorted
to They have said that there shall
be only one declaration which should
be followed hereafter. So, in the light
of these observations, I submit that
the entire Clause proposed may be de-
leted and the original clause retained.

Shri Annasahib Shinde: As I was
submitting, the three years’ time-limit
is the maximum time-limit. It does
not mean that in the case of each and
every acquisition proceedings, the
three-year period should be ¢aken. In
fact, we wish that the acquisition pro-
ceedings are completed as early as
possible. But the point is this. In
the previoug Act there was no time-
limit prescribed while 1n the new
provision we are prescribing a time-
limit.

As I have already stated in my
earlier observations, we are reconsi-
dering the entire scheme of the Act.
At that time, perhaps, a number of
things can be taken into consideration.

But 1 may submit that as far as the
declaration under section is concerned,
till the declaration comes in, the ori-
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ginal owner remains in possession of
the land and the wsufruct remains
with the owner of the land. As far
ay the use of the land and the bene-
fits of the land are concerned, they
remain with the owner and no interest
is adversely affected thereby.

Moreover, 1 may bring to the notice
of this House a recent observation
made by the Supreme Court about
this, The Supreme Court has held
in a recent case that after the inten-
tion to acquire the land ig widely
k;lown, some ante-dating is reasom-
able. .,

Shry Dattatraya Kunte: Would the
hon. Minister give the citation?

17 hrs.

Shri Annasahib Shinde: I ghall give
the citation presently. Otherwise, they
have said that there is the risk of arti-
ficial boost-up in prices and specula-
tors naturally take advantage of such
a thing

As far asg the time-limit is concern-
ed, that is a very reasonable time-limit
because some enquirieg are prescribed
according to the original scheme of
the Act and 1n these enquiries, some-
times, there are a number of owners
and co-owners who come up with con-
flicting claims and hence thege enquir-
ies take gsome time and it takes some
time for the authorities to come to
proper conclusions. So, the provision
which has been made in the Bill is
quite reasonable and it should be ac-
cepted

Shri Dattatraya Xunte: The hon.
Minister promised to give the citation
but he hag given it. To which
case and to ich judgment is he
referring?

Shri Annasahib Shinde: I shall give
him.

Shri Daitatraya Kunte: It should not
g0 on record like that. It 15 an im-
perfect record otherwise
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Shri Annasahi)h Shinde: I shall give
it to him.

Shkri Dattatraya Kunte: Till thon it
should not form part of the record of
the House.

Shri Annasphib Shinde: The refer-
ence which 1 have mentioned is Bela
Banerjee case,

Shri Dattatraya Kunte: The case
number, the year and everything re-
lating to it should be given. Otherwise,
it would not be a proper citation.

Mr. Deputy-Speaker: Later on, the
hon. Minister may give him all the
particulars.

Shri Aunasahib Shinde: I shall give
him later. If Shri Dattatraya Kunte
is interested, I shall give him all the
particulars together with the copy of
the judgment also.

Shri Dattatraya Kunte: I object to
this remark. The House is interested
in this. This is not the way to treat
the House. . . .

An hon, Member: It is contempt of
the House.

Mr, Deputy-Speaker: There is no
question of contempt. He has said
that all the particulars would be given.
The hon. Member should accept.
Where does the contempt of the House
arise in that?

Shri Dattatraya Kunmte: I did not
talk of contempt. He said ‘It Bhri
Dattatraya Kunte ig interested.”. Whe-
ther Shri Kunte is interested or not,
the House should be given this infor-
mation as of right and of duty.

Shri Annasahib Shinde: May 1 give
the citation? It is the State of West
Bengal vs. Mrs. Bela Banerjee, 1954,
SCR, 558.

Mr. Deputy-Speaker: 1 suppose Shri
Kunte has followeqd it. The hon. Min-
ister has given all the perticulars. 2
hope he ig satisfied.
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1 shall now put the following amend-,
ments to vote, namely amendments;
Nos. 2 (the same as 7, 17 and 22), 6,
(the same as 21), 8, 16, 16, 18 and 30.;,
There is 3 Government amendment,
namely amendment No, 24 which 1
shall put to vote separately.

Those who are in favour of these
amendments meay say ‘Aye’. .

Some hon. Members: ‘Aye’.

Mr. Deputy-Speaker: Those against
may say ‘No". 2

Some hom. Members: ‘No’,

Mr. Deputy-Speaker: I think the
‘Ayes’ have it, the ‘Ayes’ have it. ..

So, the

Shri Dattatraya Kunte:
. (Inter-

amendments are passed .
ruptions).

Some hon. Members: No. ..

Mr. Deputy-Speaker: No.

Apn bon. Member: The amendments
are passed. There can be no division
now. (Interruptions).

a4
Mr. Deputy-Speaker: May 1 point
out...

Some hon. Members: We want divi-
sion.

Shri Dattatraya Kunte: The
ration has been made twice.
cannot be division now.

Shei V. Krishnamoorthi: When the
amendments have been passed, the
Government must tender its resigna-
tion now.

Shri Annasshib Shinde: On a point
of order.

Shri Dattatrays Kunte: There cannot
be any point of order after the ruling
hag been given

Mr. Deputy-Speaker: That might be
my opinion, but they are claiming di-

decla-
There
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Shri Eanwarlal Gupta: No, no.

Sbri Dattatraya Kunte: No, no divr-
sion was claimed.

Shri V. Krishnamoorthi: On a point

of order.

Shri Tennetl Viswanatham (Visa-
khapatnam): No division was claim-
ed at all.

Shri Annasahib Shinde: On a point
of order.

Shri V. Krishnamoorthi: On a point
of order. After putting our amend-
ments to the vote of the House, the
Deputy-Speaker said: “Those in favour
will say ‘Aye’; then he said “Those
against will say No’. After hearing
the response, he hag given his judg-
ment. The Deputy-Speaker has an-
nounced that the amendments are car-
ried (Interruptions). Consequently,
the Government has to tender its re-
signation. When amendments moved
by the Opposition Members have been
passed, it is the duty of the Cabinet
to resign. We have respect for the
Deputy-Speaker; we have respect for
his decision. The Deputy-Speaker has
given his decision. That must be res-
pected by the ruling party also.

Shri Annasahib Shinde: I am also
one of the movers of amendments.

Shri V. Krishnamoorthi: He had left
his amendment for the time being. It
was only our amendments which have
been put to vote, not the Government
amendment.

Mr. Deputy-Speaker;: Shri Kanwar-
la! Gupta.

Shri Dattatraya Kunte: Before you
give your ruling, you ghould hear us.

ot vweww qur ;& gy wgAr
argar g % ag® umY wijzdz o1 anr
forqr, wifwdie & swr<owT A faar,
fie qg A udsdiz § 99 9T AT W
Tuh g% ¥ €T 7% widw wf Wi gw
¥agiogmwsg s ysgfs
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Shri Kanwarlal Gupta: I would re-

quest the hon. Minister not to inter-
fere.

& ggwgar argaran fis Sfe agwieae
s fasr & arq qro g 3, W gwd
Hor ag  FE & oo wrd ¥ agwa gAY
T® IREI T HTHITH AT F wEr
fr 9fe ow gE wiiEdie eI TE W
fax gg AY wiafeta § W AHTTHY
et 2 2T ~rfed

Shri Duttatraya Kunte: I want to
make a few observations before you
come to any conclusion on the mat-
ter...

Mr. Deputy-Speaker: On the same
point of order?

Shri Dattatraya Kunte: Yes.

As my predecessor has rightly put
it, the shorthand notes are there; re-
ference may be made to the shorthand
notes or the tape-recording which is
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there, which will indicate that you in
your best judgment did declare it
twice, not once. You said “The Ayes
have ijt”, waited for a moment for
any one to rise for a division. Nobody
rose.

Dr. Ram Subhag Singh: No, no. That
18 not so. (Interruptions).

Shri Dattatraya Kunte: I am not
yie'ding. Let them shout, 1 am not
yielding. I know what shouling is.

An hon. Member: Then, we shall
also shout.

Shri Dattatraya Eunte: Go ahead.
Ag long I am in possession of the
House, I am not going to yield, let
them shout.

I was submitting that the rccord is
there. I am only suggesting to the
Chair that the record be counsultea,
the tape-recorder and also the short-
hand notes, I have confidence in the
shorthand reporter also. Therefore, 1
was simp'y saying: let the Chair ex-
amine for itself the records both of
the tape recorder and also the short-
hand Reporter, and if he finds that
the statement which 1 have made is
correct, because the tape-record ought
to record that voice—if I demand a
division, my voice would be recorded
there-—if that is the position, it might
be a lapse, even Homer nods, nothing
is lost. I would only point out that I
am not of the same opinion which has
been voiced jus now, as the Govern-
ment has another remedy. This BRBill
will go to the Upper House, there the
amendment cou'd be passed, it can
come back to this House. Therefore, it
some lapse has happened...

Dr, Ram Subhag Singh: There is no
lapse.

Shri Dattatraya Kunte: .. .they must
pay the price for it. To bamboozle and
to shortcirenlt the procedure of this
House is a wrong practice, and I am
finding that since the first day of the
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rd, both of the tape-recorder
shorthang Reporter. It need
any advice from me or from
member. If no refercnce is
be made either to the record
pe-recorder or the sh.orthand
I will have to say that harm is

B1RE.
H;

I}

Deputy-Speaker’s mouth “The Ayes
have it” escaped, that is true, (Inter-
ruptions). But I will remind you that
you at once paused. You stopped, at
that moment we asked for a division,
in between your two “Ayes bhave it”
we asked for a division.

Some hon, Members: No,

Mr. Deputy-Speaker: It is not ne-
cessary to refer to the records. As the
hon. Member has observed and has
also confirmed, it was a slip, bu* on
sccount of that slip you should mnot
claim that there is no occasion for a
division, because immediately I had a
fook at him, and the Minister got up
and immediately asked for a division.

(Interruptions).

Shri V. Krishnamoorthi: The Spea-
Kker should not commit a1 error. You
must safegusrd the interests of the
Chair. .

Shri Jyotirmoy Basu (Diamond Har-
Dour): Let Mr. Kunte's suggestion be
accepted.

Sbri Kanwarlal Gupta: This is a se-
rious matter

Shri Tennet! Viswanatham: I have a
submission to make Mr. Deputy-
Speaker.

Shri A, X. Sen (Calcutta North
West): On a point of order, Sir. Once
the Chair has declared a particular

138 (Al) 18D-9.
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mmemt a3 being due to an accl.
dental slip or error, that is the end of
the matter and that concludes it.

S8hri Tenneti Viswanatham. With
great deference to the learned Mem-
ber here, may I say that it will be a
very dangerous practice .

Dr. Ram Subhag Singh: There 18
nothing dangerous in it.

Shri A, K. Sen: It can only be upset
by an adverse vote of the House. (In-
terruptions)

Shri Tennett Viswanatham: There is
no question of resignation or anything,
Nobody presses for it. To say that
there was a slip and thercfore to per-
mit a division will be creating a very
bad precedent. Tomorrow it insy be a
more important measure and there-
fore this House should not b. made
to act because it was a slip. You did
not say that it was a slip.

Mr. Deputy-Speaker: I have said it;
I agreed with him ... (Interrup-
tions). There is no necessity to refer
to the tape recorder,

Shri Plloo Mody (Godhra‘): 1 appeal
to the Minister in the name of de-
mocracy to accept it sportingly.

off dore W@ v ;. WX EwTE
A TTF TT @I T NTET RO Y
froieie et 1 T M aws
orr v W fr gad Fefory o
feEarar 1 &7 LT vl wY sqr
WY g} T qg [ AW A« wiU
¢ fe foprd @ foar w@ wiv g
frwrd W 2 faam @ 1 serT
v gfifige T s@ e
fewty &Y @ Ay § wi ¢ fefean
s AR § o g agy wow ke
T YT EHT AT AW W g
T ZEy TET W e €
it L x@ A & W wig g e
fred W2y foerd w9 2w
ezt wer el
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My. Deputy-Speaker: I haye heard
all the sides. I would like to ask this
question. Are we going to take a
stand like this when-1 have admitted
that it was a slip? That is the main
question. In this august House when
we are considering an important mea-
sure like this, are we going to insist
on this, when I have admitted that it
was s 8lip. I think they are perfectly
right when they are claiming a divi-
sion and so I have ordered a davision.
Let the Lobbies be cleared......
(Interruptions). When the Division
is ordered, nothing will on record

Seversl hon. Memberg rose—

Mr. Deputy-Speaker: Please sit
down. The lobbies have been cleared.

ot guaT o T ITEqE ARET,
Ny FATY BFET w7 6qT7 W | W
UTTRT YTATHT IoA9T T & T IS
& ¥fex e el a3g wraandy warf
T, N T EA G H AN @ IR |
JEATE 9T &1 G AR WY ATA
fir wra Fafaa Fewrd w ot 4@ 2oy
gt Mede fwE &' W 1 2w
X !

oft ool vl ( w5 aferor ) ¢
I T, XA AW FT q047 i3
ol & freg Y€ 1w aw & ra
mft gy Tfgd «

oft geeure twpw (g3 oY)
W FERA, Faelt T wr TS
TqTE AATE | WA TORTT Y eI

27 Ifgd

Mr. Deputy-Speaker: I shall repeat
what I had said. It was a
slip, and on that basis—(Interrup-
tion) —please sit down, let me finish
~—1 do not think this august House
can take a decision. That is the first
point. Then, I said this side has the

Land Acquisition  APRIL ¢, 1067

ste, BNl{

3332

inherent right to claim a division—
(Interruption).

Seversl hon, Membery rore—

ft wt Py : SaTSRE wERE
ST HY ST F e G

Mr. Deputy-Speaker: 1 will now
put all the amendments to the vote,
except the Govermment amendment

Shri P. K. Deo (Kalahandi): Sir,
what I have learnt is that after you
have given your ruling on the subject,
and said that an amendment has been
adopted—‘The Ayeg have it, the Ayes
have it they cannot retract and go
back. It was embarrassing for us
even to participate mn the debate any
longer.

Mr. Deputy-Speaker: Do you want
to take advantage of that slip?

Mr. Deputy-Speaker: I have called
Mr Scn  (Imterruptions).

Wt W R # 9T A wer
! 9gA M1 VT STATAT AT A
g

Shri Kanwarkil Gupta: The matter
has been decided. If you have got
any doubt, pleasc find out from the
tape record.

Mr. Doputy-Speaker:
ting the slip, I have
tions).

oft e TR - ST WA
¥a sreeqr &1 owe Gfd & ww

T faw 367 *Y Wi faamT ey
g mAwgrmary:

After admit.
.. (Interrup~

“(1) On the conclusion of
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w fuw w aficw  (2)
casel:

“(3) The Speaker shall then
say: “1 think the Ayes (Qr the
Noes as the case may be) have
it®. 1f the opinion of the Speaker
as to the decision of a question is
not challenged . . .

An bon. Member: It has been chal-
lenged.
Shri Goorge Fernandes:

“, ...he shall say twice: ‘“The
Ayes (or the Noes, as the case
may de) have it” and the gquestion
before the House shall be deter-
mined accordingly.”

wad & o T g A A Ar
oq A AT Y @R OIFF AT
o ¥ g5 ¥ g e Y% T e
' & T T gl s
# wq ¥ agT WES & GG KA AEAT
g fr um & Wi & 71 Ty ar fea
HgEt a7 oo ¥ o aolw
Y qw fpar 99 7X@ avE & |
wWrErEsr § §Iw ¥ s T
IH aCF ¥ W X W W AR W
Foiw ¥1 wger G wwon fas ¥
T § AT AR ¥ AT AR @
TX I H WA Ty gy @ 0 e
I N FmErf 9 oy § g aOiw
qra 1 @ &, Wi gAT aTH ¥ w0
may e gl Aoy orw g € 2, ot 9

#e, BN 3334

AT & WX TN AW T Y WY W
% ¥ T g wfi@ « fonil wr
O TG WY e ST ST
wr ¢ v fraet % woww €
AET 9 ooy v g 1 Frgf
WY AT FT GFQIT T AW BT A
¥ foq g gziv ¥ & SrET o 7Y
waT g g

ot 7y ok ww (i)
gifEie & ak § unksr §= ¥z ag Ot AW
= v Ff*T e a7 T g v fis
TATHT T TRT W CHEHT §F e
wET ¥ X § g aew ¥ fefaory
T A off — (geTw) ¢

Shri Dattatmaya Kunte: Sir, you
have come to the rescue of persons
who need not be rescued at this stage,
because they need not leave their
chairs and go to the other side. This
is not a defeat where the Government
has to resign. The remedy is there;
they can go to the Upper House. If
a s'ip has been committed, let us find
out by whom it has been committed.
(Interruption), An hon. Member here
wants to convert this into a machili
bazar, He has no right to say that.

Sir, on the first point I said, let us
refer to the tape record and shorthand
notes. The Chair was pleased to say
that the Chair committed a slip.
Before the Chair said that I referred
to ‘Homer also node’ and all that.
Let us find out from the tape record
whether the Chair immediately said
that a slip was committed or there
was a time lag of 15 to 20 minutes,
Then it cannot be a slip. I am not
making any statement at all. I am
only pleading with the Chair, that the
Chair should itself look into the tape
record, into the shorthand records
and see whether ten to fifteen minut-
es elapsed before the Chair said that
a slip was committed. If the records
show that it was after a lapse of ten
or fifteen minutes that the Chair said
that a slip wag committed, well, then
let the consequences be taken. They
are not so heavy. It only means some
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{Shri Dattatraya Kunte}

time. Let me make it very clear, Sir,
that if such a ruling is given at this
stage the Chair isg asking us to dis-
respect the rules of this House In
the last few days that I have sat in
this House, unfortunately, I have seen,
with due respect to the Chair a Mem-
bers of the House, not sufficient res-
pect being paid to the rules of this
House, I do not say that the Chair has
been very co-operative in seeing that
the rules are obeyed-—with hum:lity I
say that; if T have committed anv mis-
take I apologise to the Chair. Yester-
day a thing happened, The House could
not have taken up two motions and
discussed them. At one time we
pointed it out to the Chair. Today
again we are committing another mis-
take. If we are going to commit
mistakes like this and then our rules
are not followed it will lead to a
pandomonium, Therefore, I earnestly
appeal to the Chair and through the
Chair to the Members on the Treasury
Benches to see that we do not convert
this House, this august Parliament of
this country, into this a pande-
monjum—my hon. friend here wants
to name it—I do not want to say so—
a fish market ‘Therefore, I would
humbly request you do not to do this
thing because this is a small matter,
the mattier could be taken to the
Upper House, it could come back hefe
and then 1t could be passed

It is a small matter and all this
should not be done just on the pretext
of a slip. I have made a request for
reference to the tape-recorder. If
the Chair is not to concede this small
request of referring to the tape-
record, not to any statement either by
me or by any other Member, the only
course open to honest men like me 1s
to walk out and that is what 1 will
resort to.

Mr. Deputy-Speaker: Shri Fernandes
referred to rule 367 and pointed out:

“If the opinion of tha Speaker
as to the decision of a question
is challenged, he shall order that
the Lobby be cleared”

Land Acquisition APRIL 6, 1967
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Shri 8. M. Banerfeeo (Kanpur): It
wag not challenged.

Mr. Deputy-Speaker: But there is
another provision, namely:—

“After the lapse of two minutes
he shall put the question a second
time and declare whether in his
opinion the “Ayes” or the “Noes”
have it.”

This provision is intended i by any
slip the opinion expressed by the

House . . . (Interruption). Then, there
iz another provision:—.

“It the opinioh so declareqg is
agein challenged, he shall direct
that the votes be recorded either
by operating the automatic vote
recorder or by the members going
into the Lobbies:* (Interruptions)

Shri 8. M. Banerjee: Kindly read the
rules during the inter-session and

then give a ruling on the subject...
(Interruption).

Shri Eanwarial Gupta: Why do you
not listen to the tape-record and
decide?

Mr. Deputy-Speaker: Therefore, the
rules lay down that because we want
to ascertain the correct judgment of
the House—not once or twice but
even thrice. Whatever Shri Kunte
may have observed, we are observing
the rules. Yesterady also the Speaker
observeq the rules. I have got the
lobbies cleared, I will order the divi-
sion . . . (Interruption).

Shri Dattatraya Kunmte: We wa'k
out.

15.38 hrs.

Shr: Dattatraya Kunte then left the
House.

Some hon. Members: Shame, gshame.

Several hon, Members then left the
Housze,

Shri Pfico Mody: Why do you not
consult the records?
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ot wrew fug. O ol (werenmge):
R woht are wdt § fw ag el Ay
gt ar sRia o ot gf @ 7 o
nafy wraw arft #F g€ & A I¥ myw
AU AT AET FAY whEd

Mr. Deputy-Speaker: It is my slip.

Shri 8. M, Bamerjee: There js no
qQuestion of there bemng your slip It
is a ship on their part,

Shri Bal Raj Madhok.
alip on your part.
ghri 8. M. Banerjee: That is why

we did not want a Congress man to be
there in the Chair.

There 13 no

Shri A. B. Vajpayee, Shri Bal Raj
Madhok, Shri S, M, Banerjee and some
other hon, Members left the House.

Mr. Deputy-Speaker: The question
is:

L]

Page 2, line 21—

for ‘“three years” substitute
“one year” (3).
2 AYES
Division No. 6

Patel, Shri N. N
NOES

Ahmed, Shri F.
Bajaj. Shri Kamalnayan
Barua, Shri R.
Barupal, Shri P. L.
Baswan!

t, Shn
Bhakt Darlban Shn
Bhargava, Shri B. N.
Bhéttra{charyya. Shrt

Bohra, Shri Onkarla)
Brahm Prakash. Shn
Buta, Singh, Shri
Chaturvedl shri R L,
Cl:c.audh-ll'y, Shri Nitira)

Shrimati

Mahadeva
Singh
Marandi,

Hajarnawis, Shri
Igbal Singh, Shri
Jadhav, Shr1 Tuishidas
Kavade, Shri B. R.
Kotoki, Shri Liladhar
Kinder Lai, Shil
Lakshmikantamma,

Lalit Sen, Shri

Laskar, Shri N. R.
Lutfal Haque, Shri
Mahinda, Shri Narendra
ullhotra. Shri Indernt

Masuria Din. Shw

1888 (SAKA) ete, Bill 3338
Page 3,—
omit liney 6 to 13. (6)
Page 2,—
omit lines 28 and 24. (8)

Page 2, line 8,—

after “and” insert “, not exceed-
mg two, ". (15).

Page 2, Line 11,—

for “dufierent” substitute “two™.
(16).

Page 2,—
after line 24, mmsert—

‘(e) in sub-section (3), after
the word: “hereinafter appear-
ing”, the following shall be
inserted, namely  —

“after payment being made
within a period not exceeding
sixty days”.’ (18).

Page 2. line 21,—

for “three years” substitute—
“six months”. (30).

The Lok Sabha divided.

Pandit. Shrimati Vijaya
Lakshmi

Pant, Shri K. C

Parmer, Sh-i Bhalisbhai

Partap Singh, Shr

Pate), Shrn Mamibhai J.

Patel, Shri Manubhai

Patil, Shn C. A.

Taty, Shr S. B.

Pati! Shr1 T. A

Raj Deo Singh, Shri

Ram Kishan, Shri

Ram Subhag Singh, Dr.

Ram Sewak, Shn

Ram Swarup, Shri
Ramesh Chandra, Shri

rasnd, Dr.

Rampur Mahadeva pa,
asad

Chavan, Shri Y. B. Mishra, Shri Blbhuu Ramshekha
Das, Shri N. T. Mishra, Shri G. Singh. Shn
TN TR ING  V  - Rt
- oor, ,
m;kh' vl N:iata Shr: Amnt Rov Shri Bishwanath
Gmelh Shri K. R, ‘;n;ly:ﬁ 3 Sushila lShl{:’x;:latl Uma
, Shri v 8
g e wn  Pandey, Shri Vishwa S s K.

Gupta, S8hri Rem Kishan Nath

Sayyad All, Shri
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Sen, Shri P. G. Sudddyya, Shri Tiwary, Shri D. N.
Sethi, Shri P. C. Sinha, Shrimati Tar- Tula Shrl
Shah, Shri Manabendra keshwarj Tuls:dss, H.

Sheo Narain, Shri Sonavane, Shri Verma, Shri Prem

Shinde, Shri Annasghid Supakar, Shri Sradhakar

Shiv Chandika, Shn

Shri A. T. Sarma (Bhanjangar):
The machine 15 not working.
The result of

Mr, Deputy-Speaker:
the Division is:

Ayes R |
Noes .. 83

Some hon. Members: The machine
is not working

Mr. Deputy-Speaker:

vplease rise in their seats.

They may

Some hon. Members rose—

Mr. Deputy-Speaker: The
have it; the “Noes” have it.

The motion was negatwed,

Mr. Deputy-Speaker: I shall now
out Government amendment No 24
w the vote of the House. The ques-
tion is.

Page 2, line 12,—
after “have been made” insert—
“(wherever required)” (24).

“Noes”

The motion was adopted.

Mr. Depuiy-Speaker: The question
i8:

“That Clause 3, as
stand part of the Bill.”
The motion was adopted,
Clause 3, as amended, was added
to the Bill.

Clause 4—(Validation of certain
requistiong).

Mr. Deputy-Speaker: We snall
take up clwuse 4. In regard to this
clause, the'e are sothe amendments:
Nos. 9, 10, ind 20, No. 20 is the same
as No. 16. Then there are amend-
ments Nos' 1.’ and 23. ‘Then there
are Goverrment aniesdiments Nos. 23,
28, 47 and 28. Then there i1 auother

amended,

Swaran Singh, Shri

amendment No. 31  Is any of these
amendments moved?

Shri Annasahid Shinde: I am mov-
ng amendmentg Nos. 25, 26, 27 and
¢8. Amendments made:;

Page 2, hine 37—

omit “or”. (25).
Page 3, line 3,—

omit “or”. (26).
Page 3, lines 7 and 8,—

omit 'in pursuance of one or
more reports made under sec-
tion 5A thereof”. (2).
Page 3,.—

after hne 295, insert—

“(3) Where acquisition of any
particular land covered by &
notification under Sib-sec-
tion (1) of section 4 of the
principal Act, published betfore
the commencement of the Land

Acquisition (Amendment and
Validation) 1 of 1967 Ordi-
nance, 1967, 1s or has been

made 1n pursuance of any dec-
laration under section 8 of the

principal Aca, whether made
before or after such com-
mencement, and such declara-

tion 1s or has been made afier
the expiry of three years from
the date of publication of such
notification, there shall be paid
simple interest, calculated at
the rate of six per centum per
annum on the market value of
such land, as determined under
section 23 of the principal Act,
from the date of expiry of the
safd period of three years to
the date of tender of payment
of compensafion awarded , by
the Collector for the =acquisi-
tion of sudh land:

Provided that no guch intgrest
shall be payabie for any jeriod
during which the proceedings
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for the acquisition of any land
were held up on account of stay
or injunction by order of a
court:

Provided further that nothing
in this sub-section shall apply
to the acquisition of any land
where the amount of compen-

sation has been paid to the
persons interested before the
commencement of this Act”

(28).
(Shri Annasahib Shinde)
Mr. Deputy-Speaker: The question
is:
“That clause 4, as amended,
stand pert of the Bill.”
The motion was adopted.

Clause 4, as amended, was added to
the Ball,

Mr. Deputy-Spexker: There are no
amendments to clause 8.

Shri V. Krishmumoerthi: I have
given an amendment {0 clause 4.

Mr. Deputy-Bpeaker: We have
adopted clause 4. You were not
present then, 1 shall put Clauses 5
and 1, the Enacting Formula and the
Title to the Bill. The guestion is:

“That Clauses 5 and 1, the
Enacting Formula and the Title
stand part of the Bill.”

The motion was adopted,
Clauses 5 and 1, the Enacting Formula
and the Title were added to the Bill.

Shri Anmasghib Shinde: Sir, [
move:

“That the Bill, as amended, be
Ppasged”
Mr, Deputy-Speaker: Motion moved:
“That the Bill, as amended, be
passed *
- oy fonfe f  (Wifrd)
IS AT HWY TEEW X Wy W
w1 faar § fe aORTNT Qi ¥
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¥ aw qget o dedy g’ ¥ AR
T & R dwr ¥ gw fow W fee
Ay | & vy s f feowg o
¥ wiazie w qradd | dy gt
wrpt Wt fore avg & g fisar way
¥ 3w ¥ fearit 7 agT avehs oY
3} oty T € wga @ o welr ok
& 37 o & Ao I W oW
T iy € o e f dfew }
7@ & 0¥ wix g aFw 7wy araey
gE 1 & Iv ¥ uwg wem fe ag
Xq AGTY Y qE T ¥ wHE AT
a1 Q¥ 0F ¥ W e ¥
e T faer WY 0%

shri Dattatrays Xunte: Sir, we
are at the third reading of the Bill
This 1s unfortunate that we are pPase
sing such a measure— (Interruption) —
1 am specaking on the third reading
and a Member has the right to do so.
1 have caught the eye of the Chair.

Mr. nm-Wu: He hag got
the right. Let him go on.

shri Datfatrayas Kunte: It is very
unfortunate that in the first session
of the Fourth Lok Sabha we are lay-
ing down a tradition of disregarding
the very eloguant and very lucid and
Jearned judgment of the Supreme
Court by passing such a sort of legis-
lation which really does not help the
Government, and at the same time,
causes great harm to the peasants
whose interests the party in power has
been claiming to be having utmost in
their hearts (Interruption). When
1 found that it was not correct, 1 left,
Now, as I was saying, I expected, this
firsy session of the Fourth Lok Sabha
to lay down different traditions; we
have three different repositories or
power in this country—the legislature,
the judiciary and the executive who
should respect each other and respect
the opinion expressed by each other,
In thig particular casa, awhat do we
find? The Supreme Court, on & mat-
ter which came before it—it did not do
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it smo motu, and there have been hun-
dreds of thousands of cases where more
than one declaration might have been
passed and the land might have pas-
sed hands—gave a decision; it dwa
not bother about it before the case
came beforeit. When one citizen takes
a matter to the Supreme Court and be-
lieves that he has won in law, we
the supreme legislature of this coun-
try want to deprive him, by passing
this legislation, of the right that he
had earned in a court of law. If we
pass this legislation, which I am
afraid this House by the majority
which the Government commands
would pass, we will be doing a dis-
service to this country, because we
will tell the pcople that the judicial
decision and the judicial interpreta-
tion of law passed by this legislature
or by its predecessor is not respected
in case it does not suit the wishes of
those in power. Therefore, 1 will
again appeal before this stage is over,
to the Government that they should
reconsider the matter and withdraw
he Blll rather than pass it and take
it to the other House and convert it
into law.

oY W wmgEy (ITERT) - IATSAE
wgreg & worfrr st & 3o wmearew
W @ v § R o%g qgw
fiw gfn wfawesr & s v o
wrendfay w7 Am w4 N A
weedy g€ offeafod ¥ sereq grm
Nax ¥ A o F} WR O
sifw-wfirger ¥ @it qweTl €7 e
% wad gu wwar A AwEr €
wwx ¥ o Few fam g
wfr wigweer 2 ot quen 2 @ 2
ugfrees i awEr,  wEdwor N
AT | BW ART WIAATHT ¥ IE WY
wx 7% ¥ ¥y ¢ Fr ag v T
¥ fraral & et & faems o @ @
&y Ay wgwa T § L wrer & qw
¥ srgfreerzer WY g oY wiw o
g T ¥ grdw Hagwin § | 4@ W

qTeTT By W ¥ firaralf oy e Y i
oK WA §T o § 1 Ao wepr
ar g wifgd oY fir @ wrgfeeey
iz wgiwTer 1Y ww ¥ w7 freews
Y wH ¥ TR fraA) W IE Y
TEHTE @ | T F ww frar Y ey
wufaugen & &8 TR T SR o
wfgy 1 fow o ag W wETAr
YT IW WHY K A1Y FT ST AET AT
war 1 & vl wERy & fAdgw wEwy
v o a7 farer aTE T I W AT W
w rd fe 9 qfe S st 3@ W
¥ X fow #Y wfwr St ondk 3w WY
el |

TF W TR § A o wAT
ATEAT 47 A ¥ qgey arwT A= wr v,
afeT ag & e dw v & fod woww
D wg fedew fufawy 3 3o it
YT AT & 1 Fgr 9% 100 @ AT
100 UHE F YW AT £ | S€ F A«
1000 & #iw wfy Qeama< A ¥ 1
ag P gFs 1 @ o W feaw
o WX | IW F hrew  erafar
FI AT AT I Y | IE OH AT
g s A AT g N AN §
ERCCECE SO P Rl ]
o gF SrE wavY § 1 3T Y iy
sty Afww fmrmm g1 9=
Y Faw agy W § AfE ag v wy

W AR AN AT Y1 A aF FRET
aewr i@ A &0 12 goC wredt
AR H AL ¥ g § e ofe

wfwgw wfgw &1 Iy w @ TRv
I (H U ¥ OF oA ¥
e o wft g T a=ma %Y wifaw
¥ Tz T FATH & T TT S GO
¥ wgor ¥t § fF 3y wer gar 39—
% 3w ¥ ww ¥ fiv ag W ww
Wt aat & AT Ve w1 fis ofe 1
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Hfew ¥ @ dewe @ AT
fort A iy €| B aw & T T
¥ fa¥r T 7 o wrdfY

= figx wicraw : I wR)eT,
& qu AN ¥ ATE TP AT W §
o qw wforwe ¥ JamRT Wi sg
wrgan § fe s ot dw Afierforr w1
TR X AT T § A AEr AT L
T gk wmay § G mfvmare
W godt 1R ol ot ok, AfeT 7
IR 9T 7F A AR A 6 T
gUT | G BT R WY g ¥
fra w1 dfed oY wg da )
faae & ¥ 1 7 3T W A Qe R
TR rErmr W AT | WX
oTg Y T AETAL &Y JeT § Ay
QXY ATAR AT AAATRY | AT qLETA
T feesfr X E e At T gER 34
«w fad & qewTT ¥ wEAT ATEETE L.
(swaam) & feary w1 @21 §, & fae-
e ¥ *g avar § wife & femT
& WA F 1 SET A Ay AY fah

g w1 arAg € 1 feEst
A rA S F goee &
qave W ¥ FEw g f
9 AL ¥ KT I KT q97 7
R & aw e gY ar e ek
1 IF A W qY ) Jfw GeArae
w1 A Rfewwr wd A @ q
e T ek w0 dfew wr
Bt e WX A Y, W K FAG awAC
o @, 100 ARl w1 AT £
¥ sty x& & fadr s feamat 7Y sefta
Ny Fagdhvaff ) g7 e
ol § wwdver 9T w6, & o1 & fe
oW 87 T fawrs), SR AT RH ARE
o § | wre enht &Y sEEC A0
& o aY & w7 AT § wOwR @ fie
wy pfen & & WL G S wFA
AT T 1

Wt fwdtwrw wwe (woeet)
'ﬁi wﬁmv g
b SR SR
Wﬂztfmmmtﬁiﬁm
R, 9 ag ©% & ot et § WY awy W
foqra ot zw ¥ foar ok 4 W
nffRdvT wd g Wk I
o ad ATy wewr  fpar orar R o
& wgAr wigar g 5 forw avq wear
forgy 1@ ey 4T 7 2T R fraT i )

e ag fF SR v ¥ AR
arz WY 7 1Y FeAEIT 71 I v
Y wwwR g &% g R
afeT 39 F1 BT IT W AE A@
fomrat 1 X fd o o nfiT wreeTe
FufEw A, dv Y w2

frwd o og v o ¥ 9
T 6 B, T9 W) wwHET Wi uek
7 AT A W) AN gy H
AT A T Y ITF fgarw A wva-
T faeft afE® | fw qedha o
are 7Y frery wifad

srw. w. foerdr (¥fmr)
Ny N NIsp 2 K30 A
ol vT g R T ¥ frded
AT A g R qw faer i el
TR ) IT A W oAw §
arar Witk frw & fratar & awers
ot g¢ § Wi wTw o g Y nd
s W fEaTY ¥ oy A N
#rf avehs P § 3T ), AY Iy
7 grft wifgl |

»ft WorqTHr Weitws © IITSYY TEIET,
™ = & & fon o oty @1 §,
wig FiRw F&x & i frdhly FWa ¥,
TARCE AT, T F g
fedw frar s W awaE ot afe
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€Y FRAFTUT A s & Ty ¥ A
feaqr & & ag T N ATS
N, Acw w0 2, frewr ofma
aqrw 2w wT & Far ot W@ 2 4
TZ I A1 Afaw FHAWCT f§ Iwe
= & 41T gv afen & qug
WA A & qwAHAT g fF dq ITF AYH
wdwm fEaT Ay ag I W Maw
RAEHRTFT O GT | I W T ITH
qQreut AT E G A AT WY
#7 & FfFT 37 O wrewt fAg A gAY
g1
«® fan & szt e s wro qawd
g, W & wret s "t § B ag
A= a3, s wrg s § e gw fawr
¥ gruwmI g ¥ g et ¥
I, ¥ fas ¥ gra w9 = N
iy Seaw &1 g AR FA AT R
& afew wral W7 wr W EFA AT
WRWET A K adr wEMfE W
Ty T aGES §, WY WA weAr
& wyater @Y gfad, vy Afawar & sare
't Y gfad aiT s &7 faerc s ¥
€q fae ot arg 3 afedr | g A
DfFy, A% o a7 94) 9gieg 3 =g
¢ 5 ag sfawa g% 23 719 ¢,
qifearast i 3R e o
ITHPER A D Iy Ia ¥ T1”
wss aa% ¥ faw ww wwA @
IR/ Qe fvqT IF oW O®
e 7 & e w9 wwar frosw
sryea Ny JF Ig |
Sihrl V. Krishnamoorthi: Mr,. Deputy-
.Speaker, Sir, since the Bill was intro-
duced in the Lok Sabha, so many
things have happened, some parlia-
“men! and some unparliamentary.

Whatevey it may be, we are now at
the final stage of the Bill.

1 spoke on the Bill yesterday and

the Governmsnt hag now ocome for-
-ward with an amendment on which I
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could not spesk. Anyway, I thank
the Government for having st least
introduced an amendment to safe-
guard the interests of those people
whose lands have been notified right
from 1949 onwards. This is only a
half measure which will satisty the
people to some extent. My reguest
to the Government 13 that the entire
'and acquisition law must be
thoroughly changed. The hon. Min-
1ster has already made a statement on
the floor of this House that he will
constitute a Parliamentary Committee
to go into the working of all the as-
pects of the Bill, Though the Oxai-
nance gives still three or four months
time, the Government has thought it
fit to pass it immediate'y to safeguard
the interests of the Government
acquisitions

My only request i1s this: let the
Government constitute a Parliamen-
tary Committee to go into the ques-
tion of Land Acquisition Act imme-
diately, so that we can discuss at full
length the aspects of the Land Acquisi=
tion Act.

18 hrs.

Shri Tenneti Viswanatham: We
have taken an oath to observe the
Constitution—not only the letter of
the Constitution but also the spirit of
the Constitution After the Second
Reading was over and after the Third
Reading has begun, we have heard
speeches, also from the Congress gide
opposing this Bill practically. Thege-
fore, the result of the discussion is that
almost the entire House js against it
excepting the Executive which has
given a whip in this matter. If no
whip was given, it was clear that the
clauses also would have been opposed
by most of the Congress Members.
Therefore, if the Government should
observe the spirit of the Constitution,
I think they would do well to with-
draw the Bill even at this stage, There
is absolutely no difficulty, fdr, the
Minister hag already promisedthit he
would introduce a comprehensive Bill.
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We have taken an oath that we would
respect the spirit of the Constitution.
The Supreme Court is a part of the
Constitution. The morhent the
Supreme Court interprets your legisla.
tion, immediately you come forward
with a legislation to nullify the inter-
pretation. Is it observing the spirit of
the Constitution? Let the Government
ponder over this.
off grew™ dwpor ;. SureEw
wgre, ¥ o faw w1 X fadw v
g ot w & b s § e ag
wim NwaEx Wl T st
o farer ey frindY &1 o faer & g
o framl B ager e e @ W)
WU 9 N FIOAr A qg frarr &
feat wY aag wT M) wfag oY
g A ¥ e g g SH WY
W WE A ager wfgw: 1894
¥ fafausr Qe & gra o oY firmrY
) gfaag are oY ag W xw faw &
T Y o @ 21 faRw qoRI &
T 9g T A @ ey ¥ e ag
AT T &AW & AfET v N @
Ty gfawg s A g wow w®°y
gt wfgd

W @ w1 7 & afy g
wee) A faQw foar &1 wtite &899
¥ ¥ firedt X oY 3@ & wEdT F an Ty
for | xa ¥ qgt feeslt & Ty Femar
TP AR 459 B ¥ fgaw
VA wfiT ATTIT N 200 WX T aw

R ] -
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T ®%)

el ehwrg:  Tsow Wy,
FO WY I F Wt & T whe
& 5 S Y wom i wegfiew AT
TR T 6 & ar w1 aww g
tfr #x @ g7 xw fawr o wfiat
uoeT TR § ey § W gure ¥
fong et wge #Y gura A Y, NP
@ g A fad v ¢ afew aw
FfrT T wAT 2 AW 3T H
fandt SR ¥ ATy A1 TEF T §)
S¥ Jg AT FATL AT I ¥ O A AR
t 1% 3T *) TURAT AAET | WW TR
T U AT & M ww@r B, @
w war § a1 Sad quivae
qi, a7 wmfy TE 9T w9 TR
97 914 Y wfew FA &, IW AT W
T 9FF T IV gurew wgy §)
3F T W g & fag ang
AT THEN T 9T H R T
PTACATHFFT T F W §E TR
T AT WA §, GEK WA Wy
¥ wafw so & s A fF AR wwET
AEY ¥ WY I gEveAr Ag afew
fawge ww w7 BT wg¥ £ SNy
ATHTT F7 FWT ¥ I T e §
Jafe g1 I&  wOW AT Wz )
SAAAT AT ITAH 7§ A A1 AT I7w0
T WA wAT agF § |
TATT gwry  ITT gy ¥ fag e
§ wafe a1 * 37 8 g9 w1 ar
g v ar e &1

oY wo wWto waolf: FaTsTEr N,
femrgfe =g far AN gank
amy § wEw Wl o o
wW 9w wq T §S agEw ¥
T 9T W S TR Ie &
mnnmaﬁ@ftmaﬁm
& v f fs 39 fot o v SoC AR
wr anr wray $F gty W e

etc_ Bl
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foas fis o ¥ or wga w@
TR W §E AT & qEE WY T
wk § W @ R Y, I i
Y 3% w7 & o IT A FEA TR
% fag wendw ard e oA
W arx § fr fred amw fom dara
# Wit §, 39 & welt 9w awr ofest amgw
¥ WiT afew wgw F FYA F SHER
wg wemRw xafeg svar qan o aegafa
ot wy fs 3@ aer A ey ot
¥ fag @ @ ot g T o
Tt dxmarm asa ¥ &
v A gz @ fs g9 & T A
Ty NfsdwFrger® fag
g Afer & aawn g e gl o
¥ iz ¥ Qg O R g e
Tomizeiagg TP W
R ¥ g9 ' § @Y & o §
go fer & Qv o fo iy W Y
e oA gr aeni H W a9
R 2w ¥ aff w sl el
# oy ¥ Fordeer T wrgan e W
AT STET SR o A qe T faar s
wfs sevza T T i A N T
figd i magwawr @
TRowsaET T fr g @ ®
¥ T § gt ge wpma ¥
HTETT 9T ST SR I9 B ow § A
fear ¥ s gEqT W WY SIS
tef eI R AE T gy £ H o
¥ s s frasft schar ag wearss
feray mar ar T w7 F@Afw AT TH
T T FTHET 9T S wgr qg T4
ot fis ¥® QT & aw ag) A warw
W oy & wead war § fn ag dwer
fa(t gy qud AT T § T FORC
¥ g o wAw It &t I X fo
wr foest WeT & TR dfadz v
g1t g g e wreTRaRd
ﬂtgﬂﬂimmil*ﬂ!

e, oy

Wt I @ dag ¥ oF Ay
wee § Wi oife wer o ¥ wfiee
T 7 ¥z o aw @ s §
N T Aty v

ot forw rogw A a7 &
IYT W T

ot Qo Wo wslt : § wrk furx
e Y & wEm g g e o
1§ wrawr 3 oy Y Y I R 1w
TN et s e e
fear & wafad wrr @Y am gy

oY forw areraw : ¥ WY W K
TH

st wo wto wnil: o & W ¥
& o7 | Wt TR T § 3w
AT E

3s=

Mr, Deputy-Speaker: Order order.

May I remind the hon. Member...

Shri S. M. Banerjee; Why ghould

they disturb me?

Mr. Deputy-Speaker: May I remind
him that he is supposed to make some

contribution
being a little aerious.
bringing in extraneous matters?

Shri 8. M. Bamerjee:
serious about
Perhaps, you did not follow Hindi..

What is un

to the deliberations by
Why is he

it? What did I sey?

Mr. Deputy-Speaker: I have follow-

ed. Let him conclude now.

Shri 8. M. Banerjes: Why are you
allergic to mink coat. I am not talk~
ing of the Prime Minister'’s mink
coat. You should have taken it in &

sporting spirit.

£ g gy W fi st TW @ A
*y agt v & wex @ o o o s
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RN wr o g A
LRl ool Cl

% v § fe o vw v § aifew
argw fare fe vk Y s &
T TF waEe! wsRY «MT W@
WYX TG AEAIRW & WATT 9T TS TR
¥ g ¥ WK 9T QEE I\ &
daw ¥ faums

Shrimati Lakshmikantamma (Kham-

mam): Does it add to the prestige of
This House?

Shri K. N. Tiwary: How much
time has been given, Sir? We ware

given only two minutes. (Interrup-
tions) .
Shri 8. M. Banerjee: You are the

only person who can stop me.
cannot stop me.

Mr. Deputy-Speaker: Please con-
clude.

They

Shri 8. M. Banerjee: Do you con-
sider all Congressmen to be Marshals
or what? They cannot stop me (In-
terruptions).

Shrimati Lakshmikantamma: 1
would requ st you to ses that decorum
is maintained and ce:tain standards
are obscrved in the House (iInterrup-
tions). ‘This is a shame. (Interrup-
tions). .

Shrl 8. M. Banerjee: She is allergic
to me. I do not know why.

Shrimati Lakshmikantamma: What
is allergic about it?

The whole world is watching what
you are doing.
off Wo Wyo WAWL: : A wT @ AT
& ¢ FTLT & A T AR
T (ER q T BT | W§ aey gy
#!(ﬁﬁmﬁt%imqumﬁs
g GO T CEF AR F 3 A | I
ax ot w & W § ¥ Saer fear
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Y | wfe A e v ¥ &
T e § f wrc oY e v
fwar arq O ¥ age W tw W ar
feelt &1 qwerT @ s o

W & X ot ag g § fe
T 9 9 e ¢ Wi ueA
I HT UT GGF a0 H wqwI N |

Shri Mobamed )lmam: There has
been so much of opposition to this Bill
and confusion on either side of the
House that the Government will be
well advised to withdraw this Bill and
bring forward g comprehensive Bill
in some other gession, as has beemn
suggesied by various members in this
House. This Bill had been introduced
not in the interest of the country or
the nation but to legalise the illegal
acts commitied so far by Government,
to perpetuate those illegal acts and
to enable Government to repeat
illegal acts in future. This legislation
also aims at nullifying the judgment
ot the highest court in the land.

Tias Act, it has been admitted, is an
archwe vne. 1t was passed as long
as 1894. It requires various modifica-
tions, and Member after Member has
expressed his desire that a compre-
hensive invesligation regarding the
working of this Act be undertaken
and a comprchensive Bfll brought
forward.

It must be understood that the Land
Acquisition Act is a confiscatory and
expropriatory measure. It aims at
acquiring lands of individuals, ac-
quiring their private lands, perhaps
their only means of living. The indi-
vidual is asked to undergo this sacri-
fice in public intereat for g public pur-

pose. When he undergoes this
sacrifice, it is  quite necessary
that proper steps are taken to

rehabilitate him so that he may
not lose his means of living, so
that he may be assured that his posi-
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tion will not be worse than what it
was before.

This Act, as it at presenit stands,
has a great damaging effect. It is
necessary that the entire Act be re-
vised and so framed that it will not
operate to the prejudice of the per-
son whose land is compulsorily ac-
quired.

I wonder whether this Rill, if it
can be passed, if it is passed, will be
in order. The Bill as finally passed
must include all the amendments that
have been passed. In my cpinica, the
various amendments that have been
carrieq as declarey by the Deputy-
Speaker—the Deputy-Speaker unegui-
vocally declared them passec—should
be incorporated in the Biil in its final
form.

Mr. Deputy-Speaker: The hon.
Member was not here when the divi-
sion took place.

Shri Moehamed Imam: It has
stated that there was 5 subsequent
division. I must submit with all due
respect that that is illegal and that
it is not authorised by law. When the
Speaker gives his decision definitely
that a certain amendment has been
passed, there is no provision either in
the rules of procedure or ji the Con-
stitution to reopen it.

been

Shri A. T. Sarma: No, it can Dbe
reopened.

Shri Mohamad Imam: With due
respect, he cannot reopen it. The
decision stards. According to the de-
cision, a 1 those amendments have bzen
passed and they should be incorporat-
ed in the Bill. So, if the Bill is passed
without incorporating all those amend-
menrts, then I am afraid the whole
procedure is illegal, the Bill in the final
form cannot operate and cannot be-
come law.

So, on these grounds I coppose the
passing of this Bill and I advise the
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Mover of this Bill in all humility to
withdraw it. No time is lost. There
is still time for the expiry of the ordi-
nance, another four months more. So,
he will do well, in deference to the
wishes of a large number of members,
to withdraw this Bill and bring it
again in the next session of Parlia-
ment, which session is not far off. So,.
I oppose this Bill.

Shri Annasahib Shinde. I share the
concern of the House, and all the
hon. Members have expressed concern
over the various provisions of the Bill.
I do not want to enter intou elaborate
arguments at this stage because I have
already explained the purpose for
which the Government had to bring
forward this Bill.

Shri Bibhuti Mishra, cne of the
senior members of this House, desir-
ed that Government shoulq give a
firm assurance to the effect that the
ent're framework of the Act would be
gone into. May I repeat that 1 have
already in my preliminary observations
stated that 3 committee of Members of
Parliament will be constituted, and
since it is a subject falling in the con-
current List, representatives of the
State Governments wi'l also have to be
associaed with that committee. As soon
as the report of that commttee is
available, we shall examine the entire
framework of the Act, and Govern-
ment will come forward wilh g new
legislation. But for the time being,
due to some technical difficulties we
have to bring forward this legislation.
No disrespect to the judgment of any
court is meant thereby. Therefore,
I commend this Bill to the House.

Shri Himatsingka: May 1 also
suggest that the draftsmen should be
a little more careful, s» that the
Minister may not have to bring an
amendment immediately after it is in-

troduced. Another fact is the Fin-
ancial Memorandum was also not
attached, it was added iaieron. These

things should be looked into by the
office, otherwise, there will be diffi-
culty.
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Mr. Deputy-Speaker: The question
is:

“That the Bill. as
passed.”

My, Deputy-Speaker: Let the Lob-
bies be cleared.

The lobbies have been cleared.

Shri Tennetl Viswanatham: On a
point of information, Sir. Are you al-
lowing the members of the Rajya
Sabha to sit in the House at the 1ime
of voting.

Mr. Deputy-Speaker: So long as he
is not voting, if there is any Rajya
Sabha member....

Shri Tenu~tl Viswanatham: The
question is not whether they are vot-
ing or not. They ough: not to sit at
the time of the voting. The lobbies
are cleared means those who are not
members of" this House should not sit.

amended, be

This is a very simple rule. In our
Assembiies, we do not allow.
Division No. 61 AYES

Ahirwar, Shri Nathu Dhylestiwar Meena, Shri
Ram Dixit Shri . C

Agpa, Shri Ahmad Gandhi,

Ahmad. Dr. 1. Ganesh,

Ahmed ‘shri F. A.

Shrimat: Indira
Shri K. R.
Ganga Devi, Shrimati

1889 (SAKA) ete, Bill

33s8.
[
Mr. Deputy-Speaker: No seats have
been allocated to them. They csn
sit here, but they are not voting.. -

Shri V. Krishnamoorthi: How can
we be sure that they are not voting?
They should raise both *their handg at
the time of voting ..(Interruptions).

Mr. Deputy-Speaker: When a Minis-
ter, who is a member of the Rajya
Sabha, pilots a Bill, he sits here. He
has g right to sit.

Shri Dattatraya Kunte: As a matter
of convemence, the rules can be
amended.

Mr. Deputy-Speaker:
18

The question

“That the Bill, as amcnded, be
passed.”
I request hon. members to> use both

the hands simultaneously.
The Lok Sabha d rided.
[18.22 hrs.

Mandal, Shri Yamuna
Prasad

Mane. Shri Shanharrao

Mirandi, Shri
Masuria Din, Shri

Azad, Sh B%hn T
Z& ri agwa a
B .

BaJpaJ, Snr viaya Jdhar
gama S'hr} Bedubrata
arua,
Barupal, Shri P, L.
Baswant, Shri
Bhagat, Shri B. R.
Bhandare, Shri_R. D.
Bhargava, Shri B. N.
Bhattacharyva

Bohra. Shri Onkarlal
Singh, Shri
Ghatteni Shri Krishna

Kum
Chaturved: Shri R, L.
Chaudhary, Shri Nitiraj
Singh
Chnvan. Shri Y
Cboudhurv.

B.
Sh'i val-
Dal Singh, Shri
Deobkéhn T.
Dooz‘nlra Shri N. R.
Shri M

‘shri C.

Ganpat Sahai Shrx
Gautam, Shri O, D,
Gavit, Shri 'Tukaram
Ghosh, Shri P, K.
Gupta Shri Ram Kishin
Hajarnawis, Shri
Himatsingka, Shri
Yadhav, Shri Tulsidas
Jadav, Shri V. N.
Jagjiwan Ram, Shri
Kahandole, Shrj
Kamble, Shrj

Kamla Kuman Shmnat:
Katham, Shri B
Kavade, Shri B

Kednna Shri C, M
Keshri, Shri Sitersm
Khanna, Shri P. K.
Kinder Lai, Shri
Kureel, Shri B. N
Laxmnkantamma.

Lalit Sen, Sh

H n,

Laskar, Shri N. R.
Kedaria, Shri C. H.
Lutfal Ha we, Shri

Mahadevy )
Mahida, Shri
Narendra Singh
Malimariyappe, Shri

Shri-

Menon Shri Govinda
Minimata, Shrimati Agan
Dass Guru _ .
Mishra, ‘Shri Bibhuti

Mishra, Shri G. G.
Mondal, Dr. P.
Mrityunjay Prasad,

Shri
Mudnka Singh, Sh'i
Mukerice, Shrimati

har
Nagveshwar, Shri M. N,
Naghnoor, Shri M, N,
Nahata, Shri Amrit
Oraaon. Shn Kn-rtlk
Pahadia. S
Pandit Shﬂmnu Vijaya

Lakshmi
Pamgrahi Shri Chinta-

Pant. Shri K. C.
Parmer, Shri Bhalji
bhat

Pratap Singh, Shri

Patel, Shri Manubhai

Patil, Shri C. A

Patil, Shri Dzorao

Pa.:ﬁ, Shri S. B,

P Shri 8. D,

Patil, Shri T. A.

Pramanik, Shri J, N..
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’Q_t:mhl_ Shri Shafi
Radhabei, Shrimati

Rajasekharan, Shrj
Ram Ki¢ Shri
Ram Subhag Singh Dr.
Ram Dhan, Shri

Ram Sewak, Shri

Ram Swarup, Shri
Raslmdlekhlr . Prasad

ingh.
Rans, Shri M,
Randhir Slnzh Shrl

Rane,

Rgo Shrl K Narayana
Rao, Dr. V. K. R. V.
Reddl, Shri G_ S.
Reddy Shri_ Ganga
Roy, Shn Bx;hhwnna.u\

Sa Ti
Saha. Shri S, K.
Saleem, Shri M. Y.

Abraham, Shri K. M.
Ahmed, Shri J.
Amat, Shrl D.
Amin

Prof. R. K.
A:mn Shrl Ramachan-
Baner:ee

Basu, S gyon"mov
Berwa, Shd Onkar Lal
Bharat Singh,
Chittybabu, Shn .
yiwig ‘g 'y WS ‘o’
Dhirendranath, Shri
Dipa Shri A
Esthose, Shri P. P,
Fernandes Shr; Gerorge
Gopalar, Shn D S
Gupta, Shri Kanwarlal
Gupta, Shri Lnkhan!al
Jena, Shri
Jha, Shri Bhozendn
Joih:.. Shri Jagannath
a0

Shri K. M, Kaushik (Chanda): The

machine is not working.
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Salve, Shri N, K.
Sambandhan, Shri S. K.
Sarma, Shri A, T.
Satva len. Singh.

Shri
Sayyaq_ Al, Sh.n

Sethi, Shri P. C

Shah Shrj Shantilal
Shankaranand, Shri
Sharma Shri D, C,
Shashi Ranjan, Shri
Shastri Shri B. N,
Shastri. Shri Ramanand
Sheo Narain, Shri
Sheth, Shri T. M

Shinde, Shri Annulhxb
Shiv Chandrika Prasad,

Shri
Shukla. Shpi S. N.
Siddayya, Shri

NOES

Joshi, Shri S. M,

Sbrl

Kameshwar Smgh. Shri
Kandappan, S

Kaushik, Shri

Kedar Baswan sh.x
Khan, Shri Ghayoor All
Khan Shri Latafat Ali
Khan, Shri Zulfigaur Ali

Kothari, Shri S. S.
Krishnamoorthi. Shri V.
Kunte., Shri Dattatraya
Madhok, Shri Bal Raj
Madhukar, Shri K. M.
Majhi, Shr1 M.
Mangaf—x’humadom Shri
Misra, Shri_Srinibas
Mody, Shri Pllog

Mohamed Ima.m. Shri
Molahu, Shri

Naik, Shri R. V.

1825 hrs.

ete. Bily 3w
Siddeshwar Prasad,
Shri
Singh, Shri D, N.
Solanki, ghri S. M.
Sonar, Shei- A. G.
Sonavane,
S dr Pal Sln.gif
urendra
Shri
Swaran . Shri
Taredekar, ri V. B.

Tiwary, Shvi D. N
Tiwary, S8hri K. N,
Tula Ram, Shri
Tulsidgs, Shri
Vajpayee Shri A. B.
Veerappa, Shri Rama-

chandra
Yadab Shri N
Yadav, Shn Chand.n

Jeet, Shri

Nair, Shri Vasudev-n

Paimar, Shri D, R.
Patel. Shri Manibhai J.
1;-!'11 Shri N. R.

atod!

Sen. Dr. Ranen

Sharda Nand Shri

Sha: ma, Shn B. S,

Sharma Shri N. S,

Shﬂsfn Shri Shiv
umar

Singh, Shri J. B.

Vansh Naram. Shri
Viswanathan Shri G.

Viswanatham, Shri Ten.
neti

BUSINESS OF THE HOUSE

Shri S. A, Dange (Bombay Ccntral

South):
ing.

Mr. Deputy-Speaker: The result of
“the division is Ayes 149; Noes 62

The machine is not work-

The

Minister of Parliamentary

Affairs and Commanications (Dr. Ram

Subhag

Singh):
nounce that the buginess in the House
for tomorrow, the 7th April, 1067 will

Sir, I beg to an-

The motion was adopted.

be as follows:

(1) Further consideration and
passing of the Minersl Pro-
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ducts (Additional Duties of
Excise and Customs) Amend-
ment Bill, if the RBill is not
finished today.

(2) Consideration and passing
of the Constitution (Twenty-
first Amendment) Bill,

(8) Consideration and passing
of the Finance Bill.

49éx

(4) Consideration and passing
of the Essential Commodities
(Amendment) Bill.

If the House agrees, Private Mem-
bers’ Bills may be taken up after the
above Government Bills g.¢ disposed
of and if necessary the House may
sit longer tomorrow 1o complete the
business.

Shri S. A, Dange (Bombay Central
South): Sir, there i something
wrong. When I pressed from here
something was registered, byt when 1
pressed from here nothing was regis-
tered.

Mr. Deputy-Speaker. If there is
any defect it will be removed.

Shri 8. M. Banerjee (Kanpur):
Mr. Deputy-Speaker, Sir, according
to the announcement just now made
by the hon. Minister there are many
Bills including the mnst  jmportant
Bill, the Essential Commodities Bill,
which are going to be passed tomor-
row. What will happen is, all the
important Bills, where we want to
take part in the discussions, are going
to be guillotined and, uitimately, the
Private Members' Bills alsa will not
be taken into consideration, Sir, to-
morrow is the last day of th;s gession,
and the hon. Minister wantg 10 rush
through all this business. I would re-
quest him not to do suo. They have
already extended the Rajya Sabha
sitting up to the 10th. Let yg also sit
up to 10th to pass these jmportant
legislations with full responsibility,
because all the textile mills are still
facing closure and it ig not an easy
job. There are two other statements
which the hon. Minister promised to
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me. One is about the recent judgment
of the Supreme Court about the

Fundamental Rights. He promised to
speak to the Minister of Law and said
that the Law Minister would make g
statement. Another was about the
closure of Laxmi Rattan Cotton Mills.
About 36 lakhs of people are facing
starvatjon. The hon. Mun;sier said he
woudd speak to the Commerce Minis-
ter and he would make a statement
here, Sir, this is a very important
matter. Let ug sit up to the 10th, We
are not going to lose by that. Other-
wise, let him make those two state-
ments also tomorrow.

sft gost wx gy (INHT)
IuTeAs W # gg AR WA
g & i et & oo Ry # foer
fAisT 3w fear & I & forg
fear frerr owva AT T & 1 oW
#T g&Ta faewel #1 @3 7 4R

Shri Umanath (Pudukkottai): Sir,
the proposal just now made is very
very unfair, because the effect of the
proposal will be like this. Tomorrow
is the only day in this entire session
for Private Members' Bills, and that
they are going to suppress. Secondly,
what is going to happen is, these Bills
like Eessential Commodities Bills, in-
volving lakhs and lakhs of workers,
their wages being deducted, are going
to be hurried through. BEven the time
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limit is going to be given. They
are going to hurry up, guillotine and
get it passed. These two are going to
be the worst affected because of that.
They are going to do it with their
majority. It is a rotten practice, the
most unjust and atrocious practice of
depriving the House and the Mvmbers
of the Private Members’ Business, the
only time when they can move their
Bills, and depriving millions of
workers of half of their day's wages
without giving an opportunmity to dis-
cuss the provisions of those Bills. You
want to hang a person without giving
him an opportunity toc have his say.
The temerity with which the Govern-
ment hag come here with proposals on
such an important question facing the
nation is most atrocious. I oppose it.
Yesterday, with their slender majority
they did it. They are using thesr
slender majority for purposes which
are palpably wrong. They must with-
draw the proposal which they have
now made. The only other course
left to them is to extend the session.
To get over the problem of extending
the session, which they have done be-
fore, they are trying to deprive the
Private Members of theiwr right to in-
troduce Bills and deprive the workers
of their nghts. This is very wrong. I
oppose it. I appeal to the members of
the Congress party to persuade their
Ministers not to resort to rotten tactics
like this.

Shri Bal Raj Madhok (South Delhi):
When we fixed the time table with the
Speaker then 1t was assumed that we
are giving four hours to the Land
Acquisition Bill, four hours to the
Essential Commodities (Amendment)
Bill and three hours to the Finance
Bill. Then yesterday some time was
taken on the Svetlana affairs and
today the Land Acquisition (Amend-
ment) Bill has taken more time than
anticipated. Therefore, now either
some Bills will have to be held over
or the session will have to be extend-
ed, We cannot deny the right of the
Houge to discuss these Bills which are
of vital importance and which affect
millions of people of the country. So

B.OH.
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I would appeal to the hon. Minister to
accept the suggestion that the mespion
be extended by a day or two so that
all these Bills could be discussed in
detail.

Shri Nambiar (Tiruchirapalli): If
there is any difficulty in extending the
session by another day, we are pre-
pared to sit late giter 7 p.m. tomorrow.
We have no objection to that. But for
no reason whatsoever can we agree to
cutting down the time for the Private
Members' business. During the last
session of the last Lok Sabha once we
sat till 8.30 p.m in the night and then
also the House was adjourned only
for want of quorum. Therefore, I
would request the hon. Minister not
to reduce the time of two and a half
hours allotted for Private Members'
Business After all, 1t is given only
once g week.

Some hon. Members rose—

Mr Deputy-Speaker: Regarding
the time a suggestion has already
been made. So, only those who want
to make new suggestions need speak.

Shri S. K. Sambandhan (Tiruttani):
The Essential Commodities (Amend-
ment) Bill has been given the fourth
place in tomorrow’s business and not
immediately after the Mineral Pro-
ducts (Additional Duties of Excise
and Customs) Amendment Bill. Let
that Bill be brought up next to the
Mineral Products Bill.

oft gwougwWo WA () : T
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Shri 8. Kandappan (Mettur): It
would be very unfair to reduce the
time for the Private Members’ busi-
ness,

Mr. Deputy-Speaker:
has already been made.

Shri 8. Kandappan: If the Govern-
ment still ingigt that they cannot ex-
tend the session and everything should
be finished by tomorrow, then I would
suggest that in view of the importance
of the Essential Commodities (Amend-
ment) Bill, it should be given prece-
dence over the other Bills.

DPr. Ram Snbhag Singh: I fully
agree with the last hon. Member, be-
causc I have simply effected a little
change in the order of husiness be-
cause we want that the “onstitution
(Amendment) Bill. which rclates to
Sindhi language, may be tahen up
early tomorrow.

Shri Duftatraya Knnte (Kolaba)-
is there any urgency about it?

Dr. Ram Subhag Singh: There is
some urgency abont it. As he knows,
the other House has adopled it. It is
being postponed for a long time.
Therefore, we want that ir should be
adopted by this House tomorrow.

That point

Shri Umanath feels a bit more
agitated regarding workers hut Y
might be permitted to assure him
that we are as much protectors of
the workers’ rights as anybody else.

Shri Umanath: That is why you
are doing this.

Dr. Ram Subhag Singh: We shall
do our best to see that their interests
are fully protected.

Shri Nambiar has struck a balance
between the two hecause he has sug-
gested that we might sit, if necessary,
during the night also tomorrow. Iam
entirly in the hands of the House. If
the House agrees, 1 have no objection
to eltting day after tomorrow, but i
it {2 possible to do g0 we can  adopt
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all the Bills as well as Private Mem-
bers’ Bills tomorrow.

Shri Joshi suggested that the Busi-
ness Advisory Committee can meet
tomorrow and decide about the en-
tire thing. It is not Government’s
decision ‘The decision was taken by
the leaders of the Opposition groups.
Therefore if you sav anything, you
are saying that agairst your own
leaders and I am accepting your
suggestions.

Shri Bal Raj Madhok: After that
decision was taken, we have taken
extra time on other business and
therefore the time tahle already de-
cided in the meeting had been upset.

Dr Ram Subhag Singh: I agree to
21l the suggestinns but not to objec-
tionable ones. T do nrt agree to Shri
Tunte's suggestion hecause he feels
apitated.

Mr. Deputy-Spesker: Private
Members® business may be taken up
at 4 o'clock and we might sit longer
as Shri Nambiar suggested.

Some hon. Members: No.
Shri Umanath: He agrees to sitting
on Saturday.

Dr. Ram Subhag Singh: If we can
transact all the business tomorrow by

sitting an hour or so

sft wo wro well : T g,
a0

oo o wvr ey oY ¥w Wt
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2

I{ it is not possible, we will sit day
after tomorrow also.
figmexvEEm WY @
frr gy Do 11

Shri 8. M. Banerjee: If we Bit on
Saturday, the heavens are not going
teo fall.
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Dr. Ram Subhag Singh: I hsave
already accepted that. We shall sit
on Saturday if the business is not
finished tomorrow.

Shri Umanath: There should not
be any uncertainty. If the House is
to sit on the 8th, Members will book
their seats accordingly. When he says
that if it is not finished tomorrow, the
tendency wil] be to finish tomorrow
somehow.

Dr. Ram Subhag Singh: I agree that
we can sit on Saturday also to com-
plete thc business.

Mr. Deputy-Speaker:
Saturday.

So, we sit on

18.38 hrs,

MINERAL PRODUCTS (ADDI-
TIONAL DUTIES OF EXCISE AND
CUSTOMS) AMENDMENT Bill

The Minister of State in the Minis-
try of Finance (8hri K. C. Pant): Sir.
I beg to move:—

“That the Bill further to amend
the Mineral Products (Additional
Duties of Excise and Customs)
Act, 1958, be taken into considera-
tion ™

The object of the Bill is to replace
the Ordinance that was promulgated
by the President on the 15th Decem-
ber, 1966. A statement explamning in
detail the circumstances which neces-
sitated the promulgation of this Ordi-
nance has already been laid on the
Table of the House and I would re.
quest the Members to refer to it.

The House is aware that in terms of
the agreements coneluded with the
three major oil companies, namely,
Messrs Burmah Shell, ESSO and Cal-
tex, the ex-refinery prices in India of
the major petroleum products are
determined on ‘“import parity” basis
which include the following elements
In  aeddition to wharfage/landing
charges at Indjan partg of discharge:—

(a) f.0.b. cost at Abadan, and

(b) marine freight, marine insur-
ance and ocean loss applicable
from Abadan to the Indian
ports of discharge.

The selling price which is also con-
trolled is, on the other hand, deter-
mined on the basis of ex-refinery
price plus marketing charges, profit ot
marketing companies and recoverable
duties and taxes. On the basis of the
above formula, the ex-refinery prices
increased after devaluation in terms
of rupees because of the changed

value of the Indian currency.
The refineries were accordingly
entitled to fix higher ex-reflnery

sel'ing price. It was foung that this
gave the reflneries an adventitious
profit because they were able to fix
ex-refinery price on their own pro-
ducts manufactured 1n India on the
basis of the notional increase of
similar ymported products as a result
of devaluation The i11iernal cost of
production had not increased in the
same proportion as the notional im-
port price It is to mop up this
difference that a higher additional
excise dutv is now proposed to be
levied This, however, cannot be
done in respect of kerosene certain
grades of refined diesel oils, light
diesel o0il and Bitumen without an
amendment of the Mineral Products
(Additional Duties of Excise and
Customs) Act, 1958 because this Act
has fixed ceiling limits in respect of
these products which will be exceed-
ed if the full additional excise duty
which is likely 1o be imposed imme-
diately or in the near future on these
items is actually levied. The Bill,
therefore, propose to raise the ceiling
limits in regard to these four pro-
ducts. The hon. Members will recall
that an Ordinance was issued on the
15th December, 18668 to enhance the
ceiling limits in regard to these four
items. The present Bill seeks to
replace the Ordinance. In regard to
the other petroleum products, the
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celling limits imposed in the Act are
sufficiently high and there is no nced
therefore to enhance these limits also,

A question may be raised as to
whether the imposition of higher
additional duties will not have the
effcet of increasing the price of these
products to the consumers. I woud
like to assure the hon. Mcmbers “hat
this would not be so because under
section 5 of the Mincral Pioducts
(Additional Duties of Excise and
Customs) Act, 1958, the additionu]
dutiegs cannot be passed on %o the
consumers. The consumer  price
which is controlled does not take into
account these additional duties and
its imposition will, therefure, h:ave no
effect on the consumer price

Sir, 1 move.

Mr. Deputy-Speaker: Motion

moved:

“That the Bill furthcr to amend
the Mineral Products (Add.tional
Duties of Excise and Cusioms)

Act, 1958, be taken intv
considcration.”
Dr. Ranen Sen (Barasat):

Mr, Depity-Speaker, Sir the State-
ment of the Objects and Reasons of
the Rill states, in a nutshell, :hat
these forcign oil companies were
taking advantage of devaluation for
sometime past and they were making
extraordinary profits in addition to
profits which they were maling
before. Secondly, the object of the
Bill is to mop up these profits. This
is what the Statement of Objects and
Reasons of the Bill says.

I would first deal with the fiist
question. It has always been found
that these foreign oil companics,
particularly, the Burmah Shell, the
Esso and the Caltex, have tried to
berefit from our difficulties and from
our troubles. This devaluation was
done in our country, as it is known
today to everybody, at the behest cf
the American Government,
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An hon, Member: The World Bank.

Dr. Ranen Sen: The World Bank
is only a subsidiary to the American
Government. Everybody knows it
These are the companies which are
international cartels and two of them
belong to very big international
cartels under the American patronage,
Before Independence, in the olden
days, one could undcistand that thenr
exploitation knew no bounds. But
even after Independence, these fcreign
companics went on doing taings with
impunity. They wused to dictate
terms (o India, I may recall some
of those instances.

Shri R. D. Bhandure (Bombay
Central): Sir, the rules of relevance
must be enforced in this House. He
1s allowed to speak on compiny law
and on what not. (Interruption).

Dr. Ranen Sen: Ile is ncw to this
House and, therefore, he does not
find relcvan~e in what I say. 1 may
point out that the Statement of
Objeets and Reasons of the Bill speci-
fically mentions that after devalua-
tion, these forcign companies are
cheating India. Therefore, I am rais-
ing this point. It is not for the
first time that these foreign American
companies and British companies arc
exploiting India. If that hurts that
gentleman’s sentiments, I am sorry I
cannot help it.

As I was saying, this is not a new '’
thing  But unfortunately, the Gov-
ernment  of India  from the very
beginning bowed down to tne black-
mail tactics of the forcign oil  com-
panies, namely, the three giant com-
panses. In the past, 1 remember,
these companies were given the con-
tract to find out whether oil or gas
was available underground in India.
These are the very two compani(s—
Burmah Shell and Ess»—wuaich
wasted the public money for two
years and gave a wonderful report
that India does not have any gas or
oil underground, But after a few years
with the help of Soviet technicians,
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ofl was found in Gujarat and other
places and prospecting is going on.

Secondly, theze companies refused
to give us—I may refer to the
Damle Committee report—the source
of their crude oil supply. i
written n the Damle Committee
report that these companies refused
to give us the source of their crude
ofl supply. Also, about prices, I
may refer you to the very recent
report of the Working Group on oil
prices. This Working Group, set up
by the Government of India, 'n their
obzervations, have stated:

“The arrangements made by
the three private o1l companies .”

namely, those three companies—
Burmah Shell, Caltex and Esso*

“. ..for import of crude oil are
intended to dispose of the o1
produced by thewr principals,
affiliates or subsidiaries and do
not permit of price-fixing by free
and full competition and 1t 18
difficult to accept that their prices
are the most favourable 1n the
world market.”

This is from the report submitted by
Talukdar Committee in August 1865.
It shows that even today they want
to dictate the price. Again, in this
report, there is a specific mention
about the Caltex company. It 18
stated: |

“The process margin guaranteed
under the agreement for the
Cochin refinery ., , .”

This agreement was entered into
only two years back.

“, . . is higher than the cal-
culated margins of the three
existing coastal refineries. The
price of crude oil reported to
have been negotiated by Philips
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the price for the same erude off
offered to the Ministry.”

This exploitation of India went on
during DBritish days, Even today,
when we are free, when we have a
f ee Government, this Government
ats at the behest of these oil com-
panies; they are afraid of fighting
these companies. I am going to say
how they are fighting the companies,
when I discuss another section.

We should at the same time
remember that this attitude of the
Government of India is quite manifest
in this aspect. Offshore dnlling was
done with the help of Soviet tech-
nictans and they made a positive
report that on the Coromondal coast,
near Kerala, near Bombav and near
some other place in the gulf of
Cambay, there were strata of oil and
gas, and they are prepared to help
the Government of India with their
knowhow, but the Government of
India has—of late, particularly—
developed & soft corner for these
Americans They, in the name of
getting the latest and the best tech-
nique—I do not know what is meant
by the latest and the best technique
—entered into an agreement with the
American Company, the Ashland
Company, but within a few months,
the Ashland Company backed out;
they wanted better terms, they
wanted to squeeze India further. and
now we are left high and dry These
are the three companies which are
not only affecting the economy of
India but are alsnp affecting the em-
nloyment potential of our country,
These are the companies which have

created havoc in the employment
position in India, by introducing
electronic computers to throw out

people, by closing down Tin factories,
by winding up offices such as the
Caltex office in Calcutta and so on.
How are we going to fight these
companies?

Shri K. C. Pant has said thet by
the imposition of these levies the
extra profif is going to be miGppetl
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up. Sir, you are an experienced

tarian sand you know what
happens whenever the Government
of India or any State Government
impose a levy of even one paisa. The
result has been that the prices have
gone up invariably, Why? They go
up because the Government of India
have no price-fixing machinery,

Shri K. C. Pant: If the hon. Mem-
ber would give me a moment, may
I explain the position? This is not
the ordinary excise duty; this 1s an
additional excise duty which is non-
recoverable and it i1s not passed on
to the consumer. So, there is a dis-
tinction between the two,

Dr. Ranen Sen; I understand that.
I do not mean to say that the provi-
sions that he hag spoken of will not
have any deterrent effect. 1 do not
say that. But what will happen m
the market, in the whole sale
market and in the retail market? It
has been our experience that the
prices generally go up in such cases.
It is the consumers who will have to
pay more; the travelling publie will
have to pay extrg bus fare or taxi
fare, It is the peasants in the
villages who will have to suffer for
want of kerosene. So, I would sub-
mit that Government have to
exercise some control on the prices.
May I know what control 1s exer-
cised by them on the price of kero-
sene, and on the ordinary fuels which
the villagers use today? Therefore, I
say that some other method should
be found out by the Government of
India to control the prices and at the
same time mop up the extra profit
which the oil companies are making.

Shri Jyotirmoy Basz (Diamond
Harbour): We all know the collabo-
ration of this Government with their
godiathers in the West, namely private
American capital, 1 would not go
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Kerosene is an item which is almost
as important sg food to the common
man. It is a ‘must’ for the millions of
students who have no access to electri.
city which the Government have pro-
msed for long. To a city-dweller and
to the common man who cannot afford
an electric chimney or heater or some-
thing of that sort, kerosene is the
only source of fuel which will gene-
rate no smoke. So, if you discourage
the use of kerosene, there will be
health hazards. I do sincerely hope
that the finance Minister's colleagues,
namely the Education Minister and
the Minister of Health would at least
step in an see that this kerosene flows
into the household of the common man
at a lower price. The hon. Minister is
tallung of giving relief to the common
man. This is an opportunity. Why
should they not sell at least one item
at a lower price?

Last year, we had a student pro-
cession in Basirhat. The students
wanted kerosene for their studies.
They had an annual examination be-
fore them; they could not study after
darkness in the absence of kerosene.
Then, what happened? The trigger-
happy Congress Government of Ben-
gal was ruling at that time. Here was
a young boy who wanted kerosene for
his study and who wanted to pass his
examination by studying in the dark-
ness....

8Shri K. C. Pant: There hes been
some firing since then too. There has
been some firing, of late also.

An hon. Member: Is the hon. Minis-
ter very happy over it?

shri K. C. Pant: I am unhappy. I
am merely pointing it out. The hon.
Member said ‘trigger-happy’. We are
all trigger-happy.

Shri Jyotirmoy Basu: It was the
Congress Government in Bengal which
did this at Basirhat. Let him read the
newspapers. This had been enginser-
ed by him. We all know that. These

intg the details of that it is a very petroleum combines are too big for

unhaly chapter.

this small Government of India. They
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will never disclose to them the first
landed cost of petroleum products. If
Government say that they give them
these figures, I do not believe it. So
buying petroleum from their sister
concerns in Abadan or Gulf of Mexico
and producing an imeginary invoice on
that, Government conspired because
they could not take the risk of taking
the Parliament and the people into
confidence, and imposed an overnight
devaluation. Government have been
throwing salt on the wound of the
countrymen, Now they are playing
into the hands of the foreign investor.

1 would not hke to say anything
further because the umeis very short.
What I say to the Finance Minister
is: give a chance to the common man
t0 survaive; give him the minimum
human musts, and kerusene is one
item that the student requires, that the
city-dweller requires 1 hope he will
take it that way.

Shri 8. M. Banerjee (Kanpur}):
1 support the contcntions of my hon.
friend, Dr. Ranen Sen.

Shri Jyotirmoy Basu: About your
collaboration with the ggitators in
Calcutta, I will discuss 1t with you
later. R

Mr. Deputy-8peaker: Order, order.

Shri 8. M. Banerjee: I fully agree
with the hon Minister when ha said
that this is non-recoverable 1t is
stated already m the statement of
objects and reasons. But one thing is
clear: afler devaluation, who is get-
ting more profit> We have been tell-
ing in this house that all these oil
companiles arc making fabulous profits,
and they should have been nationalis-
ed by this time. This Govenment has
neither the courages nor the convic-
tion to do so because it has to get he'p
from America which is the country
which controls the big oil industry.

I would request the hon Minister to
see that those commodities used by
consumers, specially kerosene ofl and
other oils, are made available to them
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without any increase in price, We
know that the priceg have incressed
Even after this I can assure you thas
there will be more profits that the
foreign o011 companies will make ana
less benefit to the consumers,

S0 my submmussion ig only this, that
the hon, Muinister should explain the
position and give an assurance to this
House that efforts will be made to
bring down the prices of oils, especial-
ly kerosene oil, because it fs used not
by the big people, but by the ordi-
nary common people.

Another thing. They are taking ad-
vantage of the Government’s weak
policy pursued not by the Finance
Minister, but by the Minister for
Petroleum and Chemicals. These oil
companies have taken advantage of it
and they have thrown hundereds of
employees on the streets. They have
not accepted the recommendations of
Shri R. L. Mehta and today nearly
500—600 men in Calcutta belonging
to the Caltex company are on the
streets Some members are hkely to
be retrenched because they are going
to introduce computers and automa-
tion.

I mention this point because this is
all connected with those oil companies
who earn more proflts, on the one
hand, and retrench our Indian workers
on the other. They are earning these
profits at the cost of our nation.

Shri D C, Shama roge—

Shri S Kandappan (Mettur): On a
point of order. When an hon. Mem-
ber is on his legs, can the hon. Mem-
ber (Shri D. C Sharma) remain
standing?

Shri 8. M. Banerjee: I do not mind
because whether he ig sitting or stand-
ing, to me it is the same.

I would on'y request the Minister
to kindly consider this matter. We
expect from Shri Pant, the worthy
san of a worthy father, to rise ahove
the ordinary Congress politics and
try to curb the profits of these mono-
polists.
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Bhei D, ©. Bhazma (Gurdaspur): I
am glad I have caught your eye today,
snd I first of all congratulate on your
elevation to this Chair.

Aa hon, Member: Better la'e than
never. .

Shri D. C. Sharpm: It is very diffi-
cult to speak about those foreign ofl
companies. If any one does so, he
does 30 at his own peril. If any one
tries to compete with them, he does
50 with a great deal of danger to
himself.

There was one Union Minister of
Ofl here, Shri K. D. Mslviya. He triea
to put Indian oil en the map of India,
and also on the map of the world,
and I know what his fate was, what
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his fate now is and what his fate will
be in fyhiwe. Therefore, ottt has w
talk witk § great deal of restzaint
whea one about these foreign
cartels, trusts, combines, of these otf
companies.

change governments. They ha
tical power. It is not that they have
only this oil, but to this ofl, to every
barrel of oil, every can of diesel ofl,
to every barrel of other kinds of
things, political strings are attached.

Mr. Deputy-Speaker: The hon. Mem-
ber may continue tomorrow.
19.02 hrs.

The Lok Babha then adjourned ill
Eleven of the Clock on Friday, April
7, 1987|Chaitre 17, 1880 (Saka).
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